
DIRE(〕 TORATE GENERAIッ 0「 FOREI(〕 N′ 1｀RADE
(DES¨ II SECTION)

RATI「IED MINl」 TICS O「・1｀ IH]NORIIIIS COⅣ IPIITTEE― II ⅣIEETING NO。 3/81

DATED 14.08。 2()18 ACTUAI」 I」 Y IIEI」 D ON20.08。 2018,23.08。2018 and 28.08。2018

Plcascヽ otc

Iror inlbrmation ol- cxpoftcrs" Norms Committcc-ll handlcs all cascs pcrtaining to
fixation/ratification ol norms lbr lixporl Products lalling undcr I'l'C(tlS) Chapter 72 to
16,711to 80. 85. Comrlunications in rcspcct of cascs/pcrtaining to NC-ll may bc scnt to
cmail addrcss: nc2.dglt@)nic.in

ln ccrtain cascs 1hc dccisiorr of thc Norms Committcc rcl'crs to the Recommcndations/
Obscrvationsi I)cficicncics rcccivcd from the conccrned 'l'cchnical Authority. Whcrcvcr
applicablc. a scanncd copy ol'such documcnt has bccn placcd at thc end of thc Minutcs,
in running scrial ordcrs. 'l'hc conccrncd firm/company may go through thc samc and
rcspond accordirrgly.

Sirnilarly. a scanncd copy ol- thc blank Standard I)elicicncy Format, which may firrd a
rcl-crcncc in \C dccisions, has also bccn attachcd in thc cnd. 'l'his may also be relcrrcd to
by thc conccrncd firm/comparry and may bc rcspondcd accordingly.
'['lrc \orms C'or-rrrnittcc has takcn dccision only with rcspcct to tcchnical aspcct/wastage
norms. Whilc rcdccming thc applications, RAs should chcck that the applicant lras

lLrlfillcd all rcquircrncnts as prcscribcd in policy/proccdurc including thosc in Policy
Circulars issucd liorn tirnc to time or any othcr provisions undcr F'l'P/l{tlP lor l|OI)C.

'l'hc Mccting \o. 3/81 datcd 14.0tt.2018 of Norrns Comrniltce-ll lbr the ycar 20ltl-19
r'vas actually hcld on 20.0t1.2018. 23.08.2018 and 28.08.2018_urrdcr thc Chairmanship ol'Shri
S.ll.S. I{cddy. Additional I)ircctor (lcncraI of Iroreign 'l'radc to considcr thc lollowing
applications fior ratillcatiou olnonns in rcspcct oladvancc authorizations undcr Duty l:xunption
Schcmc (Ohaptcr-4) o1- Irorcign 'l'radc Policy 2015-20.'l'hc lollowing membcrs wcrc prcscrrt in

thc rnccting:-

(iV)

Sl. \o. Namc & I)csignation

l. ' Shri K.K. 'l'iwari" IA

Departnlcnt      l

I)1lI            I

2. Shri S.K. llhatrragar. I)y. lA

Shri Sundccp Chatlhan,I)()

Shri K.S.Sodhi,Al)

Shri Shaish KLllnar.′ l｀cchnical()fflccr― I
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Shri l{arrdhccp'l'hakur, I)l)G

Shri Virrod Kurnar Kashyap. Ij'l'l)o
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MEE´ I｀INC NUMBER        :

Casc No.:56/24/81-AI′ (〕2/2017 Palty Namc:VINDHYA

:I｀
ICI′ 131ッ INKS L・ I｀I).,

HQ IrilC RIッ A Irilc

3/81-AIン C2/2018
ⅣIEETING DATE:
14.08.2018

ⅣIcct No/1)atc:3/81‐        Approvcd
AIンC2/2018         1
14.08.2018

Lic.No/1)ate:1110025730

to be allowed

:01/81/050/00558//ヽ 4ヽ18/       :11/24/040/00027//ヽ M12/       19.o92011

Dccision:Norms Committcc cOnsidcrcd thc agcnda and dccidcd tO ratitt thC nOrms for thc

abovc advancc authorizatiOn as pcr l)0′
I｀ cornrncnts vidc thcir()ヽ 4 No.15¨02/207-IP  datcd

.Sl I ft"r. fZ. *.mt"g" 
"rd 

qqrf
^\9' i- i 7o wastagc
I I Continuous (last Copper Wirc I{od I ty"
2. IPollqthylcnc lr,t

つ

I{A c<lnccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:1/23/81‐ AI′ C2/2013  Party Namc:MAK CONTROIン S MCCt No/Datc:3/8卜     vヽithdrawn
AND SYS′ I｀IEMS PvT I′TD    ALン C2/2018

14.082018             1

HQ Ililc RI′ A「 ilc I′ ic NO/1)atc:3210063581
:01/81/050/00387//ヽ 4ヽ14/       :32/21/040/00o32//ヽ 4ヽ14/       29052013

1)ccisiOn : NC cOnsidcrcd thc agcnda and notcd that abovc advancc authorization has bccn

ratiflcd in N(3 mcctil18 no.2/81-AI′ (〕 2/2018 datcd 29.05.2018.Accordingly,NC dccidcd to
withdraw thc casc■ om thc agcnda.

Casc No.:16/20/81‐ AIJC2/2016 Patty Namc:ICON POWItR   IMect No/1)atc:3/8ト

S01ッ tJ′ I｀ 10NS PVTIンTD      ‐AI,C2/2018
11408.2018

Approvcd

HQI'ilC Iヽ 1′A IfHc Iン ic No/1)atc:0510363701
:01/81/050/00449/ノ Mヽi7/       :05/23/040/00227//ヽ M14/       127.082013

1)ccision:N(〕 cOnsidcrcd thc agcnda and dccided tO ratify thc norins for thc abovc advancc

authorizatiOn on nct tO nct basis as pcr(〕 N-4 ofthc l]nginccrin8 Products.
RA conccrncd may takc subscqucnt conscqucntial actiOn accOrdingly.

Casc No.:73/24/81‐ AI′ C2/2013 Palty Nalllc:MOTHERSON   IMcct No/Datc:3/8ト
SUMISYS′ I｀I]MSIンTD.,      IALC2/2018

‐1408.2018

Approvcd

HQ IrilC RI′ A Ifilc IンiC No/1)atc:0510371064
:01/81i050/00461lLMl4l :05l24l040l0029slAMt4t l4.l 1 2013

I)ccision : NC considcrcd thc agcnda and dccidcd to ratify thc norms lor the abovc advancc
autlrorization as pcr I)IPP wriltcn commcnts vide their lr.No.7(416)1217-1'5W datcd
2ti.03.201 8 (copy cncloscd).
I{A conccrncd may takc subscqucnt consequcntial action accordingry.

uantitv fK

66,449.48

67428.16



casc No.:6/24/81-Al′ C2/2013  Party NamciSHiCHItM
I｀ ltCHNOIン OGHtS PRIVA´ 1｀ 1〕

1′IMITED

RI´ Al'ilc

:04/24/040/00192/AM14/

1,IMI′ 1｀ I]I)

RIン A Irilc

:04/24/040/00193/AⅣ l14/

RIンA「 ilc

:07/24/040/00395/AM14/

RI′ A Irilc

i07/24/040/00413/ノ N`414/

4ヽcct No/1)atc:3/81-        Status:

Al′C2/2018           Dofcrrcd
1408.2018

1′ic.No/1)atc:0410152322

27.11.2013
HQ「 ilC
:01/81/050/00394/AM14/

HQI'1lC

:01/81/050/00395//ヽ 4ヽ14/

HQ lrilC

:01/81/050/00472/AM14/

HQ「 ilC
:01/81/050/00473/AM14/

Dccision : NC considercd thc agcnda and dCCidcd to aHo、
v pcrsonal hcaril18 to llrlll ibr

cxplanation oftheir casc.′ 1｀ hc casc stands dcfcrrcd to ncxt〕
Oヽrins(3orlinittCC incctin3.

Ⅳlcct No/1)atc:3/81-
casc No.:7/24/81-Alノ C2/2013   Party Name:SIECH12M′

1｀ltCHNOl,OGIES PRIVATI〕   AIンC2/2018

Status:
l)cferred

14.082018

1´ ic No/1)atc1041 0152323

2711.2013

1)ccision : NC COnsidCrcd thC agcnda and decidcd to alloヽ
V pcrsonal hCaring to Arm lor

cxplanation of their casc.′ I｀ hc casc stands deferred to ncxtlヾ Orlns(3olnrnittCC rncctin3・

Casc No■ 84/24/81‐ ALC2/2013鴨
8だ 掛 ,1｀

Al｀A BP SOLAR瞥
::ち:(1江

α3/81 AIン Cν2018 Approvcd

I′ ic No/1)atc:0710101901

04.022014

Decision : committec considered thc agenda and decidcd to ratify thc norms lor thc abovc

AA on repeat basis with AA No. 0710071806 dated 26.05.2010 as pcr'l'cch-l commcnts as

undcr :

.l-hc 
wastage is limited to maximum of 2Yo.'l'hc quantity would bc nct to nct basis in rcspcct olthc

itcms wherc the firm has no1 claimcd any wastage. Irurther, I{clcvant Sizc may bc prcfixed with lmport

item No.6 i.e. I-lostaphan Polyester Film and Import ltem No' 9 &10 arc consumablc which accounts

for 0.3% of I"oB and may be allowed as applied for'

I{A may take suitable consequential action accordingly'

case No.:85/24181-Ll,c2l20l3 Party Name:'l-ATA POWIIR Mcct No/Date:3/81-Al'c2/2018 Approvcd

sol.AR sYSlllMS l.TD. 14.08.201 8

I′ ic No/1)atc:0710102050

0702.2014

Dccision : Committec considcrcd thc agcnda and dccidcd to ratify thc norms firr thc abovc

AA on rcpcat basis with AA No.0710071806 datcd 26.05.2010 as pcr'l'cch-l comtnctrts as

under :

.['hc 
wastage is limitcd to maximum of Zo/o.'l'hc quantity would bc nct to nct basis in rcspcct ol'thc

itcms whcre the firm has not claimcd any wastagc. I"urther, I{clcvant Sizc may bc prclixcd with lmport

Itcm No.6 i.e. t{ostaphan Polycstcr [rilm and Import ltcm No. 9 & 10 arc cor-rsurnablc which accounts

for 0.3% of IroB and may bc allowcd as applicd for'

ItA may take suitablc consequential action accordingly'



Casc No.:43/14/81-Al,C2/2016 Party Nainlc:MAK CONTR01´ S Mcct No/Datc:3/8ト
AND SYS・ I｀ICMS PVT I′TD.  Alン C2/2018

14.08.2018

Approved

HQ「 ilC RIッA「 ilc 1′ ic.No/1)atc:3210072953
:01/81/050/00294/ノ Mヽ17/       :32/21/040/00182//ヽ M14/       07.02.2014

Dccision:NC considcrcd thc agcnda and dccidcd to radfy thc norms for the above advancc

authorization aHo、 vil18 thC inputs as undcr:

i.I 11■ port itcmヽ o.l to 95,1051o156,

1 231,234 to 264

‖・I Imp01l ltclllヽ o.96 1o104, 157 to

164 to 205,168 to 208,210 to Nct to Net llasis

163, 206 to 209,232,233 Net +10/O wit
accountability

lt/ヽ conccrncd inay takc subscqucnt conscqucntial action accordingly.

Casc No.:16/6/8卜 Alフ C2/2014  Party Namc:I´ S CABI′ ItINDIA Mcet No/1)atci3/81‐ ALC2/2018 Status:
PRIVA′ 1｀ 1:1ン IMI′ H〕1),       14.08.2018            Dcfcrrcd

HQ IlilC Itl´ A Filc
10 :O1/81/050/00170//ヽ M15/       :05/23/040/00004/AM15/

l)ecision : NC considcrcd thc agcrrda and dccidcd to allow pcrsonal hearing to firm for
cxplanation ol'thcir casc. 'l'hc casc stands dclcrrcd to ncxl Norms Committec mccling.

Casc No.:20/15/81-AI′ (〕2/2014 Pally Nanlc:SMΛ RT CΛ RDI′「  Mcct No/1)atc:3/8ト

S01′ Ul｀10NSI′TD.         Al´ C2/2018
14.082018

Approved

HQ「 ilC ltI´ /ヽ 
「
ilc 1ン ic.No/1)atc:3110064957

, , :0li8l1050100477lAMl5l :lll18.1/040/00160/AMl5/ 09.10.2014

Dccision : NC corrsidcrcd thc agcnda and dccidcd to ratify thc norms for thc abovc advancc
autlrorization as pcr McitY writtor comments vide thcir LJO NO.l7(22)12015-IPIIW datcd
26.11.2015 allowing thc inputs as applicd by thc party inclusivc of 28o/o waslagc.
I{A conccrncd may takc subscqucnt conscqucntial action accordingly.

(〕asc No.:55/24/81-Al′ (32/2017  1)alty Nanlc:KUMASS
INTIう Itヽ AT10NAl′

1: IIQ lrilc RIンA「 ilc

:O1/81/050/00557/ノ ｀` 418/       :29/24/040/00013/ノ ｀` 415/

1)ccision : 卜くC considcrcd thc agcnda and decided

dcibrrcd tO ncxt Norms Committcc mccting.

1ン iC No/1)atc:0510386026

08.05.2014

Meet No/1)atc:3/81-

AlンC2/2018

14.08.2018

1″ic.No/Datc:2910025197

06.02.2015

to exarninc thc mattcr.1｀ he

Status:
I)eferred

Defer I)ate:
14.08.20 r 8

case stands

Casc No.:5/24/81-AI′ C2/2015

13

HQ IfilC

:01/81/050/00507/ノ Mヽ16/

Party Nanlc:PHOItNIX

INDllS′ I｀RIItS PV′ 1｀ 1ッ
′
I｀ 1)

ItlッA「 ilc

:03/95/040/01051/AM15/

lヽ4cct lヽ o/1)atc:3/81-

AlッC2/2018

14.082018

1.ic No/1)atc:0310795328

15.042015

Approved

5



l)ccision : r.\C considcrcd agcnda and ciccidcd to ratily tllc norms lbr thc abovc advancc

authorization as applicd for irrclusivc of l% wastagc.

[{A concerncd may takc suitablc conscc.lucntial action accordingly.

Case No.:65/3/81-Al,C2l2018 Parly Namc:MnNl,Y SILICON y"", ;1o71)n1c:3i tl l- Approvcd

s'l'lilil.l)RIVA't'lll.lMI'l'lll) Al,(1212018
I 1.08.201 ti

I IQ lrilc RLA lrilc Lic.rr-o/t)atc:0710108390

:01/8 l/050/00 | 421 Aulgl :0712410401000131AM161 I 8'06'201 5

Dccision : NC considcrcd agcnda and dccidcd to ratify thc rrorms lbr thc abrlvc advancc

y4 authorization allowing thc wastagc of 1.0l5Kg/Kg as uttdcr :

sl. l)xport Itcm Namc. Qty in Kg Sl. Irnport ltcm \amc Qty in Kg

No. No.

I Silicon Stccl l.arnination 95238.100 1 Silicon Stccl l.arlinatiotr 96666.57

Slit coils cut to t.cnglh coils ol'l)rimc Qr-rality

ILA conccrncd may take sLritablc conscqLrentia[ action accordingly.

Case No.:63/3/81-ALC2/2018 Parly Namc:MANLY SIl,lClON Mcct No/l)atc:3/tl l- Approvctl
s'l'llllt.PRIVn'l'lil.lMI'l'lll) At.('212018

1,1.08.201 8

IIQ lrilc Rl.A Irilc Lic.No/l)a1c:07l0l0tl5ttlt
:01/8 l/050/00140/AM l9l :0t 12410401001611 AMt 61 06'08.20 I -s

I)ecision : NC considercd agcnda and dccidcd to ratily thc norrns lor thc abovc advalrcc

15 authorization allorving thc \\'astagc o1' I .0l5Kg/Kg as utrdcr :

Sl. Export Item Name. Qty in Kg Sl. Import ltcm Name Qty in Kg
No. No.

I Silicon Stccl I.amination 190411.00 I Silicon Stccl [.anrination 193334.155

Slit Coils (CI{NO) Cut to Coils ot'l)rirrc QLralitl'
Lcn-elh.

I{A conccrncd may take suitablc conscqucntial action accorclingll''

Case No.:32l l1l8l-Al,C2l20l6 Pafly Namc':JAY tll IAWANI \4cc1 No/l)atc:i/tl l- I{ejected

ML'l'AL INl)t.rS'I'RIIIS Al.C2/20l8

HQl'ilC RI′ A Ililc

14.082018

1ン iC●No/1)atc:0310798078

:0l/8l/050/002831AM171 :0319410401003711AM161 I I .08.201 5

to Decision : NC considered agcnda and decidcd to rcjcct the norms lor thc abovc advancc

authorization as wirc rod is onc of thc input item and also it is indicatcd as l{od in thc cxport

item. F'urther wire bar is an exporl item and []ar & Rod arc intcrcltangcablc. [)uc to
mistcading export and import dcscriptions, thc Committcc dccidcd to rc.icct thc casc rvith

dircction to firm to pay thc applicablc duty for liODC.
RA concerned may take suitablc conscquential action accordingly.



HQ IlilC

101/81/050/00077//ヽ 4ヽ18/

Party NamciVItER‐ 0-       Mcet No/1)atci3/81-
MICTAIン S PVT● 1′TD        ALC2/2018

14.082018

RIンA「Hc               I′ ic No/1)atc:0710108701
:07/24/040/00191//ヽ M16/ 09.09.2015

I)ecision : NC corrsidcrcd agenda and decided to ratify thc norms lor the abovc advancc
authorization taking as undcr :

,, Sl.No. tr)xport Ilcm Namc. Qtyin Kg SI.Noo lmport ltcm
Namc

Shcct Mctal Componcnts :Nct
contcnt oI raw matcrials:
l).GI Coils-271.296 M'1..

2).1{ivcts/ Irastcncrs-Nct to
Nct llasis

313.615MT Itclcvant(〕 I

(〕 o‖ s

ltivcts/

1rastcncl・ s

Qty a110WCd

291 16Ml｀

Nct  to  Nct
13asis    with

accountability

clausc

RA conccrncd may takc suitablc conscqucntiall

(,asc No.:68/3/81‐ AI,C2/2018  Party Namc:MItW
Iう 1ン ItCTRICAIン SIン TD.

HQ「 ilC

Mcct No/1)atc:3/81-

AlンC2/2018
14.082018

RI′ /ヽ「 ilc                    l′icヽ o/1)atc:3410041723

Approvcd

:01/81/050i001451 1\Ml9l :3412410401002191AMl61 10.12.201 5

l8 l)ecision : NC corrsidcrcd agcnda and dccidcd to ratify thc norms I'or the abovc advancc

authorization takirrg cuc I'rom SIO\ C-1184 as undcr:

Sl.No. l)xport Itcm Namc. Qty in Kg Sl.No. Import Itcm Namc. Qty allowed

I 'l'in Coatcd Coppcr []us lJar 150000.000 1 Copper Cathode 151500.00Kg

I{A concerrrcd may takc suitablc conscqucntial action accordingly.

Casc No.:25124/81-Ll,C2l20l5 Party Namc:lrcl OIIN
CONNIt(lTORSI′ IMITItD

Mcct No/1)atci3/81-

AlンC2/2018
14.082018

Status:
Deferred

19 HQ「 ilC
:01/81/050/00527/AM16/

RIンA「 ilc

i10/24/040/00081/ノ M`16/
1ンiC No/1)atc:1010059345

17122015

l)ccision :Committcc considcrcd thc agcnda and dccidcd to scnd a I).O. remindcr to MeitY to
cxpcditc thcir commcnts. 'l'hc casc stands dclcrrcd.

20 HQ「 ilC
:01/81/050/00530//ヽ M16/

RIッ A Ililc

:10/24/040/00083//ヽ M16/

Mcct No/1)atc:3/8ト

Al′ C2/2018
14.082018

I′ ic No/1)atci1 01 0059344

1712.2015

(〕 asc No.:28/24/81-AlJ(〕 2/2015  Party Nanlci「 C101'N
(,ONNIう (lT()RSIン IM ITI〕 D

Status:
I)eferred

Dccision : Commiltcc considcrcd thc agcnda and dccidcd to scnd a D.O. remindcr to McitY
to cxpcditc thcir comrncnls. 'l'hc casc stands defcrrcd.



ICasc No.:29/24/81-AIりC2/2015  Party Namc:FCI OF〕 N        Mcct No/1)atc:3/8卜       status:
CONNIiCTORS I′ IMITED    Al,C2/2018          Dcfcrrcd

1408.2018

21‐ HQ Filc                RIンA Filc               Iソ ic.No/1)atc:1010059346
:01/81/050/00531/AM16/       :10/24/040/00082/ノ Nヽ416/        18.122015

Dccision:Corninittce considcrcd thc agcnda and dccidcd to scnd a I).().rcrllindcr to ⅣIcitY
lo cxpedite their comments.′ I｀he casc stands defelTcd.

Casc No.:27/15/81‐ Al」 C2/2017 Party Name:TRANSFORMItRS Mcct No/1)atc:3/8卜        status:
&RECTHオ IERS(INDlA)1.TD  AI′ C2/2018            Dcfcn・ cd

14.08.2018

1HQ I'ilC              RI´A Filc             l′ ic.No/Datc:0810136801
22 :01/81/050/00310/AM18/       :08/24/040/00216//ヽ M16/       29.12.2015

Dccision :  NC considcrcd agcnda and reply to rcccivcd to I)III dcncicncy lcttcr datcd

07.H.2017 and same was forwarded tO DHI for commcnts.Accordin31y,COmmittcc dccidcd

to await comments of DHI and to defcrthc casc.

Casc No.:26/24/81-AIフ C2/2015  Party Namc:「CI OItN        Mcct No/1)atc:3/8卜       status:
CONNICCTORS Iン IMI´ I｀1:D    AI′ C2/2018          Dcfcrrcd

14.08.2018

23 HQ「 ilC                RIンA Filc               I′ ic No/1)atc:1010059352
:01/81/050/00528/AM16/       :lo/24/040/00089/AM16/       3012.2015

1Decision:Comrnittee considcrcd thc agenda and decidcd tO scnd a I).().rcnlindcr toン lcitY
to cxpedite thcir commcnts.´ I｀he casc stands dctrrcd.

Casc No.:21/14/81‐ AI′ C2/2016 Party Namc:FI´ ASH FORGIt   Mcct No/Datc:3/8卜        Approvcd
PVT LTD               AI´ C2/2018

1408.2018
‐HQ「ilC               RIン A Irilc              I′ ic No/1)atc:0310802152
24 :01/81/050/00272/AM17/       :03/94/040/00856/AM16/       ol o2 2016

1Dccision:NC considered thc agcnda and dccided tO ratify thc norms for thc abovc advancc

authorization as applied for a‖ Owing the wastagc of l%。

RA concerncd may take suitablc conscquential actiOn accOrdingly.

ICasc No。 :28/2/81-ALC2/2016  Party Namc:VI〕M         Mcct No/1)atc:3/81-       Approvcd
‐                  1｀ ltCHN01ン oGIIES PVT L′ I｀D. Λlンc2/2018

HQl'ilC ItlンA「 ilc

14.08.2018

1ン iC.No/1)atc:0910063235

2s tOll8ll050l00028lAMl7/ :09171/040/00168/AMl6/ t0.02.20t6

Decision : NC considered agcnda and decided to ratify thc norms lor thc abovc advancc
authorizalion on net to net basis with accountability clause as pcr GN-4 ol'thc I:nginccring
Products.
ltA concerned may take suitable consequentiar action accordingly.

se_/



26 HQ IrilC
:01/81/050/00010//ヽ Nl1 7/

27 HQI｀ lC

:01/81/050/00011/ノ Nヽ417/

HQ IlilC

i01/81/050/00348/ノ M`17/

RI′ A「 ilc

:10/24/040/00106//ヽ M16/

RIン A IfHc

:10/24/040/00107//ヽ M16/

RIン A rilc

i09/24/040/00697/AM16/

Mcct No/Date:3/81‐

AIンC2/2018

1408.2018

1′ ic No/1)atc:1010059409

16.02.2016

Mcct No/1)ate:3/81-

Al´C2/2018
14.082018

1´ ic No/1)atc:1010059410

16022016

Mcct No/1)atci3/81-

AlンC2/2018

Mcct No/1)atc:3/81-

AI′C2/2018
14.08.2018

1ン iC●No/Datc:0910063313

22.02.2016

for、vard the case to´ I｀ cch-1,1)(〕「
′
l｀

(〕asc No.:10/2/81-AIノ (〕2/2016   Party Nanlc:Irc1 01〕 N
CONNI〕 (lTORSIン IM ITI〕 D

Status:
Defcrred

Status:
Deferred

Stalus:
l)efcrrcd

Decision : Committcc considcrcd thc agcnda and dccidcd to scnd a I).O. remindcr to MeitY
to cxpcditc thcir comr-ncnts. 'l'hc casc stands dcfcrrcd.

Casc No.:11/2/81-AI′ (〕2/2016   Party Nainc:I'C101〕 N
COヽ NIt(「

′
I｀()RSI´ IM ITltD

l)ccision : Comrnittcc corrsidcrcd thc agcnda and dccidcd to sord a D.O. reminder to McitY
to cxpcdite thcir comments. 'l'hc casc stands dcfcrrcd.

(〕asc No.:13/17/81-AI′ (32/2016 Party Nannc:1｀ lH〕RMOPAI)S
PVT I′・I｀ 1)

I)ccision : NC considcrcd thc agcnda and dccidcd to
cxam i natiorr/com mcnts.
'l'hc casc stands dcl-crrcd lbr rc-cnlisting thc case in next NC mceting.

Casc No.:108/3/81-AI′ C2/2018 Palty Namc:TIう CONNItC′ I｀IVI´ 1・Y McctNo/1)atc:3/81-

INI)IA PVTIッTD,            Alッ C2/2018
14082018

29 HQ「‖C               RI′ A Filc               lン ic No/Datc:0710109449
:01/81/050/00185//ヽ Nl1 9/      :07/24/040/00392/AM16/         25022016

1)ccision : (ヽ〕 considcrcd thc agcnda and dccidcd to forward thc application

cxanlination/colnlncnts.′ I｀hc casc stands dcfcrrcd.

for

Status:
Defcrred

to ⅣlcitY ibr

ApprovedCasc No.:31/2/81-AIン (〕2/2016  Pany Namc:PRI〕 ⅣlII〕R
INDUS′ I｀ RIΛ I′

CORPORA′ 1｀ 10N I′ IⅣlITlう D   14082018

HQ「 ilC RI′ A「 Hc I´ ic No/1)atc:0310802976

30 :01/81/050i0003 tll\Mlll :03l95l040lO0140lAMl6l 02.03.2016

l)ccision : NC considcred agcnda and decided to ratify thc norms for the above advance

authorization as applicd for allowing thc wastagc of l%o.

I{A corrccrncd may takc suitablc corlscquential action accordingly.

Pany Namc:APOl´ lンO        Mcct No/1)atc:3/81

1NTItRNAT10NAI′ I′ IMITItD Alン C2/2018
14.08.2018

Approvcd(,asc・ No.:8/14/81-Al,(ゴ 2/2016



HQ IrilC

:01/81/050/00259/ノ Mヽ17/
RIンA「 ilc

:05/23/040/00528//ヽ M16/
Iッ ic.No/1)atc:0510397935

15032016

Decision : NC considercd agenda and dccided to ratify thc norms {br
authorization on net to nct basis with accountability clausc as pcr GN-4
Products.
ItA concerned may take suitable consequential action accordingly.

thc above advance
ol'thc Irnginccring

(〕asc No。 :21/5/81-Al」 C2/2016 Party Namc:SPIRAIッ 1]Hlン
I〕NGINIEERING PRIVATI〕
1′ IM11｀ I〕D

HQ「 ilc

32 :01/81/050/00054/ノ M`17/
RIン A Irilc

:05/24/040/00587//ヽ M16/

agenda and dccidcd to ratify thc

Mcct No/1)atc:3/8卜 AIッC2/2018 Approvcd
14.08.2018

1ッ ic No/1)atc:o510398000

21 032016

Decision : NC considercd
aulhorization on nct to nct
Products.
liA conccrncd

basis with accountabilitv clausc as

may take suitable conscqucntial action accordingty.

norms lrlr thc abovc advancc
pcr GN-4 of thc linginccring

Casc No.:22/5/81¨ALC2/2016 Party Namc:SPIRAIン 1う Hl″

I]NGIN131〕赳NG PRIVATE
I′ IMI´I｀ 1〕D

HQ File               RIン A Irilc

33 :01/81/050/00055/AM17/      :o5/24/040/00588//ヽ M16/

Mcct No/1)atc:3/81-AI´ C2/2018 Approvcd
14.082018

1′ ic.No/1)ate:0510398001

21 03.2016

thc abovc advancc
ol- thc linginccring

norms Ibr
pcr (iN-4

ILA concerned may take suitable consequentiar action accordingly.

Casc No.:44/14/81-A LC2/2016 Party Nalanc:MΛ NASH      Mcct N。 /1)atc:3/81
KUMAR PAUI´           AI′ C2/20!8

14082018

ItA concerned may takc suitablc conscqucntial actiOn accOrdingly.

3419厨捻50Ю029yAM17  鼈λl月 :OЮ 020ツAMlα  蟹¶蹴lα 0210206561
Decision:NC considercd agcnda and dccidcd tO ratify thc norms ibr thc

authorizatiOn as applied ibr aHOwin3 2%ofwastagc.
p△ ρハnρorh O月 ― ^● ′+^:´ ^_… :`^Ll^^^____ _ ′・ 1   ・        …  ・

Approvcd

abovc advancc

Status:
I)eferred

35 HQ「 ilC
:0!/81/050/00040/ノ ｀` 417/

(〕asc lNO.:7/5/81-AIフ (〕2/2016 Party Namc:sTI〕 RA
ltNGINI〕 ERING INDIA
PRIVATI〕 Iッ IM ITI〕 D

RIンA「 ilc
:04/24/040/00273//ヽ 4ヽ16/

Decision : NC considcrcd thc agcnda and dccided to
cxamination/comments.'l'hc case stands dclcrrcd.

Mcct No/1)atc:3/81‐

AIンC2/2018
14.082018

1ン iC●No/1)atc:0410161766

01.04.2016

10

lorward thc application to MSMIr lbr



C'asc No.:12110/81-Al,C2l2016 Partv n-ame:SI IlVAl,lK Mcct No/Dttc:3/8ト Approved
131M Iう TAl´ CONTROLSI´TD. AIン C2/2018

14082018

HQ「 ilC RI′ AI'ilc Iン ic.No/1)atc:0510398533

:01/8 l/050i001971 LMl7l :0512410401000451AM171 17 .05.2016

Decision : NC considcrcd agcnda and dccidcd to ratify thc norms for thc abovc advancc
authorization may bc allowcd on rcpcat with AA No.0510402399 datcd 01.05.2017 ratificd
in M.No.ll/81/ALC2l20l7 datcd 22.08.2017 as undcr:

i. Words"l{clcvant"maybcprcfixcdwiththcdescriptionof irnportitcmsatSl.No.l&2.
ii. Quantitics of irnport itcms at Sl. No. 1&2 nay bc allowcd as 56686.25Kg and 6438.75

Kg rcspcctivcly i.c. as l.0l Kg contcnt in the cxport product.
RA conccrncd may takc suitablc conscqucntial action accordingly

Casc No.:2/6/81‐ Alン (〕2/2017   Pally Namc:「 CI OICN         Mcct No/1)atc:3/81‐

CONNItCTORS Iン IMI′ I｀ 1〕D    Al´C2/2018
14.082018

RI´ .へ Irilc Iン ic No/1)atc:1010059489

:10/24/040/00008/ノ Mヽ17/       24052016

Status:
Defcrrcd

37 HQ「 ilC
:01/81/050/00142//ヽ N/418/

I)ecision : Cornrnittcc considcrcd thc agenda and dccidcd to scrrd a D.O. rcminder to McitY
to cxpcditc thcir commcnts. 'l'hc casc stands dcfcrrcd.

(〕asc No.:17/14/81-AI′(〕2/2016 Party NamciCOSMO「 Iう RRITItS Mcct No/1)atc:3/8ト

1ッTD,                Al′ C2/2018
14.082018

Approved

HQ lrilC RI´ Al'ilc Iン ic.No/1)atc:2210015521

38:0l/8l1050100268lLMt7l :2212410401000201AM171 12.07.2016

Decision : NC considered thc agenda and dccided to ratify thc norms for the abovc advancc

as pcr SION I]- 153(A).
I{A conccrncd rnay takc subscqucnt consequcntial action accordingly.

(〕asc No.:75/14/81-AL(〕 2/2016 Palty Namc:YASH MI〕
′
I｀AI′    ‐Mcct No/1)atc:3/8ト

いИPI〕X PVT.1,TD.         AI′ C2/2018
14.082018

Approvcd

HQl'ilC RIン AI'ilc I′ ic No/1)atc:0310806426

:01/81/050/00326//ヽ N117/       :03/95/040/00288/ノ Mヽ17/       20.072016

Dccision:ヽ C considcrcd thc agcnda and dccidcd to ratify thc norms for thc abovc advancc

a‖ o、ving thc、vasta8c of 50/O i.c.quantity ofimport itclln wcight as 1 17.6ヽ /1′ I｀ .

Itノ C`Onccrncd inay takc subscqucnt conscqucntial action accordil181y.

ApprovedCasc No.:64/3/81¨AIJ(〕2/2018

40 1iQ I゛
il`

:O1/81/050/00141/AM19/

1)ccision : lヽ (〕 considcrcd

Party Namc:MANl′Y SHン ICON Mcct No/1)atc:3/8ト

S′ I｀ 1う I〕 Iン PRIVA′ I｀ 1〕 1ン IMH｀lCl)  Al,C2/2018
1408.2018

Itl′ Al'ilc 1´ ic No/1)atci071 0 11 0 162

:07/24/040/00131/ノ M`17/       27072016

agcnda and dccidcd to ratify thc norms for thc

11



lauthorization a1lovAng thc wastagc of l.015Kg/1く g as tindcr:

St.Exportltem Namc.   QtyinKg ks. ImpOrtltcm Namc     Qけ
in Kg

Slit Coils (CI{NO) Cut Laminarion Coils ot'
to l-cngth Primc Quality

1ミ 0.  ^             ~¨    ウ No。    八              ｀ υ   0

l   Silir∩ n Siρ。ll nn■ in,1:∩ n つzlつ く∩∩∩∩  l    Qil:ハ ∩n Cinハ 1            つ′(127く∩rI   Silicon StecI Iン anlination 242500.00  1    Silicoll Stccl
Ql:frヽハ:|。 rr p＼ I′η、rヽ 11l                 r^._:.ヽ ′、ィ:′、._′

246137.500

ltA concerned may take suitable consequential action accordingly.

CaseNo.:20ll4l8l-AI'C2/2016 PartyName:IrCIOllN McctNo/Datc:3/81-

HQ IlilC

CONNI〕 CTORSlン IMI′ I｀ 1うD    AI´C2/2018
14.08.2018

RIッA「 ilc

Status:
Deferrcd

41

101/81/050/00271/AM17/101/81/050/00271//ヽM17/       :10/24/040/00031//ヽ M17/       2807.2016

Decision : Committee considcred thc agenda and dccidcd to scnd a I).O. rcrnindcr to Mcity
to expeditc their comments. 'l'hc casc stands dcfcrrcd.

(〕asc No.:3/17/81-AI′ (〕2/2016

42 HQ「 ilC
i01/81/050/00338//ヽ M17/

Party Name:FCI OtrN
CONNI〕 CTORSIン IMH｀1]D

RI′A「 ilc

:10/24/040/00032/ノ Nヽ417/

Mcct No/1)atc:3/81‐

AIンC2/2018
1408.2018

1ン ic.No/1)atc:1010059569

2807.2016

Status:
I)cfc rrcd

Decision : Committee considcred the ascnda and decDecision : Committee considcrcd the agcnda and dccidcd to scnd
to expeditc their comments. 'l'he casc stands dcfcrrccl.

a I).O. rcmindcr to McitY

Case No.:49l14/81-Al,c2/2016 Party Namc:NSIL LXpoR'l's Mcct No/l)arc:3/g l-
r.tMl't'tit) AL(.2/20 ttt

r4.08.201 8

. I Ie lrilc RLA lrilc t.ic.No/l)atc:561000497043:01/81/050/00300/AMl7/ :56t24t04ot0002stLMrlr 08.08.2016

I)ccisiOn:COmrnittcc cOnsidcred thc agcnda and notcd that「 lrnl、vas askcd to gct thc liccncc
amcndment sheet I'rom thc I{A, conccrned. Committcc dccidcd to scn<J a rcmirrclcr by post to
firm to submit coating details I'or cxamination of thc casc.'l'hc casc stands dcl-crrcd.

ICaso No.:2/11/81-ALC2/2016  Party Namc:SHΛ RDA MO′ I｀()R McctNo/1)atc:3/81-ALC2/2018 Status:
I                  INDS L´ I｀1)           1408.2018            Dcfcl・

:・cd

.HQ IrilC               RIンA Filc               I′ ic.No/1)atc:0510399432
44 :01/81/050/00217/AM17/       :o5/24/040/00210/ノ Mヽ17/       11 o82016

1)ccisiOn : COmn宙 ttee considercd the agcnda and dccidcd tO scnd a llnal rcnlindcr Rノ
、`

concerned(by post)tO fOrward thc hard copy of thc applicatiOn%r cxamination Ofthc casc.
′
I｀ he case stands deferred.

45 Case No.:66l14181- Al,C2/2016 party Name:SIlRlilr GANIISI I lV

Status:
I)cfcrred

12 戯ン



MIII'ALS 14.08.201 8

IIQ ltilc RLA Irilc t.ic.No/Date:3 3|OO3O342
:0l/8 l/050/003171 AMIT l :331241040100003/AM l71 02.09.2016

Dccision : Committcc considered the agcnda and lound that pcrcentage content o[ cach
constitucnt in thc alloy has not bccn given. Ilence, norms cannot be fixed. Accordingly,
Committec dccidcd to rcjcct thc casc.
I{A conccrncd may takc suitable consequential action accordingly.

Case No.:17l21181-Al,CZl20l7 Pa(y Namc:l,ARSItN & Mect No/Date:3/8 l- Approved
,I'OTJI]RO I,IMI'I'IJD AI,C2I2O18

r4.08.20 r 8

IIQ ljilc RLA lrilc l.ic.No/Date:0310807589

OU:0l/81/050/00458/nMl8/ :0319510401003291AM171 02.09.2016

Dccision: Considcrcd agcnda and dccided to ratify thc norms for the abovc advancc
ar.rthorization on nct to nct basis with accountability clause as pcr GN-4 of the l:nginecring
Products.
I{A conccrncd may takc suitablc consequcntiaI action accordingly.

Case No.:l/l7l8l-Al,C2/2016 Party Namc:Mo'fllllRSON Meet No/Date:3/81- Approved
SI.JMI SYSI'I]MSI,IMII'EI) AI,C2I2O18

I 4.08.201 8

I IQ l:ilc Rl.A lrilc Lic.No/Date:0510399684

or:0ll8t/050/00336iAMl7i :051241040100291rlAMITl 12.09.2016

Dccision : NC considcrcd thc agcnda and decidcd to ratify thc norms for the above advancc
authorization as pcr I)lPP writtcn comments vidc their Ir.No.7(416)/217-1'SW dated

28.03.201 8 (copy cncloscd).
I{A conccrncd may takc subscqucnt conscqucntial action accordingly.

Case No.:2/l7l8l-^l,CZl20l6 Party Narne:BI IARA'I' I IIIAVY Mect No/Date:3/8 I - Status:
Iil.ltc'l'R.lcnl.S l.lMl'fllD Al,C2l20l8 Deferred

14.08.201 8

IIQ l:ile Rt.A Irile [-ic.No/Date:l I 10028230
48:01/81/050/OO337lt\Mtll :lll24l040l00002lAM17l 22.09.2016

I)ccision : Committcc considcrcd thc agcnda decided to send a reminder to firm through post

sccking information sought by DIll vidc thcir lcttcr datcd22J22017 for examination of the
, casc. 'l'he casc stands delbrrcd.

C'asc No.:2/2 3l8l-Ll,CLl20l6 Pa(y Narnc:CI IINA S'l'lrl'll. Meet No/Date:3/8 I - Approved
CORPoRA'I'ION INDIA AI,C2l20I8
PRIVA'I'I] I,tMII'IiD I4.08.20I8

49 IIQ t'ile I{l.A Irilc Lic.No/Date:3410042580
:0 I /8 l/050i00 s49l AM|T I :34/241040100196/ AM|T I 06. I 0.20 I 6

I)ccision : NC considcrcd thc agcnda and dccided to ratify the norms lor the above advance

arrtlrorization as pcr MoS writtcn commcnts vidc their Ir.No. 2(8)12016-'l'D dacd 04.12.2017
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as under :

"Ministry of Stecl rccommcnds thc wastagc @ 3% on import ol prirnc quality Non (lrain
Oricntcd Silicon Illcctrical Steel of Cold Rollcd l"ull Ilard tin-Annealcd Widc coils, width ol'
600MM or More, Grade 50C1000, 50C800-2 and 50C 400,'l'hickncss 0.3MM to 0.75MM against
export of Flat Rolled Product of Non Grain Orientcd Silicon Illcctrical Stecl, lully proccsscd
(uncoiling, welding, cleaning, annealing, coating, bcnding & cooling and dividing and rccoiling)
wide 600MM or more Grade 50C1000, 50C800, 50C 400'l'hickncss 0.3MM ro 0.75MM." (Copy
ol' MOS comments encloscd).

I{A concerned may take subscquent consequcntial action accordingly.

Caso No.:107/3/81¨ ALC2/2018 Party Namc:TD POヽ VItR     Mcct No/1)atc:3/81-
SYSTEMSIッTD            Alン C2/2018

14.082018

Approvcd

HQ「 ile

50101/81/050/00184/AM19/

RLA File                lッ ic.No/1)atc:0710110533
:07/24/040/00235/ノ Mヽ17/        19.lo 2016

RIンA Filc               lン iC No/1)atc:0410162399
:04/24/040/00091/AM17/       2010.2016

HQ Filc

:01/81/050/00481/AM18/

Casc No.:9/20/81-ALC2/2016  Party Namc:I〕 HンCARI〕
Iン IMI′ I｀ IうD

HQ File

:01/81/050/00442/AM17/

Dccision : NC considercd thc agcnda and decidcd to ratify thc nonns lbr thc abovc advancc
authorization inputs in numbcr as pcr GN4 of thc linginccring Product and rcmaining itcms
in Sq. Iroot, Iroot, metcr, [.bs (Pound), Litrc as2o/o of thc lrolJ valuc with accountability.
RA conccrned may take subscqucnt conscquential actiorr accordingly.

Casc No.:40/21/81‐ ALC2/2017 Party Namc:SUNDARAM‐     Mcct No/1)atc:3/8ト
CIノ AYTON lン IMI′ I｀ICD,      AIン C2/2018

14.082018

Approvcrl

Decision : NC considercd agcnda and dccidcd to ratify thc norms for thc abovc advancc
authorization allowing the wastage of 5%o as under :

sl 
fll. Ii*po.t Item Namc. ery in Kg $;. Import Itcm Namc ery in Kg

I Aluminium Alloy Cast 3105 140.00 I l{clcvant Aluminium 3260397 .00
Articles including parts Alloy Ingots
and components parts Aluminium Alloy
for Disel I]ngine Ingots

RA concerncd may take suitablc consequcntial action accordingly.

Mcct No/1)atc:3/81‐

AIンC2/2018

14.08.2018

RI′A Irilc               Iン iC●No/1)atc:3110066383
:31/83/040/00099//ヽ M17/       25.102016

Status:
I)eferrcd

う
４
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I)ecision : NC considcrcd thc agcnda and dccidcd to ratify thc norms for the above advance

authorization as pcr writtcn commcnts ol DIPP lor AA No.3110066596 dated 17.02.2017
ratificd in datcd 03.04.2017 as undcr:

割.NQ ExpoH hcm NamQ Qサ m Kgド LNQⅢ po置 HCm Nama 
絆 躍 巖 :d

l   AIンU~AIン t」 IrOH′ ((〕 Ir13)600000.000  1  0PA「 ilm(OnCntcd      O.1209Kg

「
OHン (VI〕 Nt」 S)                  POlyamid「 ilm)BOPA

1lrilm(13ia対 ally O面 cntcd

I    Polyamid「 ilm)

2  PVC Rigid IIlm-60      0.3285Kg
MIC

3  Aluininium l'()il-45-60    0.5398K8
MI(〕

4 l)olyurcthanc Adhcsivc 0.05957Kg
with 60% solid

5 Polyurcthanc I lardncr 0.001 lTkg
with 60% solid

Ii.A conccrrtcd may takc suitablc conscqucntial action accordingly.

(〕asc No.:14/20/81-AIソ ('2/2016 Pa(y Narnc:(il{AVI'l'A INDIA Approvcd

:13/24/040/00030/AM17/

l)ecision : NC considcrcd agcnda and dccidcd to
authorization allowing wastagc of- 5oh as undcr :

Mcct No/Datci3/81‐

Al´C2/2018
14.082018

lッ ic.No/1)atci1 31 0048426

2610.2016

ratify the norms for thc abovc advancc

I′

′

H)

Itl′ A「‖cHQ「 ilC
:01/81/050/00447/AM17/

Sl. E,xport ltcm Quantity Sl. lmport ltcm \2uantlly
)io. No.

l. Purc l.cad/ Ilcfincd 1000.000 l. l,cad Acid tlattery Scrap (As per 1050.00M't'

Lcad ISI{I Code ltains) with not more

than 2o/o ol' liquid/electrolyte by
wcight in a lot/consignmcnt and are

ncithcr usablc as such bccausc of

Sl. E,xport ltcm Quantity Sl. Import Itcm Quantity

brcakagc

l.cad Alloy/l.cad 500.000 2.l,cad Acid tlattcry Scrap (As per 514.50M'f

Antimony Alloy/ ISRI Code ltains) with not morc

Calcium l,cad Alloy than 2o/o of liquid/clcctrolyte by

(content of Lcad 98%) wcight in a lot/consignment and arc

ncithcr usablc as such becausc of
brcakage

3. Antirnony l.cad Alloy/ 500.000 3. [,ead Acid Uattcry Scrap (As pcr 514.50M1'

Lcad Alloy (contcr-rt ol ISRI Codc Rains) with not morc

Lcad 98%) lhan Zoh of liquid/clcctrolytc by



RA concerned may take suitable conscqucntial action accordingly.

(〕asc NO.:26/20/81‐ AI,C2/2016 Party Namc:MAAN
AI′UMINIUM Iン IMI′ I｀ED

RLA「 ilc
:05/24/040/00298//ヽ M17/

Mcct No/1)atc:3/81-
‐AIィC2/2018
14.08.2018

1ン ic.No/1)atc:0510400323

2810.2016

Approvcd

54 thc norms lbr thc abovc advarrcc

Quantiけ a110WCd

30600ン 1′ 1｀

Caso No.:16/23/81-ALC2/2016 Party Namc:MI〕 HTA′ I｀UBItS

|

I´ IMI′ I｀ I〕 1)

RI′A「 ilc

:03/95/040/00404/AM17/

Mcct No/1)atc:3/81-

AI,C2/2018

1408.2018

1′ ic No/1)atc:0310809263

23.11.2016

Quantity allowed

52500Kg

Approvcd

HQ IrilC

:01/81/050/00563//ヽ 4ヽ17/

RIA UDYOG Mcct No/1)atc:3/8ト

AIッC2/2018
14.08.2018

1ン iC●No/1)atc:0510400508

Status:
I)eferrcd

notcd thal firm was rcqucstcd to sLrbmit inlbrmation to I)llrp
11.10.2017 lollowed rcmindcr dated 09.11.2017, howcvcr, no rcply
committec decidcd to scnd a finar rcminder to Ilrm and dclcr thc

authorization allowing wastagc of TYo as undcr :

Sl.No. Iixport ltcm Namc. Quantity SI.No. Import ltem Namc
I Aluminium Billets 300.00M'l' Aluminiurn Ingots/'t'

Bars/Sor.vs

ltA concerned may take suitable conscqucntial action accordingry.

Decision : NC considerccl agcnda and decided to ratify thc norms lbr thc abovc advancc55 authorization allowing wastage of 5Yo as undcr :

Sl.No. Export Item Name. Quantity Sl.No. Import ItcrSl.No. Export Item Name. Quantity Sl.No. Import Itcm Namc
I Copper Billets 5000Kg Coppcr Scrap such

Bcrry, Ilirch &
Candy

ItA concerncd may take suitable cOnscquential actiOn accOrdingly.

(〕asc No.:29/20/81-AIッ C2/2016  Pany Nanlc:MAU
I´

´

H)

HQI'HC                RIン A11lc
56 :01/81/050/00462/AM17/ :05/24/040/00365//ヽ 4ヽ17/ 28112016

Decision : Committcc
deficiency letter dated
rcceived lrom till date.
CASC.

Casc No。 :41/20/81-ALC2/2016 Party Namc:SVAM
57 PACKAGING INDUS′ I｀RH〕 S

PRIVA′ I｀ IE I′ IM ITICD

4ヽcct No/1)atc:3/81-

AlンC2/2018
14.082018

16

Approvcd
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Decision : NC consi<1crcd agcnda and dccidcd to ratify thc norms f,or the above advancc
ar,rthorizatiar,rthorization as pcr I)lI']P commcnts lor AA No.05l0510402139 datcd 03.04.2017I 7 as undcr

HQ IrilC

i01/81/050/00474//ヽ M17/

Sl.Noo Exportltcm Namc.

AI′U/AIン U IrOHン OPA
1   25ンIIC/AI´ じ47 ⅣIIC/
PVC 60ヽ41C

RI′A Irilc                Lic No/1)atc:0510400559
:05/24/040/00426/AM17/       3011 2016

Qty h Kg島 .ImpOrtltcm Namc.
Qty allowed
Kg/Kg人ヽ υ。                            ■ヽ
6′
■ヽ 6

150000.000 1  ALUMINIUM IrOllン ー47     0.540.540Kg

0.3285Kg

O.‖ 73K8

0 05957Kg4  RI〕 lフ EVI〕NT RI〕 SIN

ItA conccrncd may takc suitablc conscqucntial action accordingly.

NIcct No/1)atc13/81-ALC2/2018 Status:

CONNl〕 CTORSI′ IM ITI〕D    i4.082018

HQI'ilC                RI′ A「‖c               Iン ic.No/1)atc:1010059661
:01/81/050/00446/ノ Mヽ17/       :10/24/040/00081/AⅣl17/       06.122016

l)ccision : Committcc considcrcd thc agcnda and dccidcd to scnd a D.O. rcmindcr
to cxpcditc thcir commcnts. 'l'hc casc stands dcferrcd.

1)cfcrrcd

lo McitY

Casc No.:14/23/81-AI,C2/2016 Party Namc:GRAVH｀ A INDIA 
‐
Mcct No/1)ate:3/81‐

HQ rilc

:01/81/050/00561//ヽ M17/

I´

′II)                 Al′ C2/2018
14082018

RI′A rilc               lフ ic No/1)atc:1310048507
:13/24/040/00041//ヽ M17/       3012.2016

Decision : NC considcrcd agcnda and dccidcd to ratify thc norms for thc above advancc

autlrorization allowing wastagc ol- 5%o as undcr :

Qけ a110WCd

1050.00M′「

514.50Ⅳ I′ I｀

Alloy/ Calcium l.cad ScraP

Alloy/l.cad Alloy Ir (contcrrt

Sl.No. F)xport Itcm Namc. Qty in Sl.No. lmport Itcm Namc
MT

Purc lcad/l{cllncd lcad 1000.000 l. Lcad Acid t}attery
Scrap

al. Lcad alloy/l.cad Antimony 500.000 2. [.cad Acid l]attcry

alloy

3. Lcad Acid Ilattery
Scrap

,   51450～ lT

I(A conccrncd may takc suitablc conscqucntial action accordingly.
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Mcct No/1)atc:3/81-

AI´C2/2018

14082018

Status:
I)cferrcd

60 :0l/8l/05 Ol}0s73lAMrT I :05/24/040/00503/ノ M`17/

I)ecision : Committee notcd that application lor the
Mines lor commcnts. Committcc dccidcd to scnd
authority and defcr the casc.

Iン iC No/1)atc:0510401264

12.01 2017

abovc AA was rcfcrrcd to Ministry oi'

a rcⅡlindcr to conccrncd 
′
I｀cchnical

l)ccision : NC considcrcd agcnda and dccidcd to ratify thc norms lbr
authorization allowing wastage as undcr :

Sl.No. Export Itcm Name. Qty in Sl.No. Import [tem Namc
M'I'

1 Aluminium Conductor 10000.00 i. Aluminum Ingol
Alurninium Alloy 2. Alupinum Ingor

a ltcil」ぃ∝d(ACk町    ]↓ 芯1:lI…
ず`

1ヽし‖HU■ νしu、 /ゝ、r｀ 1｀ノ                 3. 4ヽagncsiunl
Various Sizcs

4. Silic()11
Nct(〕 ontcnt:

(1)Aluminium lngots:5000
MTS

.   (2)Aluminium lngOts:4950

‐MTS           I
(3)MagnCSium:25 Ml｀ S

(4)SiliCOn:25M′ l｀S,
Total Wcight:10000 MTS.

I{A conccrncd may takc suitablc conscqucnlial action accorcringry.

Party Namc:PRI〕 MIER       Iヽ 4cct No/1)atc:3/81-
INDUS′FRIAL CORPORAT10N AI′ C2/2018
1ン IMI 「́ ED                     14.082018

HQ Filc                RIン A「 ilc               Iン ic.No/Datc:0310811420
:01/81/050/00066/AM18/       :o3/95/040/00892//ヽ N417/       23022017

Decision: NC considcred agcnda and dccidcd tO ratif1/thc norms ibr thc abOvc advancc

authorization as appHcd aHowing thc wastage of l°
/。 . Comnlittcc alsO dccidcd to prcllx thc

word ``Relcvant''to import product.

ItA concemcd may take suitablc cOnscqucntial action accordin31y.

Casc No.:8/23/81-AI“ C2/2016

HQ Filc

:01/81/050/00555/AM17/

Party Namc:APAR
INDUS′
「 RH〕 SIン I MITI〕 I)

RIンA「 ilc

:34/24/040/00294/ノ Mヽ17/

Mcct No/Datc:3/8ト

AIンC2/2018
1408.2018

1′ ic.No/1)atc:3410042873

20.01.2017

z\pproved

thc abovc advancc

Qty a110WCd

5100.00ⅣlT

5049.00MT

25,75ヽ 4′ I｀

26.00ヽ 4´F

Approved

63 Casc No.:35/3/81-Alフ C2/2017
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INDUS´ FRIAIン CORPORAT10N Alン C2/2018
1ッ Iヽ 41′ II〕I)                  14.082018

HQ「 ilC RI′ AI↑ Hc Iンic No/1)atc:0310811421

:01/tt l/050i 00069/n M I 8/ :03i9sl040i00893/n M I 7/ 23.02.2011

l)ecision : NC considcrcd agcnda and dccided to ratify thc norms lor the abovc advance
authorizatiorr as applicd allowing thc wastagc ol' 1%o. Committce also decided to prcfix the
word "l{clcvant" to import product.
I{A conccrncd may takc suitablc corlscqucntial action accordingly.

Casc No.:24/3/81‐ Alブ C2/2017  Pal■ y Namc:PHOItNIX l1011′ S  Mcct No/Datc:3/8ト

PVT I′TD               Alン C2/2018
14.08.2018

Status:
I)eferred

Mcct No/Datc:3/81-          Approvcd
/｀ 1ン(12/2018

14.082018

Lic.No/1)atc:0510401905

Status:
I)cferrcd

Stat us:
I)cfe rrcd

Lic No/1)atc1051 0401 960

HQl'ilC RIンA「 ilc Iン ic No/1)atc:031081:575

:0li 8 l/050/00058/AM I 8/ :03l95l040l009l8lAMl7l 02.03.2011

Decision :NC considcrcd thc agcnda and decided to ask thc firm to furnish the lollowing
irrlbrmation Ibr cxamination ol-thc (lasc :

(i) 'l'hickness r,visc and grade wisc width of cold rollcd stainless steel coils, strips (Prirne) to bc
irnportcd.

(ii) 'l'hickncss wisc and gradc wisc width of cold rolled stainless steel strips to be exporled.
'['hc casc stands dclcrrcd to ncxt NO rnccting.

HQ IrilC RI′Al'Hc
:01/81/050/00038//ヽ M18/       :05/24/040/00620//ヽ M17/       09.032017

Dccision:N(〕 considcrcd agcnda and dccidcd to ratitt thC nOrms for the abovc advancc

aut1lorization as applicd a‖ o、ving thc、vastagc of 100/0.

It/ヽ conccrilcd lllay takc suitablc collSCquCntial action accordil181y.

(〕 asc No.:4/3/81-AI′ C2/2017   Pany Namc:SWASTIK
IN DUS・ 1・ RIItS

Casc No.:37/3/81-AL(〕 2/2017  Palty Namc:RR.KABlう 1,     Mcct No/Datci3/8ト
I′ IN/11・ FI'I),                   AI′ (32/2018

14082018

Casc No.:2/3/81-AI,(〕 2/2017  1)any Na11lc:JINDAIン QUAl′ H｀Y McctNo/1)ate:3/81-
・
I｀ t」 l〕 t'I′ ARI´ IMITltD      AI´C2/2018

14.08.2018

66 IIQ Filc Itl,A「 ilc 1ン icヽ o/1)atc:0310811810

:01/81/050/00071//ヽ 4ヽ18/       :03/95/040/00450/ノ M`17/       14032017

1)ccision : Col■ lη ittcc notcd that application for thc abovc AA 、vas rcfcrrcd to I)IPP for

C01111■ lCnts.(〕 ollllllittcc dccidcd to a、 vait thcir corllnlcnts and dcibr thc casc.

67 HQI,ilC

:O1/81/050/00036//ヽ M18/

Dccision:Committcc

Iヽ 1′Al'1lc

:05l23lo40l0}594lLMl7l 15.03.2017

notcd that application for thc abovc AA was refcrrcd
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commcnts.Committee decided to awaitthcir commcnts and dcた rthc casc.

Casc No.:16/9/81-ALC2/2017  Party Namc:NAT10NAIン S・ I｀1う 1,I′ Mcct No/1)atci3/8卜       Status:
‐                   AND AGRO INDUSTRIIう S   AI′ C2/2018           Dcfcrrcd

l′TD.,                14.08.2018

68‐ 1lQ lrile                 RLA IFilc                lン iC No/1)atc:5610005104
:01/81/050/00187/AM18/       :56/24/040/00051//ヽ M17/       2303.2017

11)ccision : Comrnittee notcd that reply of the rlrrn 、vas rcccivcd and dccidcd to rcftur t1lc

same to MoS for corninents and deferthc casc.

Casc No.:13/12/81-Alン C2/2017 Party Namc:RAJIIANS      Mcct No/1)atc:3/8卜        Approvcd
MIETAIンS PVT.1,IMITItI)    Λl´C2/2018

1408.2018

‐HQ「 ilC                RIン A FHc               Iン ic.No/1)atc:2410042167
:01/81/050/00268/AM18/       :24/24/040/00036/ノ Mヽ17/       31.032017

1Decision:Committee considered the agcnda and dccidcd to ratitt thC nOrms for thc abovc

advance authorization on rcpcat with AA No.2410042282 datcd 03.10.2017 as undcr:

691  1.   WOrds _Containing Coppcr:61.50/0,Zinc 360/O and I′ cad 2.50/O lη ay bc sufllxcd、 vith
thc description ofthc cxpolt itcm.

H. Quantity of import item at Sl.No.l may bc aHowcd as applicd for i.c.65190K3s as

l.06Kgs/Kg contentin the cxport product taking cluc■ orn SI()NC-1167.
iH.Quantity of impOrt item at Sl.No.2 may bc a1lowcd as applicd for i.c.36720K3s as

l.02Kgs/Kg content in thc cxport producttaking cluc fl・ oΠl SI()ヽ (ヾ〕 -1167.

RA conccrned may take suitablc conscqucntial action accOrdingly.

Casc No.:1/6/81-ALC2/2017  1Party Namc:IrIN I′ ABS AUD10 Mcct No/1)atc:3/8卜        status:
PVT.IンTD.              AIン C2/2018             Dcfcrl・ cd

1408.2018

HQI'ilC                 IRLA Filc                lン ic.No/Datc:2210015687

70 :01/81/050/00141/AM18/       :22/24/040/00117//ヽ M17/       17042017

1Dccision :Corninittee considcrcd thc casc and notcd that 4ヽcitY dcllcicncy lettcr datcd
04.07.2018 followed with renlinder dated 09.11.2017 and 21.12.2017 、vas scnt to llrill,
howcver, no reply receivcd. Corninittce dccidcd tO scnd a rlnal rcrrlindcr through post and

dcfcr the casc.

ICasc No.:106/3/81‐ ALC2/2018 Party Namc:TD POWi〕 R     Mcct No/1)atci3/8卜        Appl・ ovcd
SYSTEMSIン TD           AIン C2/2018

14.08.2018

.HQ llle                RIン
A「 ilc               Iン ic.No/1)atc:07101‖ 561

71 :01/81/050/00183/AM19/       :o7/24/040/00037/Aヽ 418/       o8052017

1Dccislon:NC cOnsidered the agcnda and dccidcd to ratitt thC nOrms for thc abovc advancc

authorizatiOn inputs in numbcr as pcr(〕 N4ofthc Iう nginccrin8 Product and rcmaining itclns
as 2%ofthe FoB value with accountability.

‐RA concerned may take subsequent conscquential action accordingly.
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Casc No.:17/9/81-AI′ (〕2/2017  1)arty Nanlc:NH｀ SON AND
AMI′ I｀SU 13UHン DING

|ヽ4cct No/1)ate:3/81-/ヽ LンC2/2018 Status:

I)cfcrrcd

7r I IQ Irilc

SYS′ I｀ 1,MS PRIVAT131ン IM ITI〕 D

RI´A「 Hc

:O1/81/050/00188//ヽ M18/       :05/24/040/00053/ノ M`18/

1)ccision:Corrlrnittcc considcrcd agcnda and dccidcd for、 vard the application to MSMl〕 for

colnillcnts.´ I｀ hc casc stands dcfcrrcd.

Casc No.:30/9/81-AI′ C2/2017  Party Namc:U′ IVI｀AM STIE13L   Mect No/Datc:3/8卜 ALC2/2018 Approvcd
AI′ I′OYS P LTD.

RI′A「 ilc

1408.2018

1ッic.No/Datc:0510402502

09.05.2017

14.082018

1ン iC●No/1)atc:0510402570HQ「 ilC
:O1/81/050/00201/ノ Mヽ18/       :05/24/040/00067/ノ Mヽ18/       16052017

Dccision:NC considcrcd thc a8cnda and dccidcd to ratify thc norms for the above advancc

as applicd ibr aHo、 vil18 thc、 Vastagc ol｀ 100/0.

ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:46/9/81-AI′ C2/2017  Pally Namc:POI′ YCAB WIRItS McctNo/1)atc:3/81-
PVTI′Tl)               Al,C2/2018

14.08.2018

Approved

HQ「 ilC RI′ Al'ilc lン iC NO/1)atc:0310813355

:01/8 l/050/002t71 AM|BI :03/95/040/00089/AM I 8/ 17 .05.2017

Dccision : Committce considcrcd thc agcnda and dccidcd to ratify the norms for the abovc

AA as pcr I)lPP wriltcn commcnts in AA NO.0310815746 datcd 13.09.2017 ratified in NC
Mccting No. 23181 datcd 06.03.2018 as undcr :

L I)cscription, sizcs, quantilics and net weight of export itcms at Sl. No. I to 5 undcr the

Advqnc_c A uth ori zation may bc spcci l-rcd u$g_!eil.1 !glq*,
EXPOR′ I｀ lTEM I′ IS´ I A(〕 AINS′ I｀ ADVANCE AUTHORISAT10Nヽ 0.0310813355 Datcd

ン |_IT而
繭 面 而 Cs__J三

諾R勁 II

17.05.2017

107 1 1 Corc X 240 Sq.MM

1′ ｀̈̂̂ Vワ nC^、ィ、ガ      ~~~~~―
――「
―~万
板而丁1981J(,9,C X 70Sq.MM ~「 ~Ъ
b6」10911(｀ orc X i5 SqヽlM               1 200000 1

l.l0 | I ('orc X2.5 Sq.!lM 40000

〔 l ёol百o・ むond.PVC InsJa“ d Unattotl・cdそЯお薦 13clow 1000 V.

lol ll(1。 rc X 240Sq MM              1   500

1 02 1 1(｀ orc × 300S(1ヽ 1ヽ 1                         1     5250                15

L031iC∝ c Xη SqMM       I 'T'0

L餌 1lC∝C X tt SttMM    __1 1?20. __

1  110010511(｀ orc X 30()Sq MM

1 06  1(｀ o「c  ヽ100 Stlヽ 1ヽ 1                         1     1300                 4783

eoo 
I

oool-
--J-

121

3.171
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I Core X 25 Sq.MM 500 0128
う
４ i Corc X 16 Sq MM 500 0083

(」oppcr Cond.ZII「 R Insulatcd ZIIFR Shcathcd lJ
1000V.

narmourcd Solar (lables Above

う
ι lCorc X4Sq.MM 49000 i 2.40t

つ
ι

ｎ
υ I Corc X 50 Sq.MM 4700 2.444
3 Coppcr COnd.XI′ PE Insulatcd PVC Shcathcd Armoul・ cd(〕 ablcs Bclow 10()OV.

2Core X6Sq.MM 300 0.156

302 2 Core X l0 Sq.MM 800 0.609

2 C-'orc X l6 Sq.Mi\4 500 0469

304 3Core X6Sq.MM 1300 0662
ハ
υ 4 Core X 95 Sq.MM 900 4680

306 2 Corc X 25 Sq MM 3300 4.092

2 Corc X 35 Sq.MM 7353

309 2堅憂≡型踵 Sq.MM 2300 6969

5 Cor9 X 16 Sq.MM 1000 1 580

ュ堕 _β
5Sq.MM 6000 10680

312 3Core X4Sq.MM 6000 2.850

3C-'orc X6Sq.MM 7000 4060

314 5 Core X 4 SqLMM 1000 0690

4 Corc X 10 sq.MM 500 0.545

3 C'orc X 1.5 Sq.MM 3000 1 080

ュ単 5 Sq.MM 2000 0870

5 Corc x 35 Sq.MM 500 1 475

5 Corc X 25 Sq.MM ０

　

　

０

1 190

2旦里9X16Sq MM 1 395

321 4 COre X 16 Sq.MM 500 0700
322 4 COrc X 35 Sq.MM 1000 2370
3.23

…

g・MM | `190

324 490r,■ 70Sq MM 500 ,115
う
ん 4 Corc X 25 SqoMM 0950
(3oppcr COnd.XIフ PE Insulatcd PVC shcathcd Uni rmourcd ci

―         l
600 1

500 1

ablcs Bc10w 1000v.

0594

()66S

401 4 Core X l6 Sq.MM

4.02 4 COrc X 25 Sq.Mヽ 4

403 1■壁 _X35Sq MM 1000
1.760

0_395
4.04 5 Corc X lo sq.MM 500

405 5 Corc X 16 Sq Mレ I 1000 1 140

1.720
406 5(3orc X 25 Sq N/1M 1000
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408

409

410

411

4.12

5

501

5_02

5(3orc X 35 Sq.|ヽ 4ヽ4

4 Corc X 50 Sq MM

S Corc X 4 Sq MⅣ l

5 Corc X 6 Sqヽ 4M

3(3orc X 16 Sqヽ 4M

4(3orc X 10 Sq.Mヽ 4

Coppcr (--ond. I'V(l Insulated l)V(l Shcathcd Unarmourcd ( ablcs llelorv

琳
|

1   66b003(lorc X 1 5 Sclヽ 4ヽ 1

ⅨbcXttMM   1 11L 5Ⅲ 0

500 i_i
soo I

1 0 ()0  1

1 225

0375

0490

may be allowed as 1.05

allowcd as 1.05 Kgs./Kg.

____ 10001_

2. Quantity ol'irnport itcm at Sl.No.l i.c. Coppcr Wire I{od may be allowcd as 1.01

Kgs./Kg. contcnt irr thc cxporl itcms at Sl. No. I to 4.
D. Quarrtity ol' irnport itcm at Sl. \o. 2 i.c. LDPIr Compound

kgs/kg contcnt in thc cxport itcms at Sl. No. 2 &.4.
Quantity of irnport itcm at Sl. \o. 3 i.c. I'}VC Rcsin may bc4.

く
υ

6.

contcnt in thc cxport itcrns at Sl. No. 1, 3 &.4.
Quantity of irnport itcm at Sl. No. 4 i.e. PVC Plasticizcr may bc allowcd as 1.05

Kgs./Kg. corltcnt irr thc cxport itcms at Sl. No. l, 3 &. 4.

Quantity o[-irnport itcm at Sl. \o.5 i.c. Galvaniscd Stccl Wirc may be allowed as 1.02

kgs/kg conlcnt in thc Irxporl itcrns at Sl. No. 3.

7. Quantitics o{'irnport itcms at S[. No. 6 to l3( Ll.DPlt. Aluminium'l'rihydratc, Silane
Coupling Agcnt. Pcrkadox, Antioxidant, Calcium Carbonatc, Calcined Clay, Magncsium
llydroxidc) may bc allowcd as 1.05 Kgs./Kg. contcnt in thc cxport itcms at Sl. No.2.

8. Irnport itcrn at Sl. No. l4 i.c. Woodcn Cablc [)rum may bc allowed as per packirrg policy.

ItA conccrrrcd nTay takc subscqucnt conscqucntial action accordingly.

(〕asc No.:28/9/81-Alン (〕2/2017  Party Namc:PHンOT
IヽくI)l」 S・ I｀ ItIItS Iン

′
I｀ 1).

Approved

HQ「 ilC
i01/81/050/00199//ヽ M18/

I)ecision :NC considcrcd thc agcnda and dccidcd to ratify thc norms for thc above advancc

allowing thc wastagc ol'5Yo as undcr :

Iixport Itcm : Purc Lcad ll.cad Alloys/l.ead Ingots

Quantity : 1500M'l'
Import ltcm : l.cad Scrap l)raincd l]attcrics l{ains as pcr ISIII

Quantity allowcd : 1575 M'l'
I{A conccrncd rnay takc subscqucnt collscqucntial action accordingly.

(3asc No.:27/9/81-AIプ (〕2/2017   Party Nanlc:MA(〕 PPHt
INTItRNAT10NAl′ I´

′
1｀ I),

RI′ AI'ilc

:05/24/040/00073/ノ Mヽ18/

Mcct No/1)atci3/81-

AIッC2/2018

14.082018

1ン ic.No/1)atc:0510402645

19052017

Mcct No/1)ate:3/81-

/ヽ 1′ (12/20!8

14.082018
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HQ「 ilC
:01/81/050/00198//ヽ M18/

RI′A「 ilc
:05/24/040/00088//ヽ M18/

Iン iC●No/1)atc:0510402678

23.052017

Dccision :NC considercd thc agcnda and decidcd to ratify thc norms lor the abovc advancc
authorization as per DIPP earlicr writtcn commcnts as undcr :

i. Quantity of Import ltem No. l&3 may be allowcd as applicd lor i.c. I.30Kg/Kg conrcnr
in thc export item as pcr SION C-832.

ii. Quantity of Import Itcm No. 2 may bc allowed as applicd lor i.c. I . l0Kg/Kg contcnt in
the export item.

iii. Quantity of import items 3&5 may be allowcd on nct to nct basis with accountabilitv
clausc.

I{A conccrned may take subscquent conscquential action accordingry.

Case No.:29l9181-ALC2l2O17 Party Name:S. S. IMpljX

MI〕TAIン SPVT Iッ TD

as applied for allowing the wastagc of 10%.
RA concerned may take subscqucnt consequentiar actiorl accordingly.

Casc No.:2/12/81-Alフ C2/2017 Palty NamciVIう 1,R-0-

A pprovcd

thc abovc advancc

Mcct No/1)atc:3/81‐ ノヽIッC2/2018  Approvcd
14082018

Mcct No/1)atci3/81-

AIンC2/2018
14.08.2018

HQl'ilC              RI′ A Irilc             I′ ic No/1)alc:0510402690
77 :01/81/050/00200/ノ M`18/       :o5/24/040/00093/ノ Mヽ18/       24.052017

HQ「 ilC              RI′ A Ifilc             I′ ic NO/1)atc:0710111669
:01/81/050/00257//ヽ M18/      :o7/24/040/00041//ヽ M18/      26052017

Dccision:NC cOnsidcrcd thc a8cnda and dccidcd to ratitt thC nOrms k)r thc abovc advancc

as undcr:

78驚 .Exportltem Namc Quandty 為 .ImpOrtltcnl Namc Wastagc Anowcd
I   Shcct,vlcta1        171.600ン

1′ F  l   (〕 Ic()II′ S         lo9/6  01｀   tOtal  、vci8ht
(〕 olllponcnts cxclヒ !dil18 、vcight ol｀ 111lp011

itcn1 2

2    1tivcts&Irastcncrs  ヽcti 19/6

1t/ヽ shaH caH fOr wcight Ofilllpon itcin 2 in cxpOrt prodヒ
lct it)l・ calct!lati()n()fcntitlcnlcllt ol｀

illlport itclll l.ItA conccrncd inlay takc subscqLICllt conscclヒ lcntial actiOn accordin81y.

(〕asc No.:3/6/81-AIフ C2/2017   1)atty Nainc:AI〕 13 1NI)IA       Mcct No/1)atci3/81-         statlis:
I′ IMI′ FIう I)                    ′、1′ (｀ 2/2018                  1)cft・

l・ rcd
14082018

79 HQ IrilC                RL′ A「 Hc I′ ic.No/1)atc:0710111690
:01/81/050/00143/AM18/       :o7/24/040/00070//ヽ M18/       30.052017

Dccision :COrnrnittcc notcd that hard cOpy Of thc application not rcccivcd fl・
om RA、

13angalorc. cOnllllittec dccidcd tO rernind RA, 13angalorc tO li_br、 vard hard cOpy Ol｀  thc

24



application alongwith with rclevant documents and lbrward thc same to DIII for comments.

Casc No.:15/9/81-AIノ C2/2017  Party Namc:MAURIA UDYOG Mcct No/1)atc:3/81-
1´TD                AI′ C2/2018

1408.2018

Ilej ccted

HQ IrilC RI′A「 ilc 1ン ic No/1)atc:0510402986

:01/tt l/050i001 86/AM I 8/ :051241040100090/AM I 8/ 3 I .0s.201 7

l)ecision :Commiltcc considcrcd thc agenda and is of thc view that as per standard

manul-acturing praclicc. anglc" bar rods are made from []looms/l]illets and not liom Slabs.

Slabs arc uscd manulacturing ol- Irlat products, thcrclbrc, Committcc dccidcd to reject thc
casc with dircction to pay thc applicablc duty with intercst lor IIOI)C.
I{A conccrncd may takc suitablc conscquential action accordingly.

HQ「ilc               RIン A Filc              l′ ic No/1)atc:0510402988
:O1/81/050/00192/7ヽ M18/       :05/24/040/00104/AM18/       31.05.2017

1)ccision :lヽC considcrcd thc agcnda and dccidcd to ratify thc norms for thc abovc advancc

as undcr:

81 Sl・  Exportltcm Namc       Quantity  Sl. Importltcm Namc    lQuantity
Noo                            in lヽ umbcr Noo                       A1lowcd

l.  ンIINIATURIう IIAl′()GI〕N    20000.000   1. RcicvantIIalogen Capsule 22000Nos

IンAMPS(6V lo 28V)Wattagc

(10W― 100W)

2.  I〕 UI′BS(6V to 28V)Wattagc  10000.000  2.IRclcvant(〕 lass Shcll    ‖ 500nos.

(10W― 100W)

ItA conccrncd may takc subscqucnt conscquential action accordingly.

Casc No.:21/9/81-AI′ (〕2/2017  Party Namc:RAJ
I〕NTI〕 RPItiSES

(〕asc No.:25/15/81-AI′ (〕2/2017  Palty NanlciSHRI

Mcct No/1)atci3/81-

AlンC2/2018
14.082018

Approvcd

Approvcd

HQI'ilC

PARSHAVNATH IMP13X
(lNI)IA)

RI,Al'Hc

Mcct No/Datc:3/8i‐

AIッC2/2018

14.082018

1′ ic No/1)atc:0510403027

:01/81/050/00308//ヽ N418/       105/24/040/00103//ヽ M18/       05.062017

Dccision:NC considcrcd thc a8cnda and dccidcd to ratify thc norms for thc abovc advancc

as applicd fol・ a‖ o、ving thc wasta3C 01｀ 10%.

It/ヽ conccrncd lηay takc subscqucnt conscqucntial action accordillgly.

Casc No.:7/9/81-AI′ C2/2017  Party Nalmc:BHARAT III〕 AVY McctNo/1)atc:3/8ト
Itlン ltCTRICAIン SI´ IMI´ I｀ 1〕I)   AlンC2/2018

14.08.2018

Approvcd

83 HQ「
ilc RI′ A Irilc lッic No/1)atc:1110028288

:01/81/050/00178/ノ ヽヽ 418/       :11/24/040/00003//ヽ M18/       06.062017

Dccision:N(〕 considcrcd thc agcnda and dccidcd to ratify thc norms for the

一Ｌ
Ｊ
う
４

above advancc



as applicd for as pcr GN-4 oIthc linginccring Product.
Ii.A conccrned may take subsequcnt consequcntial actiolt accordingly.

Casc No.:22/9/81-ALC2/2017  Pany Namc:VI〕 DANTA     Mcct No/1):ltc:3/81-
1,Iヽ 41TI〕D              AI´ (12/2018

14082018

HQ「 ilC
84 01/R1/0

Status:
I)eferrcd

RIンA「 ilc
:05/24/040/00117//ヽ M18/

lン ic.No/1)atc:0510403068

0806.2017:01/81/050/00193/ノ Mヽ18/

Decision :Committec considcrcd thc agcnda and notcd that application lor thc abovc AA had
bccn referred to Ministry of Mines lor comments lor commcnts. Committcc dccidcd to scnd a
reminder to Min. of Mincs to expcdite the mattcr.

Casc No.:5/9/81-ALC2/2017 Party Namc:BBM ACOUS・ HC
INDIA PVT.IンTD

RIン AI'ilc

:31/83/040/00028/AM18/

ⅣIcct No/1)atc:3/81-

AIンC2/2018

1408.2018

1ン ic.No/1)atc:3110066779

0906.2017

Status:
I)eferred

Decision : Committce considercd thc agenda and notcd that rcply o1'thc firm Ibr thc abovc
AA has been referred to I)IPP for comments. Committce dccided to await their commcnts
and defer the case.

Casc No.:50/9/81-AIッ C2/2017 Approvcd

RIッ A Irilc

:03/95/040/00017//ヽ M18/
1ンic.No/Datc:0310814163

21.062017

Decision :NC considered agenda and decided to ratify thc norms lor thc abovc advapcc
authorizalion allowing the wastage ol l%o rclcvant input.
ILA conccrned may take sLritablc consequential action accordingly.

Casc No.:6/15/81‐A12C2/2017  Party Namc:VItRSATHッ l〕 CAIヽ 1)Mcct NO/1)atci3/81-
TI〕CHNOlッ ()(〕 Y PVTI´ TD    AI′C2/2018

14082018

87 HQI'ilc              RI′ A Irilc             I′ ic No/Datc:0410163275
:01/81/050/00289//ヽ N118/       :o4/24/040/00064/ノ ヽヽ 418/       27062017

Decision : Committee considcrcd thc agenda and dccidcd to scnd a I).O. rcmindcr to Mcity
to cxpcditc their commcnts. 'l'hc casc stands dcl-crrccl.

Stalu s:

I)efcrred

Casc No.:7/15/81-Alノ C2/2017

HQ IrilC

:01/81/050/00290/Aレ 118/

1)ccision:COmmittcc

Party Namc:VERSATIIンI]CARD McctNo/1)atc:3/81-
TECHNOLOGY PVTIメ I｀D    AIン C2/2018

1408.2018

RIッ /ヽ Filc                    l´ ic No/1)atc:0410163278
:04/24/040/00062/ノ ｀

～
118/

Status:
I)cferrcd

26

27062017

rcmindcr to

HQ IlilC

:01/81/050/00176/AM18/

HQ IrilC

:O1/81/050/00221/AM18/



to cxpcditc thcir conlmcnts.′ I｀hc casc stands dcfcrrcd.

Casc No.:1/12/81-AI′ C2/2017 Party Namc:GRAVITA INDIA McctNo/1)atci3/81‐ ALC2/2018 1Approvcd

I´

′
I｀I)                      14.08.2018

′ノ` 1'ilc                   lン ic.No/1)atc:1310048672HQ IrilC              R13/24/040/00019/AⅣ
l18/    04.07.2017:O1/81/050/00256//ヽ M18/      :1:

I)ccision:lヽ (〕 considcrcd thc agcnda and dccidcd to ratify thc norms for the abovc advancc

as undcr:

89 ミS・
ExportltcmNamc     ttntityI■

ts.lmpOrtltcm Namι
           Qua撃

::      ‐

1;;寛測RCA船嗣£“%∞Ю∞ 1肥漁吊霊:七li燎:主‰)2の 5MT I
21鋼ι留‰『:T;跳

C 1500000 2耽鍬錨1::撚R:冬)“75MT
31説鮒‰『:T;:隊

C Ю∞Ю∞3肥鍬:I11::胃:棚l漱:翼%)IЮ"MT
ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:11/15/81-AI′ (〕2/2017 Pany Namc:APIン AP01ン L()    Mcct No/1)江 c:3/81‐         Approvcd
TUBESI´ IN41TI〕 D         ALC2/2018

201814.08

ti´A Irilc              IッiC.No/1)atc:0510403320
.2017

HQ「 ilC               105/23/040/00129/AM18/     04.07
90 :01/81/050/00294/ノ Mヽ18/       :

Dccision:NC considcrcd thc agcnda and dccidcd to ratify thc norms for the above advance

as applicd for a‖ o、vin3 thc、vastagc of50/0.

ItA conccrncd may takc subscqucnt consequential action accordingly.

Party Namc:GI〕 I〕KAYヽVIRES  Mcct No/Datc:3/8卜        Appl・ovcd(〕 asc No.:3/24/81-AIン (〕2/2017

1′ IMI′ I｀1'1)                 Al′ C2/2018
14.082018

RIンAl'ilc               l′ iC.N。 /1)atc:0910065272HQ Filc

:09/24/040/00169/ノ Mヽ18/       14.07.2017:O1/81/050/00505//ヽ M18/

1)ccision:卜 Cヾ considcrcd thc agcnda and dccided to ratify thc norms for the abovc advance

91 as undcri

Quantity in Sl.Import ltcm    QuantiけSt.Exportltcm Namc.             Kg       lNoo Namc.          approvcd

)li`d AHo'96961o:oё 61  HotRolledAHoy .954544.5KGl NAIIフSmadcofHotRladc:        
‐  stccI Wire RodsStccl Wirc Rods with 81

SAl〕 1012CR is l.10K(〕 S

ItA conccrncd may takc subscqucnt consequcntial action accordingly.

Pany Namc:RAMESiI WIttЁ   Mcct N。/Datc:3/81-      Approvcd(3asc No.:88/3/81-AI′ (〕2/2018

～
1ltSH INl)USl｀ RIES         Alン C2/2018

14.08.2018
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HQ IrilC

101/81/050/00165/AM19/
RIンA「 ilc

:09/24/040/00175/AM18/

I′ ic No/1)atc:0910065273

14.07.2017

ratify thc norms lor thc abovc advancc

Approvcd

Iン iC.No/1)atc:0310814660

18.072017

Dccision :NC considercd agcnda and dccidcd to
authorization as applied for.

HQ llilC              RI′ A「 ilc
93 :01/81/050/00296/AM18/       :03/94/040/00321/ノ

1`｀418/

I{A concerned may take suitable consequcntial aclion accordingly.

Decision :NC considered agcnda and dccidcd to ratify thc nonns lor thc abovc advancc
authorization allowing the wastagc ol l\oh i.c. quantity of input as 264M'l'.
RA concerned may take suitablc conscqucntial action accordingly.

‐Casc No.:18/24/81-ALC2/2017 Party Namc:NAT10NAl´ S′ I｀ I〕 Iti′ Mcct No/1)atc:3/81-
AND AGROINDUS 「́ RHtS    Alッ C2/2018
IンTD., 14082018

HQ IrilC              RIン A Irilc             I′ ic NO/1)atc:3210078222
96 :01/81/050/00288//ヽ M18/       :32/24/040/00015/ノヽヽ418/       24072017

Slat us:

I)cl'crrcd

IHQ Filc                RI′ A「ilc               Iン iC No/1)atc:5610005177
94 :01/81/050/00520/AM18/       :56/24/040/00015//ヽ M18/       18.072017

Dccision :Committcc considcrcd thc agcnda and nolcd that appticatiorr Ibr thc abovc AA has
bccn rcfcrrcd to MoS for comments. Committcc dccidcd to await thcir commcnts ancl dcl-cr
thc casc.

(〕 asc No.:18/15/81-AIッ C2/2017 Pany Nanlc:I′ I)(〕 1〕N【 )S′ I｀ HI〕    lヽcct NO/1)atc:3/81-AI′ (｀ 2/2018 Statlls:
MI]RCHANT GROUP       14.082018              1)cfc・

1・ 1‐Cd

HQ IlilC              RI′ A Irilc             I´ ic No/1)atc:o510.103453
95 :01/81/050/00301//ヽ M18/       :o5/23/040/00139/ノ Mヽ18/       20072017

Dccision :NC considered agcnda and dccidcd to ratify thc norms lbr thc abovc a<jvancc
authorization allowing the wastage ol20% i.c. quantity of input as21934.92Kg.
I{A concerned may take suitable consequcntiar action accordingly

Casc No.:5/15/81-ALC2/2017 Party Namc:JAYACHANDRAN N/1cct No/1)atc:3/81-AI′ (12/2018 Status:
I)efcrredINDUS′ I｀RHtS PVT I′ TD, 1408.2018

Decision :Committce considered hc agcnda and notcd that llrm has bccn rcclucstcd to lurnish
thc information as per DIPP IJO No.l2lgl20l7-'l'sw/105 darc 17.11.2017, lrowcvcr, no rcply
rcccived. committcc decided to scnd a final rcmindcr arrd dclcr thc casc.

Casc NO.:12/15/81-AIノ C2/2017

97

Party NameiCONNICCTRIX
INDIA PVT.1′

´
I｀D.

Mcct No/1)atc:3/81-

AlンC2/2018
14.082018

Status:
Deferrcd

HQ IrilC
Iく I´ ′ヽ 
「
ilc

28

I´ ic.No/1)atc:0310814797

Casc No。 :13/15/81‐ ALC2/2017 Party Namc:DYNAMIC「 I′0ヽV Mcct No/1)atc:3/81-
PRODUCTS PVT.1ン TD.     AI′ C2/2018

14.082018



101/81/050/00295/ノ ン`118/ :03/94/040/00357/ノ Nヽl1 8/ 24072017

Decision :Committcc considcrcd hc agcnda and notcd that application l'or thc abovc AA had

bccrr r4cfcrrcd to I)lPP lor commcnts. NC decidcd to await thcir commcnt and del'er thc case.

Casc No.:9/12/81-Al,C2l20l7 Party Narne:APOl,l,O
MIう TAIッ IうX PRIVATI〕
1′ IMI′ FI〕 1)

RI′ A Ililc

:05/23/040/00155//ヽ M18/
HQl'ilC

:01/81/050/00264//ヽ Ⅳl1 8/

HQ IfilC

:01/81/050/00100//ヽ 4ヽ19/

100 HQ rilc
t01/81/050/00506/ノ ｀`418/

RIン Al'ilc

i34/24/040/00106/ノ M`18/

RI′A「 ilc

:09/24/040/00209/ノ Nヽl1 8/

Mect No/Datc:3/81-          Approvcd

ALC2/2018
14.082018

1′ ic.No/1)atc:0510403526

27.07.2017

1ン ic.No/1)atc:3410043371

28.072017

Status:
I)cfc rrcd

1ン ic.No/1)atc:0910065334

08.082017

Mcct No/Datc13/8ト

AlンC2/2018
14.082018

I)ccision :NC considcrcd thc agcrrda and dccidcd to ratify thc norms lor thc abovc advancc
aspcrl)lPPcomrncntsvidcthcirL,ONo.l2l6520lT-1'SW/l25datcd 18.09.2017asundcr:

I . Words "of rclcvant thickncss and gradc" may bc suffixcd with thc description of import
itcms at Sl. No. I to 4.

2. Quantity of irnport itcm at Sl. No. I may bc allowcd as applicd lor i.c. 7323.75 M'l', Ibr
cxport itcrn No. l. taking cluc lrom SIONs C-1984.

3. Quantity of irnport itcm at Sl. No. 2may bc allowcd as applied for i.e. 3027.15 M'l', lor
cxport itcm )io. 2. taking cluc lrom SIONs C-1984.

4. Quantityol'importitemsatsl.No.3&4maybcallowedasappliedfori.c.3045M'l'&
1575 M'l' rcspcctivcly as I .05 Kgs./kg. contcnt in cxport itcms at. No. 3 & 4 rcspcctivcly

taking cluc ftorr SION C-2004.
5. Quantity of import itcm at Sl. No. 5 may bc allowcd as 970 M'l' for cxport itcm No. 5.

I{A conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:2313/8r-Ar.c2l20r8 
:,?1,{,}i,lx,,!51ifi,i;lI,,' ffii}o/Datc:3/8r-AL.c2t201r i'Jril.].;.
PRIVN't'IJ I,IMI'I'IiI)

Dccision :Committcc considcrcd thc agenda and noted that application for the abovc AA had

bccn rclbrrcd to MoS lbr commcnts. Committcc dccided to await thcir commcnts and dcl'cr

thc casc.

Casc No.:4/24/81¨Al,C2/2017  Party Namc:GOIン DS・「 ONI〕    Mcct No/1)atci3/8ト

INI'RATItCH I′ IMI・ I｀ItD      AI′ C2/2018
14.082018

Decision : Committcc considcrccl thc agcnda and decided to lorward the application to't'cch-

I lbr commcnts and dclcr thc casc.

Casc No.:8/15/81‐AI,C2/2017 Party Namc:A-11'I]NCE
lol                   PRODUC′ 1｀SCO.PVTIン・I｀ 1)
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Approved



HQ「ilC             RI′ A Irilc            I′ ic NO/Datc:0310815131
:01/81/050/00291lAMt&l :03194/040l01392tAMt8t 11.08.2017

Decision : NC considered agenda and dccidcd to ratify thc norms I'or thc above advancc
authorization on repeat basis with Advancc Aurhorizarion No. 0310800027 datcd 04.11.2015 as
under :

l. Word "Relevanl" may bc prcfixed with thc dcscriptions of imporl items at SI. No.l &2.
2. Quantity of import itcm at Sl. No. I may bc allowcd as 1.252 Kgs./Kg. contcnr in rhc

expon item aflertaking l/3'd rccovery I'rom scrap as claimcd by thc firrn.
3. Quantity of import itcm a1 Sl. No. 2 may bc allowcd as I .01 Kgs/Kg contcnt in thc cxport

itcm as claimed bv thc firm.

I{A conccrned may takc suitablc consequentiar action accordingly.

Casc No.:47/24/81-AI′ C2/2017 Party Namc:RAJ ARYAN Mcct No/1)atc:3/81‐

AIンC2/2018
14.08.2018

ItXPORF PRIVATICI′ IM H｀ I〕 D

RI´A 
「 Hc                    I′ ic.N。 /1)atc:o510403706

:05/24/040/002i7//ヽ M18/       17082017

Approved

HQ Filc
102 :01/81/050/00549/AM18/

Decision:NC cOnsidercd agcnda and decidcd tO ratitt thC nOrms ibr thc abOvc advancc

authorizatiOn as applied fOr aHO、 ving thc wastage of 100/。 1.c.quantity ofinput as 215600K8.
R/ヽ conccrned may takc suitablc cOnscqucntial actiOn accOrdil181y.

Casc No.:7/18/81-ALC2/2017 Party Name:JINDAI′ SAW
lン IMl′ I｀ I]I)

N71cct NO/1)atc:3/81-

/ヽ 1ン (32/2018

14082018

Status:
I)efcrred

Ю319航 5υO∞ 5αAMW tt」 :iα剛 9αlMw l獄 出 彎

αO"04“劉 7

DcdJOn:COmmittee nO“ d tllat Arm had b中

身 |;Fき:lFittFttitti牌 :胤Ph:T尉I)IPP UO No. 12/9/2017-′
I｀SW/114 dated 17

.and defcr thc casc.

(lasc No.:3/18/81-Al,C2l20l7 par-ry Namc:Gn MLSA Mccr \o/l)arc:lig l_ Starus:
ILllNttwn llt.ti pRIVn 't'tj At.C2l20 t8 l)efcrrcdl.lMl'l'llD t.1.08.20 t8

I IQ liilc Rl,A l.ilc l.ic.No/l)arc:04 l0l6j4-),1
:01/8 li0-s0l00352lAMt8t :04t24t040t00 t 03/AM I 8/ I j.08.201 7

I)ecision : Comrnittce considcrcd thc agcncJa and dccicicci to ask llrrn to lLrrrrish thc lbllor.ving
104 information lor cxamination ol-thc casc:-

I ' Nett weight of Polyrncr and nct weight of componcnls in cach bladc scparatcly.2' Iixact namc of chcmical items appli-d.for import along with thcir product cataloguc.3. Percentage of wastagc asked for cach import itcm.4. Calculation sheet to arrive at the quantity of R.M. askcd.5. Details of indigenous input along with their wcighr.'l'hc case stands deferred.

30                               と蟹壬多ラ′々 ごし4コ

i,,レ

///



Casc No.:14/18/81-Al′ C2/2017 Pany Namc:INЛ 3CTOPIン AST  Mcct No/Datc:3/8ト
PVTl,TI)               AI′ C2/2018

14082018

Approved

HQ「 ilC RI′ A Irnc Iンicヽ o/1)atc:0610038682

l0s:01/81/050/00363/nMl8/ :061241040100020/AMl8/ 29.08.2017

I)ccision : Committcc considcrcd thc agenda and dccidcd to ratify the norms lor thc abovc
advancc authorizatiorr allowing thc wastagc of 5yo. t{A should call for wcight of Phcnolic
Moulding Cornpor,rnd in thc cxport product and takc ncccssary conscqucntial action
accordingly.

Casc No.:1/21/81-AI′ C2/2017  Parly Namc:KI「 ごI｀ANIン AIン     MCCt No/1)atc:3/81-

S′ I｀ Iう I〕 1ッ PRIVA´ I｀ 111ン IMITI]D  AIン C2/2018
1408.2018

Approvcd

Status:
I)efe rred

HQ「 ilC RIン A If‖ c

106 :01/81/050/00442//ヽ
～
118/       :03/94/040/00102/ノ M`18/

I)ccision :Comrnittcc considcrcd tlrc agcnda and dccidcd to ratify the norms for thc abovc
advancc authorization allowing thc wastagc ol23o/o i.c. imporl ilcm quantity as 6l5M'l'.
I{A rnay takc ncocssary conscqucntial action accordingly.

(〕asc No.:2/21/81¨ AIフ C2/2017  Parly Nalnc:KIRTANI′ AIッ     Mcct No/1)atc:3/81-

S′ 1｀ 1〕 itl′ PRIVATIう 1´IMITED  Alン C2/2018
14.08.2018

Approvcd

HQ IrilC RIン A Ililc 1ン iC NO/1)atc103 1 0815527
107 :O1/81/050/00443//ヽ M18/       :03/94/040/00105/ノ M`18/       05.09.2017

Dccision:Committcc considcrcd thc agcnda and dccidcd to ratify thc norms for thc abovc

advancc autllorization aHo、ving thc、vastagc of 230/01.c.irnport itcnl quantity as 615M・ I｀ .

ItA l■ay takc llcccssary cOnscqucntial action accordingly.

Case No.: l7124181-Ll,C2/2017 Party Name:NA'f IONAI, Mect Noi Datc:3/81- Status:
I)eferred

193 I lQ Irilc

HQ「 ilC
109 :01/81/050/00306/ノ ｀` 418/

S′ 1｀ 111:I′ AND AGRO
INDUS´ FRHtS I´ TD.,

RI´ A IfHc

RI´ A「 ilc

:08/24/040/00166//ヽ M18/

Iン iC NO/1)atc:0310815526

0509.2017

Al,C2/2018
14082018

Lic.No/1)atc:5610005209

■lcct lヽ o/1)atc:3/81‐

AI′ C2/2018

14.082018

Lic.No/1)atc:0810140933

1409.2017

:01/81/050/00519//ヽ Nl1 8/       :56/24/040/00021/ノ M`18/       06.09.2017

1)ccision : Corrllllittcc considcrcd thc agcnda and notcd that application for thc abovc AA

had bccn rcfcrrcd toン I()S for conllncnts.Accordingly comlnittcc dccidcd to thc casc.

(〕 asc No.:23/15/81-AIフ (〕2/2017 Pany Nallnc:RA′ l゛NAMANI
MI〕TAI′ S ANDl・ UBI〕 SIンTD

1)ccision : (〕 o■llllittcc conSidCrcd thc agcnda and notcd that I)IPP has sought information

vidc thcir t」 () ンllヽ o.12/72/2017-′ I｀ SヽV/124 datcd 17.10.2017. Accordingly corlllllittcc

dccidcd to scnd a rcl■ indcr to「 li・ and dcibr thc casc.
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Party Namc:GAMItSA        Mcct No/1)atc:3/8ト

RENIハVABI´ I〕 PRIVATI:     AI′ C2/2018
1ン IMI 「́ I]D                    i4 08 2018

llQ「ilC              RIン Λ Filc             I´ic.No/1)atc:0410163537
:01/81/050/00353//ヽ M18/       :04/24/040/00126/ノ M`18/       19o92017

Decision : Committcc considcrcd thc agcnda and dccidcd to ask firm to furnish thc lollowingthc agcnda and dccidcd to ask firm 1o lurnish thc
ll0 inf6lp3tion l'or examination olthc casc:-

l. Net weight of Polymcr and nct weight olcomponcnts in cach bladc scparatcly.
2. Exact name of chemical itcms applicd for import along with thcir producl cataloguc.
3. Percentage of wastage asked for cach import item.
4. Calculation sheet to arrive at thc quantity of Il.M. askcd.
5. Details of indigenous input along with thcir wcight.

'l'hc case stands deferred.

Casc No.:19/18/81-Alノ C2/2017 Party Namc:RAYCHEM RPG  Mcct No/1)atc:3/8ト
PVT LTD.             AI′ C2/2018

14.08.2018

HQ File                RLA Filc               I′ ic.No/1)atc:0310815877
:01/81/050/00368//ヽ M18/       :o3/95/040/00479//ヽ M18/       21 09.2017

, ,, Dccision :Com.mittce considcrcd thc agcnda and dccidcd to ratify thc norms lbr thc abovc" advanccauthorization onrcpcatbasiswithAANo.03l05glT496datcdg.0g.20l0asunclcr:
i. Quantity ol'import items Sl. No.1 to 5 may bc allowcd as l.O2kg/kg contcnr in thc

export product.
ii. Quantity of import itcm no.6 to 9 may bc allowcd on nc1 to nct basis with

accountabi I ity clausc.
RA conccrned may take suitable conscqucntiar action accordingly.

Casc No.:15/21/81-AIノ C2/2017 1)arty Namc:」 AY 13HAヽ VANI   Mcct NO/1)atc:3/81

Casc No.:4/18/81-AIフ C2/2017

HQ「 ilC
112 :01/81/050/00456//ヽ 4ヽ18/

MIETAIン INDUS・ 1｀RIIES

|

RLA Ililc

:03/94/040/00506//ヽ M18/

AIンC2/2018
14.08.2018

1′ ic.No/1)atc:o310815989

27.092017

Status:
I)efcrred

Approvcd

A pprovcd

Dccislon:COmmltcc cOnsidcrcd thc agcnda and dccidcd tO ratitt thC nOrms ibrthc abOvc′― ‐…― -0-`・ ~¨ ~``Ч uVν =uvuしυ ■
“
し1■ y

advance authOrizatiOn as applicd fOr.

RA concerncd may takc suitablc cOnscqucntial actiOn accOrdingly.

Casc No.:16/18/81-Alコ C2/2017 4ヽcct iヽ o/1)atci3/81-

AI´ (12/2018
Approved

I{A rnay takc neccssary conscqucntial action accordingly.

Party Namc:PARAM
INDUS′ I｀RIES

t4.08.201 8

..^ IIQ lrile RI.A l:ile Lic.No/Date:0310g16014ll3 'g17gl/050/00365/AMr8/ :03195/040/00262rAM:B/ 28.09.2017

Decision : Committee considered thc agenda and dccided to ratify thc norms lor thc abovc
advance authorization allowing thc wastagc of 23%o i.c. import itcm quantity as 39.39M'l'.
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HQ IlilC               RI´ A「ilc              Iン iC No/1)atc:0310816013
114 :01/81/050/00366//ヽ 4ヽ18/       :03/95/040/00261/AM18/       28.092017

Dccision:(〕 ominittcc considcrcd thc agcnda and dccidcd to ratify the norms for thc abovc

advancc authorizatioll a‖ o、ving thc、vastagc of230/Oi.c.irnport itcm quantity as 23.37M`l｀ .

ItA lηay takc ncccssary conscqucntial action accordingly.

Casc No.:17/18/81-Al′ C2/2017 1)any Nainc:PARAM
INDUS′FRHtS

Casc No.:22/21/81-AIン C2/2017 Party Nanlc:MOI)ISON
4ヽ1,TAl′ SI′TD

C'oppcr C'ond. XLI't'l Insulatcd C]ovcrcd with

Mcct No/Datc:3/8ト

AlンC2/2018

14.08.2018

Approvcd

Approved

HQ「 ilC RI′ AI'1lc

Mcct No/Datc:3/81-

ALンC2/2018
1408.2018

1ンic No/1)atc:0310816057
l15 101/81/050/00463/ノ

|`｀418/       :03/95/040/00447/ノ Mヽ18/       03.102017

Dccision:C()mmittcc considcrcd thc agcnda and dccidcd to ratify thc norms for thc above

advancc authorization allowing thc quantity ofimportitcm as 500(flVC hundrcd)Kgs.

ItA may takc ncccssary conscquclltial action accordingly.

Casc No.:30/21/81-AL(〕 2/2017 Palty Nanlo:POl′ YCAB WIRItS Mcct No/1)atc:3/8ト

PVT.1′ TI)               ΛIンC2/2018
14.08.2018

Approvcd

HQ「 ilC RI′ A Ifilc I′ ic No/1)atc:0310816107

:01/81/050/00471/ノ Nヽl1 8/      :03/95/040/00511/ノ Mヽ18/      04.10.2017

Dccision:Cominittcc considcrcd thc agcnda and dccidcd lo ratify thc norms for thc abovc

AA as pcr DIPP writtcn commcntsin AA NO.0310815746 datcd 13.09.2017 ratiflcd in NC

lνlccti118 1ミ o.23/81 datcd 06.03.2018 as undcr:

l. I)cscription, sizcs. quantitics and net weight ol'export ilcms at Sl. No. I to 14 under the

Advance Authorization may bc spccified qs qnqglj
EXPORTI′ 1｀ EM I′ IS′ 1｀ (ADVANCE AUTHORISAT10N NO.0310816107 DT.04.10.2017
Sr.No. Qty (〕ablc

116.
l

I --. - , I' 
Copper Clond. t'VC-' lnsulatcd tlvcritt Siii.ta.a Corciea Wittr Glass Mica
Shcathcd [.rnarmourcd Instrumcntation Cablcs Bclow 1000 V.

1 l X16Aヽ V(〕

2PX16Aヽ V(〕
‐6P X16 AW(〕

12000 1   1368021P＼ 16ヽ W(〕

copp". co,ra.'PVC lnruluted cjverall shJeraca-cwcrea wlrfr em;rtai;' r"p. c,
Vヽirc 13raidcd I)VC Shcatllcd tり narnlourcd instrumcntation Cablcs Bclo、 v1000V.

2.01

3

3.01

l P〉( 18/ヽ Vヽ(〕

１

　
つ

一　
う
０
　
４
，
　

Ｄ́

　
／６
，

1畢理羊:1翼鷲撃:1亜“lilT

M′Is)

I'ape PVC
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3.02 3 Corc X 10 Aヽ V(〕 24000

31000

7000

4000

|             ||:::

|             ||:::

3.03 3 Corc X 12 AW(〕

3.04 2 Corc X 14 AヽVG
3.05 5 Corc X 14 AW(〕

3.06

3.07

17 Corc X

17 Corc X

OAヽVG
4AヽVG

3000

15500

1000

|~ ~生
`り

6

1  1翼男308 31 Corc X OAヽV(〕
309 31 Corc X 4AヽV(〕 11000 13.310
4 Chromel Alumel Cond. PVC Insulated I & O

'l'ape PVC Sheathcd l-lnarmoured'lhermocouplc
ihicldcd Covr
lablcs Ilelow

Drcd Vヽith(〕 lass 4ヽica

1000V
401 12 Pair X 16 Aヽ VG 1500 1 620
402 24 Pair X 16 Aヽ V(〕 1000 2060

Chromcl Alumcl cond. PVC Insulatcd overall Shieldcd covcrcd with Glass Mica'&pq PVC Sheathcd lJnarmourcd'l'hcrmocouplc C'ablcs l]clow 1000 V.
5.01 I Pair X 16 AW(〕 3000 1             o360

Coppcr Cond. PVC Insularcd t & O Shicldcd Covr
Sheathed tJnarmor.rrcd Instrumentation Cablcs t]cl

Drcd With(〕 lass Nlica′ rapc Pv(〕

ow i000 V.
601 2PX16Aヽ VG 7000

1000

19000

1 400
602 3T X 16AWG 0330
603 6PX16AW(〕 8550
6.04 6′「 X16AヽVG 5000

2000

16000

2850
21206.05 12′ I｀ X16AヽV(〕

606 12PX 16Aヽ V(〕 12960
11 325607 24P X 16 AW(〕 7500

10006.08 24 T X 16 Aヽ V(〕 2000
Copper Cond. PVC Insulatcd Unarmourcd
Cables Below 1000 V.

701 iC X4AヽVG 8000 1 896
702 IC X 10 AWG 5000 0320

Aluminium Cond. Covcred with Scmi Cond. Com
Shcathcd Armourcd I I KV.

Xl′ PI〕 insulaLtcd Cu.'l'apc PVC

801 3 Corc X 300 Sq.MM 840 7.869

9

Copper Cond. Zl IIrR Insulatcd lJnarmourcd
Cables Below 1000 V.

9.01 lC X 16 Sql MM 1750

22293

0289
0365
0488

9.02 蜂 q・ MM 1430

7500

3000

903 IC X,Sq.MM
Clu. Cond. Covcrcd With Scmi. Cond. Comp.
XI,PE Insulated Cu. 'l'apc ZIIITR Shcathed
ArmouredCablcsllKV.

1001 3 Corc X 120 Sq.MM

Coppcr Cond.XI´ PE Inslllatcd Pvc shcath面

Armourcd Cablcs 13c10w looo v.

‖ 01 4⊆Fc X 25Sq MM 14000 26180
44880

74800
74800

6072
6024

1102 4 COrc X 25 Sq.MM 24000
Coppcr Cond.XIン PE Insulated ZIIFR Shcathcd
Armourcd cablcs 13c10w 10oo v.

1201 40000
1202 4C X Ps sq・ MM 40000

Copper Cond. PI.l Insulated pli Sheathed
Armoured Cablcs llclow 1000 V.

i3.Ol :_MM 24000
1302 2 Corc X 2.5 Sq.MM 24000

34



ll.0l ' .l ('orc \ l.r Sq. \4M
|(3oppcr(3onductor Polythcnc lnsulatcd ZIIIrR

14  1 Shcathcd Unarmourcd CA′ 1｀
-6 Cables.

1401   4P(「 AT-6

2. Quantity ol-irrport itcm at Sl.r-o.1 i.c. Coppcr Wire Ilod rnay be allowed as 1.01 Kgs./Kg.
conlcnt in thc cxport itcms a1 Sl. No. 1 lo7 &9lo 14.

3. Quantity olirnport itcm at Sl.No.2 i.e. Aluminium Ingot may be allowed as l.0l Kgs./Kg.
contcnl in thc cxporl itcms at Sl. No. 8.

4. Quantity olirnport itcrn at Sl. )(o.3 i.c. I-DPII Compound rnay be allowed as 1.05 Kgs./kg
contcnt in thc cxpo( itcms at Sl. No. 3, 8, l0 to 13.

5. QLrantity of irnport ilcm at Sl. No. 4 i.c. Scmi Conducting Compound may be allowcd as I .05

kgs/kg contcnt in thc cxport itcrns at Sl. No. 8 & 10.

6. Quantity of irnporl itcm at Sl. No. 5 i.c. PVC I{csin may bc allowed as 1.05 Kgs./Kg. contcnt
in thc cxporl itcms at Sl. No. I to 8 & I l.

1. Quantity ol'irnporl itcm at SI. No.6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
contcnt in thc cxport itcrn at Sl. No . I to 8, ll .

8. Qr"rantity ol-irnpofl itcrn at Sl. No. 7 i.e. Galvanised Stccl Wirc may bc allowed as 1.02 kgs/kg
contcnt in thc cxporl itcms at Sl. No. 8 & l0 to 13.

9. Quantity ol-irnpofl itcm at Sl. No. 8 i.c. Copper'l'ape may bc allowcd as 1.01 Kgs./Kg.
contcnt in thc cxport itcms at Sl. No. 8&10.

10. Quantitics olimport itcms at Sl. No. 9 to l6(l,l-DPIl, Aluminium Trihydrate. Silane Coupling
Agcnt, Pcrkadox, Antioxidant, Calcium Carbonatc, Calcincd Clay, Magnesium Ilydroxidc)
rnay bc allowcd as 1.05 Kgs./Kg. contcnt in thc export items at Sl. No. 9, 10, l3 &14.

Il. Quantityol-imporlitcmatsl.\o. lTi.c.GlassMica'l'ape rr-raybeallowedas l.02Kgs./Kg.
contcnt in thc cxporl itcms at Sl. No. I to 6.

12. Irrporl item a1 Sl. No. 1 8 i.c. Woodcn Cable Drum may be allowcd as per packing policy.

I{A conccrncd may lakc subscqucnt consequential action accordingly.

Casc No.:117/3/81-Alノ C2/2018 Party Namc:WAZIR CHAND& Mcct No/1)atc:3/81-
CO PVTI´ TD           AI′ C2/2018

1408.2018

Approvcd

HQ「 ilC
:01/81/050/00194/ノ ヽヽ 419/

Decision : rr'.C considcrcd thc agcnda and dccided to ratify thc norms for the above advancc

as undcr :

r rz F)xport ltem : Othcr I Iouschold Arriclc madc of Stainlcss Stccl

Quantity:tll.720M'l'
Import items as undcr :

Itcm I as 7l.5tl0M'l' i.c. I .l0M'l7MT contcnt in thc cxport product
Itcm 2 to 7 as applicd i.c. 1.25M'l'/M'l'contcnt in thc export product

I{A conccrncd may takc subscqucnt conscqucntial action accordingly.

RI´ A llHc

:29/24/040/00007/7ヽ M18/
I´ ic.No/1)atc:2910025307

05.102017

lヽ4cct Tヾ o/1)atc:3/81-/ヽ 1′C2/2018  Status:

14082018                     1)cfCrrcd
Casc No.:3/21/81-AI′ C2/2017 Party Namc:A-11'ENCI]

PROI)UCTS CO.PVT.Iッ TD.118

HQ「ilc             RI´ A Filc
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Decision :NC considcrcd agcnda and dccidcd to
cxamination/comments.'l'hc casc stands delerrcd.

(lase No.:9/21181-Al,C2l20l7 [)ar1y Narnc:I.)KANGA IrOIl.

10 102017

lk)r、vard thc application to ンlSヽ /11〕 l'or

HQ「 ilC
:01/81/050/00450/AM18/

RIンA「 ilc
:08/24/040/00200/ノ ヽヽ 418/

Mcct No/1)atc:3/81-

AI´C2/2018

14.08.2018

1ンiC No/Datc:081014H24

10.10.2017

Approved

Dccision:NC considcrcd thc agcnda and dccidcd to ratifb7thc norms fOr thc abovc advancc

119 as aHowing the wastagc of10% i.c.quantity ofimport rnay bc aHo、 vcd as undcr :

Sl.No.Importltcm Namc        Quantiけ a110Wcd
l     AlンUMINIUM「 OHン REIII′         7590K8
2     1Alン UMINIUM FOHン RElう 1ン         8800K3
3     1AI′ UMINIUM FOHン REEI′        6600Kg
I{A concerned may takc subscqucnt conscqucntial action accordirrgly.

Casc No.:34/21/81‐ AIり C2/2017 Palty Namc:P()SC()         、4cct No/1)atc:3/81-         Appl・ ovcd
MAHARASHTRA STI〕 Iう I′    AI′ (｀2/2018
PV´ F l′
′
I｀ I),                  14082018

HQ IrilC              RI′ A「ilc              I´ ic N。 /1)atc:0310816310
120 :O1/81/050/00475//ヽ 4ヽ18/       :o3/95/040/00496//ヽ

1ヽ418/       11 1o2017

1)ccisiOn:NC considcrcd agcnda and dccidcd tO ratitt thC n()rins ibr thc abOvc advancc

authorization as applicd for as pcr SION C-1504.
I{A concerned may takc suitable conscquential action accor<1ingly.

‐Casc No.:35/21/81-ALC2/2017

HQ Filc

:01/81/050/00476/AM18/

Party Namc:POSCO
MAHARASHTRA STIう Iう I′
PV´ I｀  1メFI),

RI′A「 ilc
:03/95/040/00497//ヽ M18/

Approved

I′ ic No/1)atc:o310816333

12.10.2017

Ibr thc abovc advancc

Mcct No/1)ac:3/81-Alン C2/2018  ‐status:
14.08.2018                       Dcfcrrcd

Mcct No/1)atc13/81-

AIンC2/2018
14.082018

う
ん

Dccision : NC considcred agenda and dccided to ratify thc norms
authorization as applied for as pcr SION C-1504.
ILA concerned may take suitable conscqucntiar action accordingly.

Casc NO.:8/18/81-AI′ C2/2017 1)any Namc:KIう I

INDUSTRH]SIッ IMITIう D

122 HQ Filc
:O1/81/050/00357/AM18/

RIン ノ` Irilc                  I′ ic.No/1)atc:o510404280
:05/23/040/00251//ヽ M18/     13.10.2017

Decision : Committee considcred the agenda and dccidcd to lbrward thc application lbr thc
above advance authorization to DIpp for commcnt and dcfcr thc casc.
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(〕asc No.:6/18/81-

AI′C2/2017

HQ IrilC

Party Nanlc:INDIA

TRADIN(〕 IIOUSI〕

RIン A Ililc

:04/24/040/00141/ノ Nヽ/418/     17102017

Mcct No/1)atc:3/81-Al′ C2/2018   ‐Approvcd
1408.2018

1′ ic.No/1)atc:0510404318

l′ ic.No/1)atc:0410163600

123 :O1/81/050/00355/ノ Nヽl1 8/     :05/23/040/00238/AM18/     17.10.2017                    1

1)ccision :1ヽ C considcrcd agcnda and decidcd to ratify thc norms for thc abovc advancc

authorization as applicd for as pcr SI()NC-509 aHowing thc wastagc of 10%.

ItA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:9/18/81-AI′ C2/2017 Party Nanlc:PANASONIC   Mcct No/1)atc:3/8卜 AIンC2/2018  Status:
APPI′ IANCI〕SINDIA CO.  14.08 2018               Defcrrcd
Iン

′

I｀ I)、

RI′ A lrilc124 HQ「 ilC
i01/81/050/00358//ヽ M18/

1)ccision :(〕 oinninittcc considcrcd thc agcnda and dccidcd to ibr、 vard thc application ibr thc

abovc advancc authorization to I)II)P for commcnt and dcfcrthc casc.

(lase No.:5/2 ll81-^1.C212017 l)arty r.-arnc:Alrs'l'l IIi'l'lC Mcct r-o/l)ate:3/8 l- :\ pprovcd
S・ 1｀AMPINGS& AIンC2/2018

l′AMINAT10NSIン I M ITI〕 D   14082018

HQ llilC RIッ A Filc Lic No/1)atc:0310816394

:01/81/050/00 4461 LMtSl :031941040100563in M l8/ 17 .10.2011

I)ccision : \(l corrsidcrcd agcnda and dccided to ratify thc norms lor the above advancc
l2-s authorization allowing thc wastagc ol1.0l5kg/kg contcnt in thc cxport product as under :

F)xport Product : CI{NGO lrlcctrical Stccl Slit Coils

Quantity 500000KG
Import Item : CI{NGO lrlcctrical Stcel Coils of Primc Quality
Quantity : 507500KG

I{A conccrrrcd may takc suitablc consequcntial action accordingly.

Casc No.:31/21/81‐ AL(〕 2/2017 Party Namc:POIッ YCAB WIRIじ S McctNo/1)atc:3/81-
PVTl´TD.                AIン C2/2018

14.082018

Approved

HQ「 ilC RI′ Al'ilc Iッ ic No/1)atc:0310816399

:01/81/050/00472/ノ Mヽ18/       :03/95/040/00522/AM18/       17102017

Dccision:Cominittcc considcrcd thc agcnda and dccidcd to ratify thc norms for thc above

AA as pcr DIPP writtcn commcntsin AA NO.0310815746 datcd 13.09。 2017 ratiflcd in NC

126 VICCting lヽ o.23/81 datcd 06.03.2018 as undcr:

1. I)cscription,sizcs,quantitics and nct、 vcight Of export itcms at Si.No. l to 7 undcr thc

Advancc Authorization may bc spccificd as urrdcr:

EXI'OIt't't't'Ey LIS',t'( Ar)vA\('r.. n,,',',ttr*ls^'l'lo\ No.0Jl08l6J99 I)'l'. 17.10.2017 )

Sr. Sizc & typc of Caulcs i Qtv (M'ri{S) I aabi. wt (vn'.) lミ:1  蹴&け耐TI=|二 ||_TttIP_上
=1・  i COppcr cOnd.XIJl)E Insulat,o多 HFR Shcathcd Alo Wirc Armourcd C[
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1000ヽ /.

IC X 150 Sqo MM

lC X 400 Sq.MⅣ l

lC X 185 Sq.MM

lC X 240 Sq.MM

lC X 240 Sq.MM

lC X 185 Sq.MM

lC X 240 Sq.MⅣ l

iC X 300 Sq.MⅣ l

lC X 300 Sq.MM

3 Core X 70 Sq.MM

3 Corc X 120 Sq.MM

19919_XttSqlMM      I I~ 450b l■
'35 :1_9 _ゞ2翌_5■NM __ _____ 1     4500112.105

1   &0701   Ю 00
Lforc X 240 Sq.MY___ _     _   |
Cu. Contl. PVC Insulated Unarmourcd Cablcs Ikkrw 1000 V.

1000

1000

432000

2s2000 8.165

I Corc X 400 Sq.Mヽ 4

l Core X 240 Sq.MM

600

64800

Aluminium Cond.cOvcrcd with scmi(〕 ond.conlp.XI′ PE Instl12tCd Scrccncd with
匈 :■21_里旦Latい壺JILWirc Armourcd cabbs 36 KV.

I Core X 400 Sq.MM
l Corc X 300 Sq.VIⅣ I

l Corc X 6 Sq.MⅣ l

l Corc X 25 Sq.Ⅳ lン I

I Corc X 4 Sq.MM

l Corc X l.5 Sq.MM

l Corc X 2.5 SqoMン 1

l Corc X 300 Sq.MM
75.863
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15000 1 25.950

4000 i 11.040

6000 1 6.1 40

3000 1 6.390

4500 1 12105
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4500 1 14.850

'I'apc ZIIF'R Shcathcd Al. Wirc Armoured Cablcs I I KV.

|(lQ二と

'V ttqJyM

I()()O 151()0

Aluminium Cond. covcrcd *itt S"*i Concl. oomp. xll,li Insulatcd Cu. wirc
Scrcened with cu. 'l'ape MDPF) Shcathed unarm,urcd cablcs I I KV.

β⊆型さ]QO§q:yM _           | 2000 ‐ 10580
399聟 x199§qMM                   2()00110.580
Cu. Cond. Covcrcd With Scmi. Cond. Comp. XLPE Insulatcrl Scrccncd with Cu.
'I'ape PVC Shcathcd Armoured Cables l1 KV.

3 Corc X 240

3 Corc X 704.04

5.01

5.02

5.03

6

6.01

6.02

6.03

6.04

6.05

6.06



2. Quantity olirnporl itcm at Sl.No.l i.e. Copper Wirc Ilod may be allowcd as l.0l Kgs./Kg.
contcnt ir-r thc cxporl itcms at Sl. No. I to 6.

3. Quantity ol irrport itcm at Sl.\o.2 i.c. Aluminium Ingot may bc allowcd as l.0l Kgs./Kg.
contcnt in thc cxpofl itcms at Sl. No. I lo 3,5 &7.

4. Quantity olirnport itcm at Sl. No.3 i.c. l,DPIi Compound may bc allowed as 1.05 Kgs./kg
conlcnt in thc cxporl itcms at Sl. No. 1 lo 5 & 1.

5. Quantity ol- irrporl itcrn at Sl. No. 4 i.c. Semi Conducting Compound may be allowed as 1.05

kgs/kg colrtcnt in thc cxporl itcrrs at Sl. No. 2lo 4 &7.
6. Quarrtity ol inrport itcm at Sl. \o. 5 i.c. PVC Rcsin may be allowed as 1.05 Kgs./Kg. contcnl

in the cxpo( itcms at Sl. No.4 to 7.

l. Quarrtity ol- irrport itcm at Sl. No. 6 i.c. I'}VC Plasticizcr may be allowcd as 1.05 Kgs./Kg.
contcnl in thc cxporl ilcrr at Sl. \o .4to1.

8. Quantity of irnporl itcm at Sl. No.7 i.c. Galvaniscd Stccl Wirc may bc allowcd as 1.02 kgs/kg
contcnt in thc cxpofl itcms at Sl. rr.-o. 4.

9. QLrantity of irrport ilcm at Sl. No. 8 i.e. Coppcr 1'apc rnay bc allowcd as l.0l Kgs./Kg.
contcnt in thc cxpon itcms at Sl. No. 2 to 4&1.

10. Quantitics ol-irnpofl itcms at Sl. No. 9 to l5(Aluminium'l'rihydrate. Silanc Coupling Agcnt,
Pcrkadox, Antioxidant, Calcium Carbonate, Calcincd Clay, Magnesium Ilydroxidc) may bc

allowcd as 1.05 Kgs./Kg. contcnt in the cxport itcms at Sl. No. I &2.
I I . lmport itcm a1 Sl. No. 16 i.c. Woodcn Cablc Drum may be allowed as per packing policy.

I{A conccrncd may takc subsequcnt consequcntial action accordingly.

(〕 asc No.:29/21/81‐

AI′ (〕2/2017

HQ「 1lC
:O1/81/050/00470/AM18/

Pany Namc:POlン YCA13     Mcct No/1)atc:3/8ト
VヽIRI〕 Sl)VT.I′TD          AI′ C2/2018

14.08.2018

RIンA Ililc             Iン ic.No/Datc:0310816450
:03/95/040/00559/ノ M`18/      24.10.2017

4500

6000

3000

Approvcd

Dccision : Committcc considcrcd thc agcnda and dccidcd to ratify the norms lor the abovc

AA as pcr I)lPP writtcn commcnts in AA NO.0310815746 datcd 13.09.2017 ratificd in NC

Mccting No. 23ltt I datcd 06.03.2018 as undcr :

l. t)cscription. sizcs. quantities and rrct weight of export items at Sl. No. I to 12 under thc Advancc

Authorization nray be spccificd as under:

EXPO R′ I｀ 1´ I｀ EM Iン IS′r(ADVANCE AllTHORISAT10N NO.0310816450 DT.24.10.2017

16 0fCab呵:三 l ll色壼嘔

'二
⊆里亜:哩

'I

Szc&け 16 ofcab呵:三 l ll色壼嘔

'二
⊆里亜:哩

'1
Oopper (lonductor Xl,PU Insulated I'V(l Sheathed Armoured Cables Bclow 1000 V.

101

102

1 03

1.04

105

1.06

1.07

5 Corc X 95 Sq MM

5 Corc X 70 Sq.MM

5 Corc X 95 Sq MM

5 Corc X 70 Sq.～lM

19 Corc X 2 5 Sq.MM

40740

14670

48 Corc X 2 5 Sq N4M

19(,orc X 2 5 Sq.ヽ 4 iν l

Alll11linitinl(lolld.(lovcrcd、'ith Scnli(〕 ond.(〕 onlp. Xl,PE Insulatcd Scrccncd with

Ou.'l'apc I)\/(l Shcathed ;\rnroured Cables For I I K!'.

39                               `≦ ≦多う

'cろ

ん
://///

127

20000 26 180



2.01 3 Corc X 185 Sq MM 5250 34073

2.02 3 Cott X 300 Sq.MM 1000 9368
copper Conductor I)E, Insulated & Sheathecl Armourcd cablcs llclow 1000 v.

2 Coreメ 1 5 Sq.MM 30000 5940
Coppcr(3ond.Xl,PE Insulatcd ZII「 R Shcathcd
1000V.

AI. Wire Armoul

I oooo

・cd(〕 ables Bclow

32040401 lC X 500 Sq卜 ИM

402 ltt x 500 Sq MM 6000

6000

I
L

I1.0.10
I

u.280403 上C X 120 Sq.MM

404 lC X 300 Sq.MM 9000 29700

4.05 1⊆x150 Sq.MM 3000

3000

6000

rnlourcd(〕 ablcs

1             5 190

1       5190
1            19800

Bclow 100ov.

406 lC X 150 Sq.MM

407 ≦≧聾堅[Sq.MM

Copper (lonductor I)ll Insulated & Sheathed Unl

501 2 Cor9 X 25 Sq MM 30000 2820

5.02 4 Core X 2.5 Sq.MM
1        15000
1cd Al.VVirc A rn

2000

1             2325
lou:‐cd(〕ablcs I〕 c10w

10680

Coppcr(〕Onductor XIソ PE Insulatcd l)ヽ /(,Shcatl

1000ヽ /.

601 ¨ QSq MM
6.02 l C9rc X 800 Sq.MM 1000 8690
603 3000 16020

7

(」 u.Cond.Covcrcdヽ Vith Scnll.(〕 Ond.cOmp.X
ZH「R Shcathcd Al.ν Virc Armourcd Cablcs For

ノPE Insulatcd sc

ll KV.
reened with Cu.'l.ape

1⊆2rC X 185 Sq MM 7009

7.02
1

s000 I 1e.250
,PFl lnsulatcd Scrcened with Cu.'l'apcCu.COnd.COvcrcd WitF stmi.ё tt」 :そうb話卜.ズ i.

PVC Shcathcd Armourcd Cablcs「 Orll KV

801
1

―

         :||| |

rヽmOurcd Cablcs

19140

,I〕clow looOヽ′.

802 3 Core X 95 Sq.MM _

Coppcr Condo xI,PE Insulatcd ZH「 R Shcathcd

9.01 3C X 25 Sqo MM 10000 15500
902 3C X 25 Sq.MM 36000 55800
9.03 12C x l.5 Sq.MM 20000 13 160

Cablcs lror lloo v.

29056

22 192

13596

32528

Aluminium Conduct.r Xr.r)L tnsuratcd I'v( Sheathctr ,\r.rrour.etr

1001 8000

1002 4 8000

1003 ■ttrC X 185 Sq.MM 4000

800010.04 3 5 Core X 240 Sq Mヽ 4

40

―
―

―

|



10.05

10.06

10.07

1008

1009

1010

11

‖ 01

11.02

11 03

11 04

1105

11.06

11 07

12

12.Ol

3 Corc X 95 Sq.MM

4 Corc X 16 Sq MM

4 Corc X 120 Sq MM

4(lorc X 150 Sq.ヽ4M

4 Corc X 240 Sq.Mヽ 4

4(3orc X 10 Sq MN4

(,ol)pcr(」 ond.Xl′ PE Insulatcd l)V(〕 Shcathcd Armourcd(〕 abics「 or l100 V.

3(「 orc X■ Stlヽ 41ヽ4

3(lorc X 6 Sq:ヽ 4ヽ 4

4(3orc X 4 Sq.|ヽ 4M

4 Corc X 2 5 Sq.ヽ 4Nl

7(〕 orc X 2.5 Sq.ン 1ヽ4

3 Corc X 2.5 Sq.iヽ 4M

2 Corc X 25 Sq MM

sooo 
I

0510

4.032

1.449

9.555

′ヽl u nlilliu nl(〕 onductor I)ヽ /(1 11lsulatcd Pヽ /(〕 Shcathcd Unarnlourcd(〕ablcs「 or l100ヽ′

I Core X 70 Sq.MM

l. Qr"rantity ol- irnporl itcm at Sl.No.l i.c. Copper Wirc I{od may bc allowed as l.0l Kgs./Kg.
contcnt in thc cxporl itcms at Sl. No. l, 3 to 9&ll.

2. Quantity olirnporl itcm at Sl.No.2 i.c. Aluminium lngot may bc allowed as l.0l Kgs./Kg.
contcnt in thc cxport itcms at Sl. No. 2, 6,7, 10 &12.

3. Quantity ol import itcm at Sl. No. 3 i.c. LDPII Compound may be allowcd as 1.05 Kgs./kg

contcnt in thc cxporl itcms at Sl. No. 1 to l l.
4. Quantity ol-import itcm at Sl. No. 4 i.c. ScmiConducting Cornpound may bc allowcd as 1.05

kgs/kg contcnl in thc cxport itcms at Sl. No. 2,I & 8.

5. Quantity olimport itcm at Sl. No. 5 i.c. PVC I{csin may bc allowed as 1.05 Kgs./Kg. contcnt
in thc cxport itcms at Sl. No.1.2,6,8 &10 to 12.

6. Quantity of irnport itcrn at Sl. No. 6 i.e. PVC Plasticizcr may be allowed as 1.05 Kgs./kg

contcnl in thc cxporl itcm at Sl. No . 1,2, 6,8 & l0 to 12.

7. Quantity ol-irnpoft itcm at Sl. No.7 i.c. Galvaniscd Stccl Wirc may bc allowcd as 1.02 kgs/kg

contcnt in thc cxporl itcms at Sl. No. 1,2, 8 to ll.
tl. Quantity ol irnport itcm at Sl. -\o. 8 i.c. Coppcr'l'apc may be allowed as 1.01 Kgs./Kg.

contcnt in thc cxport itcms at Sl. ,l-o. 2,7,8 & 10.

9. Quantitics of irnporl itcms at Sl. No. 9 to l5(Aluminium'frihydrate. Silanc Coupling Agcnt,

Perkadox, Antioxidant, Calcium Carbonate, Calcincd Clay, Magnesium Hydroxide) may be

allowcd as 1.05 Kgs./Kg. contcnt in thc cxport ilcms at Sl. No. I &2.
10. lmport itcm at Sl. No. l6 i.c. Wooden Cable Drum may bc allowcd as pcr packing policy.

ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:15/24/81-AI,C2/2017 Party Namc:NA′ I｀ 10NAl′

S′ I｀ ItitIン AND AGRO
128                     1NDUS・ FRHtS lン Iヽ41TED

HQ IlilC              RI′ A llilc

Mcct No/1)ate13/81-

Al´C2/2018
14.082018

1ンiC No/1)atc:5610005237

Status:
[)cfcrred

41

18.700

20000

21.400

2.030



:01/81/050/00517/AM18/      :56/24/040/00027/AM18/      2410.2017

1)ccision : COmΠlittcc cOnsidcrcd the agcnda and notcd that  thc applicatiOn had bccn

forwarded to MOS for commcnts.Committcc dccidcd tO await thcir colnmcnts and dcibr thc

case.

Casc No.:1`/24/81-ALC2/2017 Party Namc:NA′
1｀ 10NAlッ      Mcct No/1)atci3/8ト Status:

I)efcrredS´ 1｀ I〕 I〕 I′ AND AGRO ΛlンC2/2018
INI)US′ I｀ RIES Iッ IMI′ I｀ 1〕I)      14082018

HQ「 ilC RIン A Filc
129 .u 1911950/005 I 8/AM I 8/ :56t241040100025/AM l8/

RENEWABIンE PRIVATI〕     AIンC2/2018
Iン IMITED

RI´ A「 ilc

Dccision : Committcc considcrcd thc agcnda and notcd that thc application had bccn
lorwarded to MOS for commcnts. Committce decidcd to await thcir comments and riclcr thc
casc.

(lase No.:5/l8l8l-Al,C2l20l7 ParryName:(lAMIrsn Mcct No/1)atci3/81-

I´ ic.No/1)atc:5610005236

24.102017

14.08.2018

1′ ic.No/1)atc:0410163616

Status:
I)el'crred

‐３０

／

HQ IrilC

:01/81/050/00354/AM18/       :04/24/040/00147/AM18/       25 102017

Dccision:Comrrlittee considcrcd thc agcnda and dccidcd tO for、 vard thc application to´ I｀cch―

l for and defer the casc.

Casc No.:18/21 181-ALC2/2017 Party Namc:MAN N/4cct No/1)atc:3/81- Approved
INDUSTRHCS(INDIΛ

)1ンTD   AIッ C2/2018
14.08.2018

HQ「 ilC RI′ A IIilc I′ ic No/1)atc:0310816636
:0l/81/050/004s9lAMt$l :03/95to40t00369tAM|B/ 30. 10.2017

Dccision : Norms Committcc considercd thc agcnda and dccidcd to ratify thc norms lor thc
above advance as per DIPP comments vide their No: 7 /3t/ZO7g/t'SW dated 3 May, 201t) as
under :

Export Products (EP): Carbon Stecl Submcrged Arc Wclded Pipcs with 3 laycr polycthylcnc
Coating of 3mm thickncss.

l3l Import Items:
(i) Item 1,2,3,4,5 and 6 may be allowcd as pcr SION Cl29l.
(i) % wastage on net contcnt for the itcms 7 and 8 may be allowcd as repcat of AA No.

03 10808762 dated 26.10.2016 ratificd in NC mceting darcd 2i .12.2016.
(ii) % wastage on nct contcnt for the items 9 an<t li may bc allowcd as l.02kgs/kg and

I .0 I kgs/kg respcctivcly.
(iii) Itcm l0 may bc allowcd on net to nct basis with accountability clausc as pcr (iN4.
(iv)These import items may be allowcd as pcr thc abovc-rcfcrrcd SlONs/oZwastagcs or as

applied for, whichcvcr is lcss.
(v) Import items should be of relevant grade, sizc and spccifications as containcd in thc I:p.

Net content of abovc inputs in the export product will be as ccrtificd by jurisdictional (iS'l'
Authorities.

42



RA conccrncd may takc subscqucnt consequential action accordingly.

Casc No.:20/2ll8l-Ll,C2/2017 Party Narrc:MlIl'AL PORI'. Meet No/Date:3/8 l- Approved
A1.c212018
14.08.201 8

IIQ lrile Rl.A lrilc Lic.No/Datc:0310816619
132.917917650/0046r/AMr8/ :03t95t040/00581/AMl8/ 30.10.2017

Decision : Norms Committec considcred the agenda and decided to ratify the norms for thc
abovc advancc as pcr SIOrr.- C-Uttti.
I{A conccrncd may takc subscqucnt consequcntial action accordingly.

Case No.:50/24/81-Al,C2/2017 Party Namc:SlllVA U'l'liNSIl-S Meet No/Datc:3/81- Approved
INI)t.JS'I'RII'SPV'I"I,]'D., ALC,2I2OIS

14.08.20 r 8

IIQ Irilc Rl.A t;ile Lic.No/Date:0510404414
133 '01/81/0s0/005s2/AM r 8/ :05r24r040r00336/AM r 8i 30.10.20 r 7

Decision : Norms Committec considcred the agenda and dccidcd to ratify the norms for the
abovc advancc as applicd lor allowing the wastage of l0%
ItA conccrncd may takc subsequcnt consequcntial action accordingly.

(lasc No.:39/2ll8l-Al,C2l20l7 Parly Namc:S'l'ltRLl'l'll Mcet No/Date:3/8 l- Approved
POWI]R'I'RANSMISSION AI,C2I2O18
t.tMI't'DI) 14.08.2018

IIQ I:ilc Rl.A I:ilc l.ic.NoiDatc:0310816650
:01/81/050i00480/AM l8/ :03l95l040l0l020lAMt7l 31.10.2017

Decision : Norms Committec considcrcd thc agcnda and dccidcd to ratify the norms for the
abovc advancc as pcr I)IPP commcnts vidc Ir. No: 713112018/l'SW dated 18.04.2018 as undcr :

Export Products (l)I'}): Aluminiurn Conduclor Stccl Rcinflorced

134 Import ltems:

(i) Itcm l, 2 and 3 may bc allowcd as per SION C7.
(ii) Itcm 4 may bc allowcd as 2% of IrOI] value of EPs at SlNo. 1 and 2.

(iii) 'l'hesc import itcms may bc allowed as pcr the abovc-rclerred SIONs or as applied I'or,

whichcvcr is lcss.
(iv) lmport itcrns should bc ol- rclcvant grade, size, thickness, diameter as contained in thc EP.

Nct contcnt olabovc inputs in the cxport product will bc as certified by jurisdictional GS'l'
Authoritics.

[{A conccrncd may takc subscqucnt consequential action acoordingly.

Casc No.:2tl2ll8l-At,C.2l20l7 Party Narle:Mlil'n L PORI'. Mcct No/l)atc:3/8 I- Approved

HQ IrilC RI′A「 ilc

AI′C2/2018

14.08.2018

1ン iC●No/1)ate:0310816757

:01/81/050/00462//ヽ M18/       :03/95/040/00602/ノ M`18/       01 l1 2017

43



Decision : Norms Committee considered thc agenda and dccidcd to ratify thc norms lbr thc
above advance as per SION C-888.
I{A concerncd may takc subscquent consequcntial aclion accordingly.

Casc No.:38/21/81-Al」 C2/2017 Party Namc:SCHOCH RIt13DS  Mcct No/1)atc:3/8ト
lNDIA PVl｀ Ll｀I)        AIッ C2/2018

1408.2018

HQ IrilC RIン A Irilc 1′ic No/1)atc:0310816795

)0626/AM18/       03.11 2017

o agenda and nOtcd that  thc application

nittcc dccidcd tO await thcir commcnts and

生
鵬:計羊鳳nll:ォl露∬・鉄:IЪγ

C hn may晩 Jぬw“

・
1曽:;躍鳳l‖1lt鷲&誌 r:‖蝋・威ζ・黒脳覧ち:面

dZ∝ may bc

Status:
I)eferred

had bccn
dclcr thc

casc.

Caso No.:32/21/81-ALC2/2017 Party Namc:POLYCAB WIRI〕 S McctNo/1)atc:3/81-
PVTlンTD              AI′ C2/2018

14082018

Approvcd

HQ「 ilc RI´A「 ilc Iン iC●No/1)atc:0310816800
:01/81/050/00473/AM18/       :03/95/040/00596/AM18/       o611.2017

Dccision:Committcc considcrcd thc agcnda and dccidcd tO ratitt thC nOrms fOr thc abovc

AA as per DIPP written cOmmcntsin AA NO.0310815746 datcd 13.09.2017 ratillcd inヽ c
Mccting No.23/81 dated 06.03.2018 as undcr:

1. DescriptiOn,sizcs,quantitics and nct wcight Ofcxport itcms at SI.No. l t0 2 undcrthc

`_ハ
gY型 99▲ ul“ J∠atiOn max b9_,VC曖 90 as pCr Cncloscd Anncxurc.

I EXPORT ITEⅣ lIッ IST ADVANCE AUTHORISATI()NNO.03108168()()DT.06.11.2()17
1 ζr.N3:|~~ ~毯 izcご |ゎビbrk〕」blts     Qty(M′ I｀RS)(〕 ablC Wi(M′ 1｀ s).

(foppcr Conductor XLI'E Insulatcd I)V(' Sheathctl Arnrourctl (lablcs llclou
1000V.

―

―

34886

19800
Cop19r C1ntl. I,VC_Insulated Unarmourcd Cablcs Ilclow 1000 V.

》VC Insulatcd Unarmourcd(〕 ablcs Bclow 1000 V.        ‐

型 1520           0.395

l Corc x zp_sq MMc X 70 Sq νlヽ4                             36191          24031

l塾主_70 Sq Y¥__              21500      1`1276
15919x399 Sq.VV  _              100()     2883

8750

18000

2. Quantity of import itcm at Sl.No.l i.c. Coppcr Wirc Itod may bc allowcd as l.0l
Kgs./Kg. content in thc cxport itcms at Sl. No. I &2.

3. Quantity of import itcm at Sl. No. 2 i.c. LDI'}l, Compound may bc allowcd as 1.05
kgs/kg content in thc cxport itcms at Sl. No. l.

as 1.05 Kgs./Kg.

allowcd as 1.05

44



6. Quantity ol'import itcrn at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as 1.02

kgs/kg contcnt irr thc [')xport itcms at Sl. No. 1.

7. Import itcm at St. No. 6 i.c. Wooden Cable Drum may be allowed as per packing policy.

li.A conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:23/21/81‐ AIソ C2/2017 1)arty Nanlc:PARAM
INDtJS FRHう S

Casc No.:24/21/81-Al,C2/2017 Party Nanlc:PARAM
INDUS′ I｀RIES

Mcct No/Datc:3/8ト

AlッC2/2018

14082018

1ッ ic.No/1)atc:0310816891

Approved

Approved

HQl'ilC RIッ A Filc

,., :01/81/050/00464/AMl8/ :031951040100603/AMl8/ 08.11.2017

Dccision : Comrnittcc considcrcd thc agcnda and dccided to ratify the norms for the abovc
advancc aulhoriz.ation allowing thc wastagc ol23o/o i.e. import item quantity as I1.07 M'l'&
I 5.99M'l' rcspcctivcly.
I{A may takc ncccssary conscqucntial action accordingly.

HQ IrilC

139 :01/81/050/00465/A～
118/

Iヽ 1′ Al'ilc

Mcct No/1)atc:3/81‐

AIンC2/2018

14.082018

1ン iC●No/1)atc:0310816893

:03/95/040/00604//ヽ M18/       08.ll.2017

Pany Namc:JAIKISHANDASS‐ MCct No/1)atc:3/81-ALC2/2018 Approvcd
MAI′ I´ 」lり

′
1・ItPRODUC′ I｀S(P)1408.2018

1ン

′

1｀ I)

RI´A「 ilc

Decision : Comrnittcc considcrcd thc agcnda and decided to ratify the norms I'or the above

advancc authorizati<tn allowing thc wastagc ol23o/o i.c. imporl itcm quantity as 29.52 M'l's
only.
I{A rnay takc ncccssary conscqucntial action accordingly.

I´ ic No/1)atc:0210207958

140'9v7917950/00454i4Mr8/ :02t241040100123i4M18/ 09.11.2017

Decision : Committcc considcrcd thc agenda and decidcd to ratify the norms for the abovc

advancc authorization as applicd fbr.
I{A may takc ncccssary conscqucntial action accordingly.

(〕 asc No.:31/24/81-Al,(32/2017 Palty Nalllc:′ 1｀ A′ I｀ A           Nlcct No/1)atci3/81-Alン C2/2018 Status:

INTI)RNAT10NAIン 1´I M ITItD 14 08 2018             Defcrrcd

HQ「 ilC RI′Al'Hc 1′ ic.No/1)atc:0210207968

10.11 2017

notcd that  thc application had bccn

to a、vait thcir comments and dctr thc

I 42 Casc No.:3713/81 -A l,C2l20l8 l)ar1y r'r-arrre: [']SWARI GLOllAl,

(〕asc No.:13/21/81-

AI′C2/2017

HQl'ilC

:01/81/050/00533/ノ ｀`418/      :02/24/040/00125//ヽ M18/

1)ccision :(〕 onllllittcc considcrcd thc agcnda and

i・cibrrcd to I)IPP ibr commcnts.Col■ lmittcc dccidcd

casc.

Rejectcd
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McctTヾ o/1)atc:3/81-



4ヽ1〕TAl′ INDUS′ I｀RH:S      AI′ (「2/2018
PRIVA′ I｀ 1,Iン Iヽ41TI:I)

HQ Irilc              RIッ A「 ilc
:O1/81/050/00114//ヽ

～
119/       :o7/24/040/00194//ヽ 4ヽ18/

14.082018

1′ic.No/Datc:0710H2391

10.11.2017

Dccision : Committee considcrcd thc agcnda lor thc abovc Advancc Authorisation and notcd
that thcrc is no differencc in cxport item I and import itcrn Accordingly, Cornmittcc
dccided to rejcct thc casc.
I{A conccrncd may takc suitablc conscclucntial action accordirrglv.

(lase No.:36/21ltll- I)arty Namc:RnYCtlliM Itl,(l vtccr Noit)arc:l/tii-r\1.('2ll0ltt ApprovcttAt,C2l20l7 I']V'l' t.'l'l). t.l.08.20lti
IIQ lrilc I{l.A Irilc t.ic.\oit)atc:0ll0tt 170 I(r
:01/8 1/050/00 4771 /\Mr8t :03t95to40t00646tAMt8t ]]. il .20 r 7

I)ccision : Committcc considcrcd thc agcnda and clcciciccl to ratily thc norms lor thc abovc
advancc ailthorizalion allowing wastagc ol2o/o as unc.lcr :

Sl.No. Exporl ltcm Namc ety sl. Import Itcm Namc euantityl.4i No. alkrrved
SS 13ands(〕 r.201   98000K8    1     ss s′ I Itll)(〕 It 201   99960K8

I ss Bands Gr.202 24500 Kg 2 ss st'Rlp GIt.202 24990Kg
3     ss 13allds Gr.304  24500K8   3     SS s′

IIヽ H)(〕 It 304  24990K3
4     Ss I〕 ands(〕 r.316   29400K8   4     ss s´

I｀ ItH)(〕 It 316   29988K3

5     SS 13ands(〕 r430   98000 Kg   5     SS s′
I｀ ItH)(〕 R430   99960K3

1t/ヽ may takc ncccssary collsCquCntial actiOn accOrdil181y.

Casc No.:27/21/81-         Palty Namc:PHoIじ NIX Iioll′ s McctNo/1)atc:3/81 Al′ (12/2018  Status:
AI′C2/2017            PvT I′ TD i4082018                    1)clbl・ rcd
HQ IfilC             RI´ A Filc

l′ ic NO/1)atc:o310817029
:01/81/050/00468/ノ ヽヽ 418/     :o3/95/040/00633/ノ

l`｀418/      14 11 2017

Decision :NC considcred thc agcnda and dccidcd to ask thc Ilrm to lurnish
144 inlormation as requested by MoS representativc prcscnl in the mccling:

thc following

'l'hickness wise and grade wise width of cold rollcd
(Prime) to be importcd.
Thickness wisc and grade wise width of cold rollcd
exported.

Status:
I)eferred

stainlcss stccl coils, strips

stainlcss stccl strips to bc

'l'hc casc stands dcfcrrcd to ncxt NC mccling.

Casc No。 :28/21/81-ALC2/2017 Party Namc:PHolcNIX IFoH′ s Mcct No/Datc:3/8卜 AIンC2/2018
PV′
「 .1ッ
´
I｀ I). 1408.2018

HQ FHc               RIン A「‖c
Iン ic.No/1)atc:0310817030

101/81/050/00469/AM18/      :o3/95/040/0063_5/ノ M`18/      14 11.2017

PTiSiOl:NC cOnsider?'t'C agCnda and dccidcd tO ask thc Arm tO ftlrnish thc
― ― ――一―・―ヤ̂シー ・ヽ・ツ “6ν HV“ “

Hu uししluし u tυ  dゝ K trlc llrlll lo lurnl
information as rcqucsted by ⅣIOs rcpresentativc prcscnt in thc rnccting:

145

46

following



(i) 'l'hickncss wisc and gradc wisc width ol'cold rolled stainlcss stccl coils, strips (Primc) to
bc importcd.

(ii) 'l'hickncss wisc and gradc wisc width of cold rolled stainless stcel strips to be exported.
'l'hc casc stands dclcrrcd to ncxt NC meeting.

C'ase No.:13/3/ttl-AL(12l2018 Parlv Narlc:APOLLO lνlcct〕 oヽ/1)atci3/81-

INTIう RNΛT10NAIン 1ン IMH｀I]D  AI′C2/2018
14082018

Status:
Deferrcd

Status:
Dcferred

had bccn
dcl-cr thc

146

Casc No。 :4/3/81-Al′ C2/2018  Pany Nalllc:DYNAMIC
(lAI〕 1ン 1'S PVT.I´TD.

HQ llilC RIッ Al'ilc

147 :01/81/050/0008i/ノ ヽヽ419/      :13/24/040/00028/ノ ｀`418/

1)ccision :(〕 ol■linittcc considcrcd thc agenda and

rcibrrcd to I)IPP ibr corllmcnts.(〕 onlmittcc dccidcd

casc.

Casc No.:3/21/81-AI,C2/2017  Party Namc:DYNAMIC
CA131′ I〕 S PVT.1ッTD.

RI′ A IrHc

I′ic No/1)atc:0510404597

Ⅳlect No/1)atc:3/81‐ ALC2/2018
1408.2018

1´ic.No/1)atc:1310048780

15.112017

notcd that  thc application

to awalt thclr cornrncnts and

HQ「 ilC
:01/81/050/00090/ノ Mヽ19/

RIンA「 ilc

:05/23/040/00302/ノ Mヽ18/       14 112017

I)ecision :Cornmittcc considcrcd thc agcnda I'or thc abovc authorization and dccidcd to
lbrward thc application to McitY lor commcnts and dc{br thc casc.

Casc No.:26/24/81-Al′ C2/2017 Party Nanlc:RATNAMANI    Mcct No/1)atc:3/81-
MIう TAl′ S AND´ I｀ UBIIS L′ I｀D  Alン C2/2018

14.082018

Approved

HQ lfilC Itl′ A Ililc lッ ic No/1)atc:0810141320

:0l/81i050i00528/nMl8i :0812410401002361AM181 15.11.2017

l)ecision : Cornmittcc considcrcd thc agcnda and decided to ratify the norms lor the abovc

advancc authorization as pcr I)lPP commcnts vidc thcir tr.No. 714812018-TSW datccl 17tl'

148 \zlsy, 201$ as undcr :

(i) 'l'hc import itcrns may bc allowed as pcr SION C-1291 or as applied for, whichevcr is less.

(ii)'l'hc Irnpofl itcrns should bc of'rclcvant grade, sizc and spccifications as contained in thc

rcspcctivc I:l)s. \lct contcnt olabovc input in thc EP will bc as ceftificd by jurisdictional GS'l'

Authoritics.

I{A may takc ncccssary conscqucnlial action accordingly.

149 IIQ I:ilc

Mcct No/1)atc:3/81-           Status:

AIンC2/2018             Dcfcrrcd
14082018

1ン iC No/1)atc:i310048781

:01/81i050/00449lAMlil :13124040100034/AMl8/ 15.11.2017

l)ccision : Committcc considcrcd thc agcnda lor the abovc authorization and decidcd 1o

fbrward thc application to t)lPI' Ibr commcnts and dcfcr thc casc.
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Casc No.:12/24/81¨ AIノ C2/2017 Pany Nanlc:MI〕
′
FAI′ I)ORT    Mcctヽ 0/1)atc:3/8卜 AI′C2/2018 Appl・ ovcd

14082018

HQ IrilC             RI´ A Irilc             l′ ic NO/1)atc:0310817123
150 :01/81/050/00514/AM18/      :03/95/040/00667/ノ Mヽ18/      17 11.2017

Dccision:Norrns Corninittcc cOnsidcrcd thc agcnda and dccidcd to ratify thc norms lbr thc
above advancc as per SION C-888.
RA conccrned may takc subscquent conscqucntial actiorr accordingly.

Casc No.: l3/24/81-Al,C2/2017 Parly Namc:MIi'l'AL pOR'l'. Mcctlヽ o/1)atc:3/81-

AIンC2/2018
1408.2018

Approvcd

HQ IrilC               RLA Filc
151 :01/81/050/00515/AM18/       :o3/95/040/00673/AM18/

Dccision:Norms Corllmittcc cOnsidered thc agenda and

Iッic No/1)atc:o310817124

17.11 2017

dccidcd tO ratitt thC nOrms fOr thc
abovc advancc as per SION C-888.
I{A conccrncd may take subscqucnt conscqucntial action accord ingly.

Case No.:I4l24l81- Pa(y Name:Mlil'AL POR'I'. Mcct No/l)atc:3/8 l-Al.C2/zItB ApprovedAr,c2t20t7 14.08.201 8

IIQ Irile RLA lrile Lic.No/Datc:0310g17125
152 :011811050/005 I6lAM I 8/ :03t95t040t00675/AMtBt t7 .t t.2ot7

Decision : Norms Committce considered thc agenda and dccidcd to ratify thc norms lor thc
above advance as per SION C-888.
RA conccrned may takc subscqucnt conscqucnlial action accordingly.

Party Namc:SCHOCH REllDS Mcct No/1)atc:3/8ト
INDIA PV′ I｀ L′ I｀1)        Al´ C2/2018

14.08.2018

153 HQ IfHC               RI´ Al'ilc              l´ ic、 0/1)atc:o310817121  1)cibr I)atci
:01/81/050/00531/Alヽ 418/       :o3/95/040/00672/ノ N`l1 8/       17 11 2017              14082018

1)ccision : COmn宙 ttec considcrcd thc agcnda for t1lc abOvc aしit1lorizati()1l and dccidcd tO
brward thc application tO I)IPP fOr cOrllncnts and dcli_・

1・ thc casc.

Casc No.:39/24/81-AIJC2/2017 Party Namc:KIEIINDUSTRH〕 S McctNo/1)atc:3/81-AI′ C2/2018

Casc No.:29/24/81-AI,C2/2017

Iン Iヽ 41・ FICI) 1408.2018

1´ ic.No/1)atc:o510404630

17112017

Status:
Deferred

朽419鰤捻5"∞卸
^MⅣ

RIンA Filc

:05/23/040/00278/AM18/

Mcct No/1)atc:3/81-

ノ`1ッ(32/2018

14.082018

Status:
I)efcrrcd

Decision : Committec considercd thc agenda I'or thc abovc authorization and dccidcci
Ibrward the application to I)lpp for commcnts and dclcr thc casc.

Party Namc:PICPP13RIレ&IIUCHs
MANU「ACTU RING(INDIA)
PRIVA´ I｀EIンIMITE

(」asc No.:25/21/81-AIノ C2/2017
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Approvcd



HQ「ilc              RI´ A Filc             Lic.No/1)ate:0410163715
:01/81/050/00466/AM18/       :04/24/040/00163/AM18/       20.11.2017

Dccision:Norms(〕 ominittcc considcred the agcnda and dccidcd to ratify thc norms for thc
abovc advancc a‖ oOwing thc wastagc of 50/0.ItA should caH wcight ofthc export itcm madc

of(Gradc SS3161ノ ).
RA conccrncd may take subscqucnt consequential action accordingly.

Casc No.:37/21/81-        Party Namc:RIVItR       IMcet No/Date:3/8卜 ALC2/2018  Approved
Al,C2/2017           1〕 NGINIう 1うRING PVTI′ ′FD. 14.082018

HQ「ilc             RIン Al'ilc            I′ic.No/1)atc:0510404659
156 :01/81/050/00478//ヽ N/418/      :05/24/040/00371/ノ Mヽ18/     120.11.2017

1)ccision:Norms(〕 ommittcc considcrcd thc agcnda and dccidcd to ratify the norms for thc

abovc advancc as applicd for.

ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:26/21/81-        Palty Nanlc:PIう TZ          Mcct No/Datc:3/81‐ AlンC2/2018  Approvcd
Al,C2/2017           CRI〕 AT10N           14 08.2018

HQ「ilc              RIンA FHc              Lic.No/1)atc:0510404687

157 :01/81/050/00467/ノ Mヽ18/     105/24/040/00383/AM18/     22.11.2017

Dccision:Norms(〕 ommltcc considcred thc agcnda and dccidcd to ratify thc norms for thc
abovc advancc as applicd for aHowing wastage of 100/。 .

Rノ cヽonccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:8/24/81-AIフ C2/2017 Party Namc:MANAKSIA    IMcct No/1)ate:3/8卜 ALC2/2018  Status:
COΛ TI〕 D MI〕 TAI′ S AND   14.08.2018             Dcfcrrcd
INDUS′ FRIItS I´ IMITItD

158 HQI'HC              RI´ A「Hc             Iッ ic.No/Datc:0210207994
:01/81/050/00510//ヽ M18/      :02/24/040/00135/AM18/      22.11.2017

1)ccision :(〕 ornrnittcc considcrcd thc agcnda for thc abovc authorization and decidcd lo

for、vard thc application to ⅣloS for conlrncnts and defer thc casc.

(〕asc No.:28/24/81-AI′(〕2/2017 Palty Namc:SCH()CH RIう 1〕 I)S  Mcct No/1)atc:3/81‐ AlンC2/2018 Status:

INDIA l)VTI′TD           14.08 2018               Dcfcrrcd

159器鰤捻5υ0053υΛMly  跳角:尾 iυ0070ν AMlν  雰習嘱彎α0310817217
1)ccision : Col■ llnittcc considcrcd thc agenda for thc abovc authorization and dccidcd to

lbr、vard thc application to I)IPP lk)r cornrncnts and defcr thc casc.

(〕 asc No.:37/24/81-AL(〕 2/2017 Party Namc:GOIンDI〕N      Mcct No/Date:3/8卜       Approvcd
PItAKOCK OVERSICAS L′ 1｀ D  ALC2/2018

14.08.2018160

HQ「ilc              RIッ Al'ilc             I´ ic.No/1)atc:0510404688
:01/81/050/00539/ノ ｀`418/       :05/23/040/00317/ノ M`18/       2211 2017
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Decision : Norms Committcc considcred the agenda arrd <Jccidcd to ratify thc norms lbr thc
abovc advancc as pcr GN-4 of thc lrnginccring product.

IIA conccrned may take subscqucnt conscqucntial actiorr accordingly.

Casc No.:33/21/81-       Party Namc:PONDY OXIDICS Mcct No/1)atc:3/8卜
AIンC2/2018 Status:

AI夕C2/2017            AND CHlう MICAI′ SIン IMITI〕 D 1408.2018             Dcfcl・ rcd
HQ「ilC             RI´ A Filc            l′ ic.No/1)atc:0410163731
161 :01/81/050/00474/AM18/     :o4/24/040/00145/AM18/      23.l1 2017

1)ccisiOn :COmrnittcc cOnsidcrcd thc agenda for thc abOvc casc and dccidcd tO and thc lirm

to furnish the details Oflcad cOntcnd in thc impOrt itcnl fOr cxarninatiOn ofthc casc.′
I｀hc casc

stands deferred.

(rase No.:12/21/81-

AIノC2/2017
Party Namc:INDUS′ I｀RIAL
MI〕TAI´ POヽVDERS INDIA
PVT lン TD

Mcct No/1)atc:3/81-Alフ C2/2018  Appl・ ovcd
14.082018

HQ Irile

:01/81/050/00453/AM18/
RI′A「 ilc
:31/83/040/00112/AM18/

I′ ic.No/1)atc:3110066921

24112017

l6z Decision: Committee considcred thc agcnda for thc abovc advancc authorization and
dccidcd to ratify thc norms for thc abovc as pcr carlicr writtcn commcnts tbr AA
NO.3II00656l4dated28.08.2015ratifiedinNCM.No.2318Idatcd 23.OZ.z}t6asundcr:

i. Import may bc allowcd for 560M'l' inclusivc <tl- 12o/o wastagc aftcr all'cctir"tg 20o/o
rccovcry for scrap.

I{A conccrned may take suitable conscqucntial aclion accordingly.

Case No.:24/24/81-AI」 C2/2017 Party Namc:POsco       Mcct No/1)atc:3/8ト
MAHARASHTRA STIEEL    AIン C2/2018
PV・ I｀ 1メ I｀I),                 14082018

HQ Filc               RI´ A Irilc I´ ic No/1)atc:o310817291
101/81/050/00526/AM18/      1o3/95/040/00640//ヽ M18/      2411.2017

1)ecision : COrnrnittee cOnsidcrcd thc agcnda fOr thc abovc authorization and dccidcd tO

forward the application tO ⅣloS fOr cornincnts and dcfcrthc casc.

Status:
I)efe rrcd

(〕asc No.:22/3/81-AIッ C2/2018 Party Namc:CHANDAN STIう
Iう 1′

lン IMI′ I｀ 1〕D
Mcct No/1)atc:3/81-

AIンC2/2018
14.08.2018

1ン ic.No/1)atc:o310817289

2411.2017

Status:
I)cfcrred

Status:
I)cferred

164 HQ Filc              RI´ A「 ilc
:O1/81/050/00099//ヽ M19/       :o3/94/040/00669//ヽ M18/

‐Casc No.:7/21/81-AI夕 C2/2017  Party Namc:I〕 ERGEN PIPIう
SUPPOR′ I｀S INDIA PRIVATI〕
I´ IMI′ I｀ 1〕 I)

HO Irilc

Decision : Committcc considcrcd thc agcnda for thc abovc authorization and dccidcd to
Ibrward thc application to I)lpp for commenls and delcr thc casc.

4ヽcct No/1)atc:3/81-

AlンC2/2018
14.082018

1´ ic NO/1)atc:o410163738

165

RI′ A Ifilc
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:01/81/050/00448/Aヽ 418/       :04/24/040/00153/AM18/       28.11 2017

1)ccision :(〕 onllnittcc considercd the agenda br thc abovc authorization and decidcd to

lk)rward thc application to I)IPP for corFlrncnts and dcfcr thc casc.

ApprovcdCasc No.:61/3/81-AI′ C2/2018

HQ IlilC

:01/81/050/00138//ヽ M19/

Palty Namc:KRYFS POWER
COM PONIENTS I′ IMI′ I｀ 1〕D

RI′ AI↑ Hc

:03/94/040/00641//ヽ M18/

Mcct No/Datc:3/81-

Al´C2/2018
14.08.2018

Iン iC No/1)atc:0310817363

28.11 2017

Decision : Comrnitlcc considcrcd thc agcnda for thc abovc advancc authorization and decided to

ratify thc norms lor thc abovc advancc authorisation as under :

166 Sl. Description of Itcm ol' Dcscription of itcm of
i nlNo.

1681諦鰤掲50/00527/AMIV

Cold Itollcd (lrain Oricntcd
(CRGO) Stccl Slit Coils
form (Primc Quality) of
rclcvant gradc having width
morc than 600mm

l Oricntccl
Coils lirr
rvidth r"rp

I{A conccrncd may takc suitablc conscqucntial action accordingly.

C'ase No.:32l24/81-Ll,c2l20l7 Party Name:'l'l'IMPI'll. Mcct No/l)ate:3/81-
PRI]CISION MI]'I'AI, AI,C2I2OIS

PROI)I.JC]'fSINDIAPV'f. 14.08.2018

L.t'l)..

IIQ lrilc I{t,A l:ilc l,ic.No/t)ate:0410|63]5]
167 :01/81/050/00s34inMl8/ :041241040100173/AMl8/ 30.11.2017

Decisi<ln : Committce considcrcd thc agcnda lor the abovc advance authorization and

dccidcd to ratify thc norms lbr thc abovc advancc authorisation on repcat basis with AA No'

04 l0l 60686 rati{lcd in Mccting \o. 2/81 datcd I 8.04.2017.

I{A conccrncd may takc suitablc conscqucntial action accordingly.

Mcct No/Datci3/8卜 ALC2/2018 Status:

14.08.2018 Dcfcrrcd

Iヽ 1′ /ヽ Filc                     l′ iC NO/1)atc103 1 081 7483

:03/95/010/00670/ノ |ヽヽ418/       04122017

I)ccision : Comrnittcc considcrcd thc agcnda lor thc abovc authorization and dccidcd to

lorward the application to I)lPI, lor comlncnts and dcfcr thc casc.

(〕old ltoHcd (〕 rain

(CRG())StCCI SIit
'I｀ransformcr(〕 orcs

to 600mm

300M′ F

Casc No.:25/24/81-Al,C2/2017 Party Nanlc:RR.KABIう 1ン

1′ IMIII〕 D,

Approved

Casc No.:48/24/81-AI′ C2/2017 Party Namc:RAJIIANS
MI〕 TAI′ S PVT.1ンIMITED

lνlcct No/1)atci3/81-         Approvcd

AI′ (12/2018

14082018

1′ icや oヽ/1)atc:2410042309HQI'ilC

101/81/050/00550/Aヽ 418/

RI´ A Irilc

:24/24/040/00032/AM18/

１一Ｌ
υ

05.122017

一Ｍ一５４
一　　　　　^一一一一一一一一一一一一一〉



Decision : Committee considcrcd thc agcnda and dccidcd to ratily thc norms for thc abovc
advance authorization on rcpeat with AA No. 24 10042282 datcd 03. I 0.20 I 7 as undcr :

i. Words - Containing Copper: 61.50 , l)nc 36Yo and t.cad 2.5o/o may bc sulfixcd with thc
description ol'the export itcm.

ii. Quantity of import itcm a1 Sl.No.1 may bc allowcd as applicd lbr i.c. l62975Kgs as
I .06Kgs/Kg content in the cxport product taking cluc l'rom sloN c- r r 67.

iii. Quantity of import itcm at Sl.No.2 may bc allowed as applied lor i.c. 9ltl00Kgs as l.02Kgsi Kg
content in the export product taking cluc from SION C- I 167.

I{A conccrncd may takc suitable conscqucntial action accordingly.

Decision : Committee considered thc agenda lor thc abovc ar.rthorization and dccidcrl to
forward the application to Meity for commcnls and dcf'cr thc casc.

(」asc No.:49/24/81-AIフ (〕2/2017

HQ IrilC

171 :01/81/050/00551/ノ |ヽヽ418/

Party Nanlc:SANIう 1〕
′
F STI〕 111ン S

RI′ A Ililc

:05/24/040/00388/ノ ｀ヽ 418/

Mcct No/1)atc:3/81-

AI´C2/2018
1408.2018

1′ ic.No/1)atc:o510404728

06122017

Approvcd

advancc authorization and
as applicd Ior allowing thc

uecrsron : uommlttec considcrcd thc agcnda lbr thc abovc
dccided to ratify thc norms for the abovc advance authclrisar"ion
wastagc of l0%.
I{A conccrncd may takc suitable conscqucntial action accordingly.

Casc No。 :52/24/81-ALC2/2017 Party Namc:SHIVAl´ IK
I〕 IMIうTAIン CONTROlン SIンTD

HQ IfilC RI′ A Ililc

:05/24/040/00381//ヽ 4ヽ18/

Decision : Committec considcrcd thc ascnda lbr thc

:01/81/050/00554/Aヽ 418/

I{A concerned may take suitable conscqucntial action

1′ ic.No/1)atc:o510404730

0612.2017

accordingly

|ヽ4cct NO/1)atci3/81-

AIンC2/2018
14.082018

Approvcd

Dccision:NC considered agenda and dccidcd tO rad取 thc nOrms k)r thc abovc advancc
authorizatiOn may be aHO、vcd on rcpcat with AA No.0510402399 datcd ol.05.20 1 7 ratillcd
172 in M.No.11/81/ALC2/2017 dated 22.08.2017 as undcr:

i.  WOrds``Itelevant"rnay bc preAxed with thc dcscriptiOn Ofilη
pOrt itcms at SI.NO.I t0 4.

1.締掛榊i孵 ]・僣鰤 Fc器劇W副
″“卿

1201.9Kg respcttvdy i.Q asl.ol K8COIだ 驚1由11ょ :首ふ 胤 :∬].as 5868.10Kg ttd

173 Casc No.:11/24/81‐ A LC2/2017 Party Nalllc:MANASH KUヽ 4AIく 4ヽcct NO/1)atc:3/8卜       status:
PAUI´ AI´ (｀2/2018 1)crc・ rrcd

52

曰019鰤捻59幽夕AM Ⅳ
RIンA Ililc                    I′ ic.No/1)atc:0510404735
:05/24/040/00389//ヽ M18/       o6122017



14082018

HQ「 ilC
:01/81/050/00513//ヽ M18/

RI´ A Irilc

:02/24/040/00143/AM18/
1lc No/Datc:0210208034

07.12.2017

HQ「 ilC

I)ccision : ('ommittcc considcrcd thc agcnda for thc abovc casc and decidcd to ask thc firm
to lirrnish thc dctails ol pcrccntagc lead content in the import item for examination ol'the
case. 'l'hc casc stands dclerrcd.

Casc No.:23/24/81-AI′ C2/2017 Palty Nalllc:P01ン YCΛ BヽVIRES Mcct No/1)atci3/81- Approvcd
PV.I｀ 1ン 1｀ I) AIンC2/2018

14082018

1tI´ ノ`
「
ilC                     I´ ic No/1)atc:0310817584

:01/81/050/00525/ノ N`l1 8/ :03/95/040/00738/Aヽ 418/      07.122017

I)ccision:Committcc considcrcd thc agcnda and dccidcd to ra● fy thc norms for thc abovc

AA as pcr DIPP writtcn commcntsin AA NO.0310815746 datcd 13.09.2017 ratincd in Nc

VIccting lヽ o.23/81 datcd 06.03.2018 as undcr:

1. I)cscription,sizcs,quantitics and nct、vcight of cxport itcms at SIo No. l to 12 undcr

Alurniniunr Conductor XLI'U lnsulated IrvC- Shcathcd Armourcd Cablcs Below

1000 v.
,1 Corc X 95 Sq.\4M
4 Corc X 240 Sq MM

2 (〕 u.(〕 ond.(l()vcrcdヽ Vith Scllli.(〕 ond。 (〕omp.XI′PE Insulatcd Scrccncd with

(〕 u.′ I｀apc PV(〕 Shcathcd Armoul・ cl c,'し,1l KVi
2_01 3 C'orc X 300 Sq.MM

3

4

Oopper Conduclor Xl,Pil Insulat.J 7,ilFn Shcathed Al. Wirc Armoured Cables

I ('orc X 185 Sq.MM 12780

I Corc X 300 Sq.■IM 9.900

(--oppcr Conductor XLI)u lnsulated ZIIF'li. Sncatnea Ainrourcd (lahles Below

1()()0ヽ '.

401 4CorcX6Sq.MM 10695

402 4('orcX6Sq.\4M 10.695

5 ('orc X l6 Sq.MN4 18372

Coppcr (lonductor PE Insulated PE, Shcathed

v.
2(lo「cX ! 5 SqIヽ 4iヽ4

2(｀ orc X 2 5 SqJヽ4ヽ4

Unarmourcd C-ables Below 1000

2.247

53

thc/ヽ dvancc/ヽしlt1lorization inay bc spccillcd as listcd bclo、 v:.

EXP()RTI′ 1｀ 1lM IJIS′ I｀ ―ADVAN(〕 E AUTH()RISAT10N N().0310817584 DT.
07.12.2017
|=三二二十二三二_________―――――

―

―‐               l        l

Sr. Size & typc Of (lablcs Qty   CablC Wt(MTs)
|(MiI｀
Iや)1  _  _No.

23040

6! 800

５

Ю

Ю



5.03 4 Corc X l.5 Sq.MM 30000  1       3

6 (lonductor PU lnsulated Pll, Sheathcd Armourcd (lablcs
4 Core X 1.5 Sq.MM 30000

602 2 Core X 2.5 Sq.MM 12000  1       3

Coppcr ConductOr Xl,PE Insulatcd Pヽ /(〕 Shcathc
Bclow 1000 v.

)d AIン ●` Virc A

701 Core X 50 Sq.MM 900 0

7.02 _Ql墜登 Zp sq.MM ０

　

０703 Core X 95 Sq.MM
704 Corc X 185 Sq.Mヽ 4 600 1

Unarmourcd(〕 ablcsCoppcr COnductor PVC Insulatcd PVC Sheathcd
1000V.

4CorcX6Sq.MM 1000 1     0
1350  1       o

1000 1     0

802 4 Corc X l0 Sq.MM
803 4 Corc X 4 Sq.MM

:d Arrnouretl Cablcs9 Coppcr ConductOr XI′ PE Insulatcd PVC shcathc
1000ヽ /.

901 壺三聾 25 Sq.MM 1000 1   1
1250 1   13902 3.5 Corc X 240 Sq.MM

903 3.5 Core X 300 Sq.MM 500       6
904 5 Cor⊆ x70 Sq.MM 3000 1   1■

2000  1       3905 坐艶reX 15 sq MM

Copper Conductor XLPII Insulated Overall Shicl
Instrumentation Cables Ilclow 1000 V.

dcd PVC shcatllcd A

1000  1       0`

1000 .     01

1001 上正堕壺三こ」≧2 Sq・MM
10.02 墜 0・9Sq MM

Copper Cond. (lovered with Glass Mica 'l'apc XL
IIDPU and PVC Sheathed Armoured (-'ablcs lleto,

PE Insulatcd ovcra‖

w100()V.

1000  ‐       0‖ 01
Li「 Xl.5 Sq.MM

3000 0

Stranded Round (iompactcd (_-otlpcr Conductor
12.01 35 Sq MM

rntourcd (lablcs

630

.296

s Bclow

999

420

2. Quantity of import item at Sl.No.l i.e. copper wirc Rod may bc allowcd as
content in the export itcms at Sl. No. 2 to 12.

3. Quantity of import itcm at Sr.No.2 i.e. Aluminium Ingot may bc allowcd as
content in the export itcms at Sl. No. 1,3&7.

4' Quantity of import itcm at Sl. No. 3 i.c. LI)PII Compound may bc allowcd as 1.05 Kgs./kg
content in the export ilcms at Sl. No. I to I l.
Quantity of import item at SI. No. 4 i.e. Scmi Conducting Compound may bc allowed as 1.05
kgs/kg content in the export items at Sl. No. I , 2, 7 tol 1 .

Quantity of import item at Sl. No. 5 i.e. PVC Resin may bc allowcd as 1.05 Kgs./Kg. contcnt in
the export items at Sl. No. 1,2,7 toll.

225

250

|    ( 909

1.01K3s./K8.

1.01 Kgs./K3.

6.

M



1. Quantity of imporl itcm at Sl. No. 6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./kg
contcnt in thc cxport itcm at Sl. No. 1,2,7 1o11.

8. Quantity of import itcm at Sl. No.7 i.c. Galvanised Stecl Wirc may be allowed as 1.02 kgs/kg
contcnt in thc cxporl itcms at Sl. No. 1,2,7 tol1.

9. Quantity ol'irnport itcm at Sl. No. 8 i.e. Copper'l'ape may be allowed as 1.01 Kgs./Kg. contcnt
in thc cxporl itcms at Sl. No. 2.

10. Quantities of irnport itcms at Sl. No. 9 to l5(nluminium'l'rihydrate. Silane Coupling Agcnt,
Pcrkadox, Antioxidant, Calcium Carbonate, Calcined Clay, Magnesium Flydroxidc) may bc

allowed as 1.05 Kgs./Kg. contcnt in the cxport itcms at Sl. No. 3&4.
ll. Quarrtity of import itcrn at Sl. No. i6 i.c. Glass Mica'l'apc may bc allowcd as 1.02 Kgs./Kg.

contcnt in thc cxpofl itcms at Sl. No. I l.
12. Quantity of import itcm at Sl. No. l7 i.c. IIDPII compound may be allowed as 1.05 Kgs./Kg.

contcnt in thc cxpoft ilcms at Sl. No. I l.
13. Import itcm at Sl. No. 18 i.c. Woodcn Cablc Drum may bc allowcd as per packing policy.

I{A conccrncd may takc subscqucnt conscqucntial action accordingly.

CaseNo.:18/3/8t-ALC2/2018 PartyNamc:Bll^Rn'tIllrAVY MectNo/Date:3/81- Status:
Ill.llC'l'RlCAl.S LlMll'llD AL.C2l20l8 Deferred

14.08.2018

175 IIQ lrilc RLA Filc l-ic.Noit)atc:l110028309

:01/81i050i00095/AM I 9/ :t I1241040/00005/AM I 8/ l1 .12.2017

Decision : Comrnittcc considcrcd thc agcnda for thc abovc authorization and decided to

lorward thc application to I)l II lor commcnts and dcfcr the casc.

Case No.:I9124181-Al,C2l20l7 Party Namc:NtCO Mcct No/Date:3/8 l- Status:

IIX'I'RI.JSIONS 1.1'D. Al'C212018 Deferred
14.08.201 8

IIQ Irilc Rl.A lrilc t,ic.Noil)atc:0310817742
176 '617617950i00521/AMl8/ :03/95i040/004231AM181 13.12.2017

Dccision : Cornmitlcc considcrcd thc agcnda for the above case and decided to and the firm

to lurnish thc dclails o1'pcrccnlagc content of coppcr in both lrxport and import item lbr

cxarnination ol'thc casc. 'l'hc casc stands dcl'crred.

Case No.:42l24l81- ParryNamc:l,nXMl Mcct No/t)ate:3/8 l-Al,C2l2018 Approved

Lt,czlzol7 'l'Rn I)liRS 14.08.201 8

I IQ l;ilc RLA Irilc Lic.No/Date:0510404904

g7 :01 l8l1050/00544/AM I 8/ :0512310401003s I /n M 1 8/ t3 '12'2017

Dccision : Committcc considcrcd thc agcnda and dccidcd to ratify thc norms lor the abovc

advancc authoriz.ation as applied lbr.
I{A may takc ncccssary conscqucntial action accordingly.

Casc No.:20/2418t- Party Nalrc:Pn RAM Mcct No/l)atc:3/81-ALC2/2018 Approved

Ll,C2l20l1 INI)I'JS'I'RII:S 14'08'2018
lTtt RI A trilc :.No/Datc:03 10817774IIQ lrile RI-A Irilc Lic

:0li 8l/050/00 522l AMtBl :0319510401007321AM181 14 '122017

ｔ
υ



Dccision:Committee considcrcd thc agenda and dccidcd tO ratifbr thc norms ibr thc abovc

advancc authorization aHo、 ving thc、vastagc of230/Oi.c.1lη port itcnl quantity as 28.29ン 1′ I｀ .

ItA may take neccssary conscqucntial actiOn accOrdingly.

Case No.:21/24/81-       Party Name:PARAM      Mcct No/1)atc:3/81-AI′ C2/2018 Approvcd
ALC2/2017            1NDUS′ FRHiS           14 08.2018

HQ Filc               RIン A「Hc              Iン ic No/1)atc:0310817772
:01/81/050/00523/ノ Mヽ18/      :03/95/040/00682/AN418/      1412.2017
179 Dccision:cottmitiさ

e considered thc agCAda and dccidcd tO ratitt thC nOrms ibr thc ab()vc

advancc authorizatiOn aHOwing thc wastagc of 230/Oi.c.irnpOrt itcnl quantity as ll.07VI′
I｀ 2を

15.99M′「 respectively.

RA rnay takc neccssary conscqucntial actiOn accordingly.

Casc No.:38/24/81-AI,C2/2017

180 HQ Filc               RI´ A Ililc
:01/81/050/00540/ノ M`18/ :05/23/040/00350//ヽ 4ヽ18/

Party Namc:JINDAIン SAヽV
Iン IM ITEI)

4ヽcct No/1)atc:3/81-

Al,C2/2018

14.08.2018

1ン iC●No/1)atc:0510404940

14.12.2017

Status:
I)eferrcd

dccidcd tO

ratify thc norrns
. itcm cprantity as

Approved

ibr thc abovc

195800K8

Casc No.:3`/3/81-ALC2/2018  Party Namc:ELIう C STEI]Iン     トlcct No/1)atci3/81-       Appl・ ovcd
PROCESSING INDUSTRH,S  AIフ C2/2018

14082018
HQ「ilC              RI′ AI↑ ilc

l′ ic NO/1)atci34 10043706
182 :01/81/050/00113/ノ M`19/ :34/24/040/00249//ヽ M18/       18 12.2017

Decision : Committee considcred thc agcnda and dccidcd to ratify thc norms lbr thc abovc
advance authorization allowing thc quaniity of import itcm as 19.32M.1..
ItA may take neccssary cOnsequcntial actiOn accOrdil131y.

Casc No.:69/3/81-AIコ C2/2018  Party Namc:NAT10NAIン

STEICL AND AGR()
INDUS′「 RHう SI′ IMI′ I｀ 1〕D

:01/81/0_50/oo146//ヽ M19/ :56/24/040/00o31/ノ Mヽ18/

Mcct No/1)atc:3/81-

AIンC2/2018
14082018

18 122017

Status:
I)cferrcd

1は ■ノヽノ、,1:ヽ 11つ 01′ 1lVll l lし 1ノ        14U62018
183 HQ「ilc              RI′ A Irilc             l:^、 i^′ r、 ^二 r′ 1ハ ^^´ ^__RI′ A Irilc

I´ ic.No/1)atc:56100052577

Dccision:COmmittcc cOnsidcrcd thc agcnda fOr thc abovc authorizatiOn aid d6cidcd t6%     易 /

Casc No.:53/24/81-AI′ C2/2017 Party NameiSUNDIう 良
IMPI〕 x,PvT.1′ TD



lorward thc application to MoS l<lr commcnts and defcr thc casc.

Pa(y Nanrc:P.K.S'l'lrtll. AND Meet Noi[)ate:3181-Al.C2l20l8 Approved

184 :01/81/050/00546/ノ Mヽ18/      :05/24/040/00398/ノ M`18/      19.12.2017

Dccお ion:(3ommittcc considercd thc agenda and dccided to ratify the norms for the above

advancc authorization aHowing thc、 vastagc of 10%i.c.irnport itcm quantity as l 18800Kg.

RA lη ay takc ncccssary conscqucntial action accordingly.

(〕 asc No.:44/24/81-

Al,C2/2017

HQl'ilC

HQ lrilC
185 :O1/81/050/00524//ヽ 4ヽ18/

MI〕 TAIン VヽORKS

RIッ A Irilc

RIッ A Ifilc

14.08.2018

Lic.No/1)atc:0510404994

Mcct No/1)ate:3/81-

ΛlンC2/2018
14082018

1ノic No/Datc:0410163810

(〕asc No.:22/24/81-A IJ(〕 2/2017 Pal■ y Nalnc:P()(〕 I′

ltNTItRPRISI〕 SI′TD,
Status:
I)eferred

Stat us:
I)efcrred

:04/24/040/00190//ヽ M18/      20.122017

Dccision : Comrnittcc considcrcd thc agcnda for thc abovc casc and dccidcd to and thc firm
to lurrrish thc dctails of lcad contcnd in the import itcm for cxamination of thc casc. 'l'hc casc
stands dclcrrcd.

136 ItQ I:ile RI′ A Irilc 1´ ic.No/1)atc:0510405008

:01/81/050/00542//ヽ M18/       :05/23/040/00324//ヽ M18/       20122017

1)ccision :(〕 olnlllittcc considcrcd thc agcnda for thc abovc authorization and dccidcd to

R)1・、vard thc application to I)IPP%r conllllcntS and defcr thc casc.

(〕asc No.:34/24/81-Al′(〕 2/2017 Party Nanlc:′ 1｀ RINITY PIン AST Mcct No/1)ate:3/81-ALC2/2018 Approvcd

HQ IfilC RI′ Al'ilc

14082018

1ン iC●No/1)atc:0310817977

187 :01/81/050/00536//ヽ Nl1 8/      :03/95/040/00771/ANl18/      22.12.2017

Dccision i Committcc considcrcd thc agcnda and dccided to ratify thc norms for the abovc

advancc aLithOrization as applicd ibr i.c.55M′ I｀ .

RA Inay takc ncccssary conscqucntial action accordingly.

C'ase No.:27124/81-^1,C212017 [)ar1y Narnc:RI]XNOI{D Ⅳlect lヽ o/1)atc:3/81- Status:
I)efcrrcd1〕 1′ltCTRONICS&CONTROlン S AlッC2/2018

Iン

′

I｀ I) 14082018

188 HQ IfilC               RI′ A「ilc              I´ ic No/1)atc:0310818017
:01/81/050/00529/ノ |ヽヽ418/       :03/95/040/00781/AM18/       2612.2017

Casc No.:40/24/81-AIッ (〕2/2017 Party Nainc:KIう IINI)USTRH〕 S N4cct No/1)atc:3/81-

1′ Iヽ41TI〕 1)             Alン C2/2018
14082018

I)ccision : (lommittcc considcrcd thc agcnda for the abovc authorization
lbrward thc application to I)lPP flor commcnts and dcfcr thc casc.

57
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Casc No.:30/24/81¨        Party Namc:TARAPUR     Mcct No/1)atc:3/81-Al′ C2/2018 Approvcd
AI′C2/2017            TRANSI'ORMERSI′ IMITItD 14 08.2018

HQ IrilC              RI′ A「ilc             I′ ic No/1)atc:0310818016
189 :01/81/050/00532/AM18/      :03/95/040/00593/ノ ヽヽ 418/      26.12.2017

Dccision:Commitee considcred thc agcnda and dccidcd to ratitt thC nOrms ttr thc ab()vc

advance authorization aHowing thc wastagc of 20/01.c.irnpOrt itcm quantity as 510000Kg.

ItA lnay take ncccssary cOnsequential action accordingly.

Casc No.:51/24l81- Party Namc:SI IIVA Mcet No/Datc:3/S l-Al.C2l20 I 8 Approved
AL(〕 2/2017 UTIうNSH′ SINDUS′ I｀RHtS   14 08 2018

PVT.L′ I｀D.

HQ IrilC             RI′ A Ililc            I′ ic.No/1)atc:0510405105
190 :Oi/81/050/00553/AM18/      :05/24/040/00462//ヽ N/118/      26 122017

Decision : Committee considered the agcnda and dccidcd to ratify thc norms 1br thc abovc
advancc authorization as applicd lor allowing the wastagc ol' l0%.
I{A may take neccssary consequential action accordingly.

Casc No.:1/24/81‐A LC2/2017  Palty Namc:DYNAMIC     Mcct NO/1)atc:3/8卜       status:
CABI′ I〕SPVT I´TD        Al′ (12/2018            1)cfcrl・ cd

i4082018

191 HQドilC              RI′ A「 ilc             I′ ic N。 /1)atc:1310()`48817
:01/81/050/00503//ヽ |ヽ418/       :13/24/040/00045/ノ 1`｀418/       27 122017

1)ccision : COrnlllittcc considcrcd thc agcnda lbr tllc abovc atltllori/atioll and dccidcd tO

ibrward thc application to I)IPP for coinllllcntS and dcibr thc casc.

(〕 asc NO.:10/24/81‐ AIノ C2/2017 Pany Namc:MANASH KUMAIt McctNo/1)atc:3/81-      status:
PAUI′                   AI,(12/2018             1)cfcl・ rcd

14082018

HQ IrilC              RI′ AI'ilc             I´ ic NO/1)atc:()210208086
192 :O1/81/050/00512/AM18/       :o2/24/040/00156//ヽ 4ヽ18/       27 122017

1)ccision:Conllnittcc cOnsidcrcd thc agcnda ibr thc abovc casc and dccidcd to and thc lll・
111

to furnish thc perccntagc oi｀ lcad cOntcnt in thc irnpol・ t itcl]n ibr cxal■ lillation ol｀ thc casc 
′
I｀hc

casc stands dctrrcd.

(〕asc No.:45/24/81-A IJC2/2017 Panyヽ amciPARSVNATH    Mcctヽ 0/1)atci3/8卜       Appl・ ovcd
OVitRSI〕 AS              AI′ (「2/2018

14082018

HQ IrilC              RI′ AI↑ ilc              I´ ic No/1)atc:0510405116
193 :01/81/050/00547//ヽ M18/       :o5/24/040/00459//ヽ N118/       27122017

Dccision:Committec cOnsidcrcd thc agcnda and dccidcd t()ratitt thC n()rins k)rthc ab()vc

advancc authorizatiOn as applicd ttr a‖ o、ving thc wasta3c()1｀ 100/0.
It/ヽ may takc ncccssary conscqucntial actiOn accOrdi1181y.

It)4 (lasc No.:54/24181- Al,C2/2017 Parry Narr.rc:'l'l)'l'('OPPIIR l\lccr No/l)arc:l/3 l- Appr.r,cti

58



1′ IIヽ41′ FIう I)

HQl'1lC              Itl′ A「 ilc

ALC2/2018
14082018

I´ic.No/Date:0510405117

:01/81/050/00556//ヽ 4ヽ18/ :05/24/040/00464//ヽ M18/ 2712.2017

Dccision : Comrnittcc considcrcd thc agcnda and dccidcd to ratify
advancc authorization as applicd Ior allowing thc wasLagc of- \oh.

I{A may takc ncccssary conscqLrcrrtial action accordingly.

(lasc No.:36/24181-Al,C2/2017 Pa(v Name:YOGIISI IWAR

thc norms Ibr thc abovc

195 HQ I11lC
:01/81/050/00538//ヽ M18/

I)Ol´ Yヽ11:RS

RI′A「 ilc

:08/24/040/00289/AM18/

Mcct No/Date:3/8ト

AIッC2/2018

1408_2018

1ンic.No/1)ate:0810141642
128.12.2017

Status:
I)clbrrcd

l)ccision : Committcc considcrcd thc agcnda lor thc abovc authorization and dccidcd to
f orward thc applicalion to 'I'cch-l Ior comments and dcfcr thc case.

196

(〕asc No.:2/24/81-AL(〕 2/2017  Palty Nalnc:GANGES      IMcct No/Date:3/81-
INTI〕 RNA´ I｀10NAI′ E(P)L 「́ D., IAIン C2/2018

1408.2018

HQ「 ilc                RIン AI゛‖c              ■ンiC No/1)ate:0410163844
:01/81/050/00504/ノ M`18/       :04/24/040/00197/AM18/       2912.2017

I)ccision : Cornmittcc considcrcd thc agcnda I'or thc abovc authorization and

Iorward thc application to I)lPP lilr commcnts and dcl'cr thc casc.

(lasc No.:7/24/81-AI′ (12/2017  Pal■ y Nanlc:」 UPI′ I｀ 1〕R SOLAR  4ヽcct No/1)atc:3/8ト
P()WIう It i′ IIヽ11′ I｀ 1〕 I)            /ヽ 1′ (｀2/2018

14082018

IStatus:

Dcfcrrcd

dccidcd to

Status:
Defcrred

197 HQI'ilC
:01/81/050/00509//ヽ 4ヽ18/

1)ccision :(〕 olη lllittcc

lk)1・、vard thc application

Itl′ノ` 「
ilC I′ icヽ o/1)atc:0210208091

:02/24/040/00154//ヽ 4ヽ18/       29.122017

considcrcd thc agcnda for thc abovc authorization and dccidcd to

to MNRI〕 ibr commcnts and dcrerthc casc.

Casc No.:41/24/81-AL(〕 2/2017 Pany Nalllc:KItHNDUS′「 RIES
I′ IMI′ 1｀ 1〕D

市lcct No/1)atc:3/81-ALC2/2018 Status:

14082018                    1)cfcrrcd

1981品鰤掲5υ00543/AMIW
RI′ Al'ilc

:05/23/040/00355//ヽ M18/
I′ ic No/1)atc:0510405148

2912.2017

Status:

1)cfcrrcd

Dccision : Committcc considcrcd thc agcnda flor thc abovc authorization and dccidcd to
lorward the application to I)IPP lor commcnts and dclcr thc casc.

Casc No.:59/3/81-AIン (12/2018  Party Namc:KHK PRESSINGS McctNo/1)atc:3/81‐ ALC2/2018
ANDl'OR(〕 ING PRIVA 「́ E   14.082018
1′ IMll l'1)

HQ「 ilC
iO1/81/050/00136/AM19/

RI′ A Irilc

:56/24/040/00035//ヽ M18/
1ン ic No/1)atc:5610005296

03.012018

「
~~~~~

|
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1)ccision : Conlrnittee cOnsidered thc agcnda fOr thc abovc authorization and dccidcd to

forward the application to I)IPP for cornlnents and dcfcr thc casc.

Casc No。 :43/3/81-ALC2/2018 Party Namc:GRAVI′ I｀A INDIA McctNo/1)atc:3/8卜 AI′C2/2018 Status:
I′TD                 i4.08.2018              Dcfc・

l・ rcd

HQ「 ilC
:01/81/050/00120/ノ Mヽ19/

RIッA「 ilc

:13/24/040/00046/ノ ヽヽ 418/

Dccision : Committee considcred thc agcnda lor
to furnish the perccntagc of lead content in both
casc.'l'hc case stands delcrrcd.

Iッ ic No/1)atc:1310048823

0401.2018

thc abovc casc and dccidcd tO and thc nrm

(impOrt&cxport)fOr cxamination of thc

Casc No.:5/24/81-AI」 C2/2017 Party Namc:JAIN MI〕 TAlン    MCCt No/1)atc:3/81
ROl′ 1′ ING MIIンLS        AIンC2/2018

14.08.2018

HQ IlilC RIンA「 ilc I′ ic.No/1)atc:0410163870

:01/81/050/00507//ヽ N418/      :o4/24/040/00194//ヽ レ118/     05.01 2018

Dccision:Colllrnittcc cOnsidercd thc agcnda for thc abOvc casc and dccidcd to and thc lll・
lη

to ftlrnish thc pcrcentagc Of icad contcnt in both(impOlt&cxport)ibr CXalninatiOn o「 thc
casc.′ I｀he casc stands dcibrrcd.

Casc No.:46124181-Al,C2/201 7 Partv Namc:

Stalus:
l)efcrrcd

202 :01/81/050/00548/A～ 118/      :05/24/040/00495/Aヽ 418/   0501 2018

Dccision:Committee cOnsidcred the agcnda and dccidcd to ratitt thC nOrms fOr thc abOvc

advancc authorizatiOn as applicd for aHowing thc、 vastagc of 1 0%。
ItA may take nccessary cOnscqucntial actiOn accOrdil181y.

Casc No.:40/3/81-A LC2/2018 Party Namc:110RMING INDIA Mcct No/Datc:3/81-AI´ (12/2018 Rcjcclcd

HQ Irilc

HQ IrilC

:01/81/050/00117//ヽ M19/

HQ Filc

:01/81/050/00128//ヽ レ119/

RK.ENTItRPRISItS.

RIンA「 ilc

PRIVATIう 1′ IM ITI]D

RIンA「 1lc

:31/83/040/00121//ヽ M18/

RIンA「 ilc
:13/24/040/00048//ヽ M18/

Mcct No/1)atc:3/81-AI′ C2/2018    Approvcd
i408.2018

1ッ ic No/1)atc:0510405246

14.08.2018

1´ic No/1)atc:3110066955

05.01.2018

Mcct No/1)atc:3/81-/ヽ IッC2/2018 Approvcd
14.082018

1´ ic No/1)atc:1310048826

0501 2018

dccidcd tO ratitt thC nOrms ibr thc abOvc

C-1579, Advancc Authorisation may bc

203
f)ecision : Committee considered thc agenda in the abovc casc and nolcd that no spccilic
input item and accordingly decidcd to reject the casc with dircction to firm to pay appticablc
duty lor tlODC.
I{A concerned may takc ncccssary conscquentiar actiorr accordingly.

Casc No.:51/3/81-AIノ C2/2018 Pany Namc:」 IンC
I〕 I′ECTROヽ lI〕 T PvT.1´TD,

Decision : Commitlec considcred thc agcnda and
advancc authorization taking cluc liom SION
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ratificd as undcr:
l. Quantity ol imporl itcm at Sl. No. I may bc allowcd as applied lor i.e. 54307Kgs as

Kgs/Kg. contcnt in thc cxport itcm.
2. Dcscription of irnport ilcm at Sl. No.2may bc allowed as applicd for i.e.4l097Kgs as

Kgs./Kg. contcnt in thc cxport itcm.
I{A may takc ncccssary oonscqucntial action accordingly.

Case No.:52/3/81-At,(1212018 Parlv Namc:Jl,C Mcct No/Datc:3/81‐ Approvcd
1う 1′ ltCTItOMIt′「 PVT.IンTD,   AIン C2/2018

14.082018

HQ「 ilC RIンA「 ilc 1ン ic.No/1)atc:1310048825

:01/81/050/00l29lAMt9l :131241040100049/AM I 8/ 05.01 .201 8

l)ccision : Commirtcc considcrccl thc agcnda and dccided to ratify thc norms lor thc abovc
205 advancc authorization taking cluc lrom SION C-1579, Advance Authorisation may be

ratificd as under:
L Quantity of imporl itcm at Sl. No. 1 may bc allowed as applicd lor i.e. 69525Kgs as 1.03

Kgs/Kg. contcnt in thc cxporl itcrn.
2. Dcscription of imporl itcm at Sl. No.2may bc allowed as applied for i.e.56650Kgs as 1.03

Kgs./Kg. contcnt in thc cxport itcm.
I{A may takc ncccssary conscqucntia[ action accordingly.

(〕asc No.:78/3/81‐ AIフ C2/2018  Party Namc:POl´ YCA13 WIRItS Mcct No/Datc:3/81-

PVT.I′ TD.               Alン C2/2018
14082018

Approvcd

（
υ

ｎ
υ

HQl'ilC

:01/81/050/00155/ノ l`νl 1 9/

Dccision : Cornrnittcc corrsidcrcd thc agcnda and dccidcd to ratify thc norms lor thc abovc
AA as pcr I)lPP writtcn commcnts in AA NO.0310815746 datcd 13.09.2017 ratified in n-C

Mccting No. 23181 datcd 06.03.201[i as undcr :

l. I)cscription. sizcs. quantilics and nct wcight of cxport itcms at Sl. No. l to 12 undcr

thc Advancc Authorizatiorr may bc spccificd as listcd bclow:.

I]XPORT ITI:M IJIS´ I｀ (ADVAN(〕 IC AUTHORISAT10N NO.0310818249 DT.
05.01.2018)

Sr.

No.

Sizc & type Of Cablcs Qty Cablc wt

(M′ I｀ ItS Ⅳl′ 1｀ s

(〕 u。 (〕 ond.(〕 ovcrcd With Scnli。 (〕 ond。 (〕 omp.XIッ PE I

`〕

ll・
ll｀
apC PV(〕 S,cathCd Armourcd Cablcs ll KV.

RI′ A Ililc Iッ ic No/1)atc:0310818249

:03/95/040/00806/ノ Mヽ18/       0501 2018

1

l()l

1 02

3(〕 orc X 24()Sq.ン 1ン 1

3(〕 ()rc X 185 Sq.ン Iン I

Insulatcd Screcned with

12730
29.640

1 2

2.01

1 2.02

2.03

Coppcr Conductor XLPE Insulatcd I'}VC Shcathcd Armoured Cablcs Bclow
1000 v.
3(〕 o「c X 150 Sqン1ン 1

2 Corc X 25 Sq.ン lVl

3 Col・c X 25 Sq.ン 1ヽ4
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2.04 2 Corc X 25 SqoMヽ 4 8000 8880
2.05 3 Core X 150 Sq.MM 2000 12040

3 Cu. Cond. Covercd With Scmi. Cond. Comp. XLPII Insulatcd Cu. Wire
Scrccned with Cu.'l'apc PVC Shcathcd Armourcd Cablcs 3J KV.

3.01 3 Corc X 95 Sq.MM 7000 83986

|

4 Copper Conductor PVC Insulated Unarmourctl (lables llclou' I000V.
4.01 l Core X,SqoMM 1750 0.117
4.02 I Core X l6 Sq.MM 3570 0.589

5

Coppcr conductor XLPE Insulatcd l'>vc shcathccl Unarmourcd cables Ilclow
1000 v.

5.01 4 Corc X 4 Sq.MM 4130 1.425
5.02 4 Core X 16 SqoMM 500 ，

′

6

Coppcr COnduclor l)olythcnc lnsulatcd I)V(〕 Shcathcd 【」narr
Cablcs Bc10w 1000 V.

nourcd (〕 A′ 1｀ -6

601 4 Pair X 24 AW(〕                   85=10 0.342

7

Tinncd Copper Conductor ZIII.'R Insulatcd ZIII,'R Shcathcr
Solar Cablcs 1500 V.

Unarmourcd

7.01 11400 0.593
7.02 l Corc X 6 Sq,MM 21900 l.555

8

Aluminium ConductOr XI」 PE Insulatcd l)VC Shcathcd lJl121rl
Bclow 1000 V。

noured (lablcs

8.01 4 Corc X 25 Sq.Mヽ 4                ‐  1020 O SOつ

8.02 4(]()「c X 35 5q.N/1M                  675() 4.860

9

Aluminium Conductor XLPE Insulatcd PVC Shcathcd Armour
V.

3(lorc X 240 Sq νlン I

l:lf21■と240 Sq MY_  _

cd(〕 ablcs l100

10.734

14.231

9.01

9.02

903 4 Corc X 185 Sq.Mル 1 1500 5.786

Copper Cond. XLIrll Insulaterl I)VC Sheathctl .,\rrnor rcd(〕 ablcl 1100ヽ /
1001 12 Corc X 2.5 SqoMM____ 4000 172
10.02 3 Corc X 4 Sq.MⅣ l_______ 80000 40.000
10.03 V 14()()() 14168
10.04 3 Core X 2.i Sq.MM 159000 68.052
10.05 2 Corc X 2.5 Sq.MM 5000 2.030

|

Aluminium COnductor XI」 PE Insulatcd PVC Shcathcd Unarnl(〕
3.6 KV.

,urcd Cablcs

‖ .01 MM 92000 108.560

2. Quantity of import ilcm at Sl.No.l i.c. Coppcr Wirc Ilod may bc allowcd as l.0l Kgs./Kg.
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contcnt in thc cxport itcms at Sl. No. I to 10.

3. Quantity of inrporl item at Sl.No.2 i.e. Aluminium Ingot may be allowed as 1.01 Kgs./Kg.
contcnt in thc cxporl itcms at Sl. No. 8, 9 &l 1.

4. Quantity of import itcm at Sl. No.3 i.c. LDPII Compound may be allowed as 1.05 Kgs./kg
content in thc cxporl itcms at Sl. No. I to 3, 5, 8 to ll..

5. Quantity of import itcm at Sl. No. 4 i.c. Scmi Conducting Compound may bc allowcd as 1.05

kgs/kg contcnt in thc cxport itcms a1 Sl. No. I & 3.

6. Quantity of import itcm at Sl. No.5 i.c. PVC Itcsin may bc allowcd as 1.05 Kgs./Kg. contcnt
in thc cxpoft itcrns at Sl. rr-o. I to I l.

1. Quantity of import itcm a1 Sl. No. 6 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
contcnt inlhc cxporl itcm at Sl. rr-o. I to ll.

8. Quantity of irnport itcm at Sl. No.7 i.c. Galvanised Steel Wirc may bc allowed as 1.02 kgs/kg
contcnt in thc cxport items a1Sl. No. 1 1o 3,9 & 10.

9. Quantity ol irnport itcm at Sl. No. 8 i.c. Coppcr'l'apc may bc allowed as 1.01 Kgs./Kg.
contcnt in thc cxporl itcms at Sl. No. I & 3.

10. Quantitics of impon itcms at Sl. No. 9 to l5(nluminium'l'rihydratc. Silane Coupling Agcnt,
Pcrkadox, Antioxidant, Calcium Carbonate, Calcincd Clay, Magnesium I lydroxide) may bc

allowcd as 1.05 Kgs./Kg. contcnt in thc cxport items at Sl. No.7.
I l. Quantity ol import itcm at Sl. No. l6 i.c. I IDPIi Compound may be allowed as 1.05 Kgs./Kg.

contcnt in thc cxporl itcms at Sl. No 6.

12. lmport itcm at Sl. No. l7 i.c. Woodcn Cablc Drum may be allowed as per packing policy.

IIA conccrncd may takc subscqucnt consequcntial action accordingly.

Casc No.:92/3/81-Al,(〕 2/2018  Patty Namc:SCHWI〕 ITZER   Mcct No/1)7atc:3/81‐

I〕N(〕 INIう 1うRING          Alフ C2/2018
1ンABOltATORH〕 S PVT LTD. 14.08.2018

Approvcd

‐HQ「 ilC
207 :01/81/050/00169//ヽ N419/

RI´Al'Hc                 lン ic No/1)atc:0510405255

:05/24/040/00493/ノ M`18/       08.01 2018

Dccision:Committcc considcrcd the agcnda and dccided to ratify the norms for the abovc

advancc authorization as pcr(〕 N-4 ofthc Enginccrin8 Product.

It/ヽ may takc ncccssary conscqucntial action accordingly.

Casc No.:90/3/81-Al,C2/2018 Palty Namc:SHRISATGURU  Mcct No/1)atc:3/81‐ ALC2/2018 Status:

N41う
′
I｀ Al′ I′()YS PVT.1ン TD.    14.08 2018                Dcfctrrcd

20819鰤掲5900167AM!シ  鷺た1月 :。0045 νAMlν  キ甘ボ出lα 0510405295
1)ccision : Conlrnittcc considcrcd thc agcnda for thc abovc authorization and dccidcd to

for、vard thc application toン loS R)r conlrrlcnts and dercr the casc.

Casc No.:9/24/81-AIン C2/2017 Palty Nanlc:MANASH
KUMAR PAUlン

HQ rilc               RIン A「Hc              l′ ic.No/1)atc:0210208123

209 :O1/81/050/00511/ノ｀` 418/      :02/24/040/00162/AM18/      11.01 2018

1)ccision:(〕 oΠllnittcc considcrcd thc agcnda%rthc abovc casc and decidcd to and thc ilrm

to nurnish thc pcrccntagc of lcad contcnt irnpon itcln for cxalllination of thc casc.′ I｀hc casc

Nlcct No/1)atc:3/81-/ヽ 1ンC2/2018  Status:

1408.2018                     Dcfcrrcd

stands dcfcrrcd.
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Casc No.:27/3/81-AI,C2/2018  Party Namc:CONSOLIDATI〕 I) Mcct No/1)atc:3/81
COIN COMPANY PRIVATI〕  AIッC2/2018

Approvcd

I´ IM11｀ 1うD

RI′ A Ililc

14.08.2018

1′ic No/1)atc:0510405317HQ「 ilC
:01/81/050/00104/AM19/       :05/23/040/00387/AM18/       11.012018

Dccision:Committee considercd thc agcnda and dccidcd to ratify thc norms ibr thc abovc

AA on repeat with AA No.0510399348 datcd 03.08.2016 ratiflcd in NC mccting No.24/81

dated 21.2.2017 as under:

Export Product:Coin Blanks(COnsisting of Coppcr-65%,NickcI-100/O and Zinc-250/0)

Importitcm:

(1) Impl[IIIlliI∫
|]ミILム 1::λ (1];.bC a1lowcd as L09 Kgsノ

K3colltCllt in tllc cxpolt

(ii) Import item at Sl. No. ? ^uy 
be allowed as 1.05 Kgs./Kg.

product aflcr taking 2/3'o rccovcry.
(iii) Net content of above inputs in the export product will

j urisdictional GS'l' Authoritics.

RA may take necessary consequential action accordingly.

contcnt in thc cxport

bc as ccrtificd by

lor thc abovc

Status:
l)cferred

Status:
I)cl'crred

う
ん

Casc No.:109/3/81-ALC2/2018 Party Name:VARDllMAN    Mcct No/1)atc:3/8ト

IMPItX                  AIン C2/2018
14.08.2018

Approvcd

HQ Filc RIンA Filc 1,ic.No/1)atc:0510405307
:01/81/050/00186/AⅣ 119/      1o5/24/040/00509/AM18/       11.ol.2018

Dccision:CommLtee cOnsidered thc agenda and dccidcd to ratitt thC nOrms

advancc authorizatiOn as applied for aHo、 ving wastagc oll10%。

RA rnay take necessary consequential actiOn accordin31y.

Casc No.:19/3/81¨ALC2/2018  Party Namc:BHARAT IIEAVY Mcct No/1)atc:3/81-
1〕 IンECTRICAIン SIン IMI′FED    AIン C2/2018

14.08.2018

212 IIQ lrilc ItI´ A「 Hc I′ic.No/1)atc:1!10028319
:01/81/050/00096/AM19/       :11/24/040/00006/AM18/       12.012018

Dccision : Cornrnittcc considercd thc agcnda for thc abOvc authOrizatiOn and

forward the application tO I)III for cOmmcnts and dcfcrthc casc.

Casc No.:20/3/81-ALC2/2018  Party Namc:BHARAT IIEAVY Mcct No/1)atc:3/8ト

I〕 I′ ItC′ I｀RICAl′ SIン IMITED    AIン C2/2018
14.082018

dccidcd tO

213 IIQ lrilc RIッ A lrilc Iン ic.No/1)atc:1110028321
:01/81/050/00097/AM19/       :11/24/040/00007/AM18/       12.012018

Dccision : COrllrnittce cOnsidered thc agcnda for thc abOvc aヒ lthorizatiOn and dccidcd tO
for、vard the application to I)III for comments and dcibrthc casc.
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r1,1 llQ Irilc Itlッ /ヽ lrilc

:01/81/050/00110/ノ |`｀419/       :13/24/040/00051/ノ Mヽ18/       1201.2018

1)ccision :(〕 onllnittcc considcrcd thc agcnda for thc abovc authorization and

R)r、vard thc application to I)IPP Ik)r conlmcnts and dctrthc casc.

RIンA「 ilc l´ ic.No/1)atc:0510405330

:05/23/040/00371/ノ Mヽ18/       1201.2018

Casc No.:33/3/81-AL(〕 2/2018  1)ally Namc:DYNAMIC
CABI′ 1〕SPVT IンTD.

Casc No.:75/3/81-Al′ (〕2/2018  Pany Nanlc:PH´OT
INDLJS′ I｀ RH]SIッ

′
1｀ D.

217 l lQ lrilc

Palty Nanlc:TI′ 1｀AGARH
VヽAGONSIン IMITED.

Mcct No/Date:3/81-

AI´C2/2018
14.082018

1ン ic No/1)atc:1310048834

AI′C2/2018

1408.2018

1ンic.No/1)atc:0310818482

Mcct No/Datc:3/81-

Al′C2/2018

Status:
Defcrrcd

dccidcd to

Case No.:4213/81-ALC2/20lti l)ar1y Narrc:GOl.l)llN Mcctlヽ o/1)atc:3/81‐ Approved
PI〕AKOCK OVI〕 RSIう AS L・ I｀D AI´ C2/2018

14082018

HQ「 ilC
215 :O1/81/050/00119//ヽ 4ヽ19/

Decision :Committcc considcrcd thc agcnda for thc abovc advancc authorization and

dccidcd to ratify thc norms lor thc above as per GN-4 of thc lrngineering Product.
I{A conccrncd rnay takc suitablc conscqucntial action accordingly.

HQ「 ilC ItI′ /ヽ 1'ilc

Mcct No/Datc:3/81‐          Status:
AlッC2/2018            Dcferrcd
14.082018

1′ ic.No/1)atc:0510405338
216 :01/81/050/00152/ノ M`19/       :05/24/040/00488/ノ Mヽ18/       12.012018

1)ccision:(〕ollllnittcc considcrcd thc agcnda ttr thc abovc casc and dccidcd to and the llrm

to lbrnish thc pcrccntagc of lcad contcnt in both(impOrt&cxpon)fOr examina● on ofthc

casc.′ 1｀hc casc stands dcibrrcd.

Casc No.:1713/81-ALC2/2018 Parly Name:Bnosl'lllll. INDIA Mcct No/Datc:3i8 l- Slatus:
I)cfcrred(10MPANY PRIVA′ I｀E

Iン IMI′ FI〕 I),

RIッA「 ilc

:01/81/050/00094/ノ ヽヽ 419/       :03/94/040/00806//ヽ M18/       1501 2018

1)ccision :(〕 ornlnittcc considcrcd thc agcnda for thc abovc authorization and dccidcd to

n〔)r、vard thc application to～ loS R)r corllrncnts and dcfcr thc casc.

Casc No.:89/3/81-AL(32/2018  Party NamciSHRI SA´ I｀GURU McctNo/1)atci3/8卜 ALC2/2018 Status:

MI〕
′
FAlフ I′()YS PVT.1ン TD.     14 08 2018                Dcfcrrcd

HQ「 ilC RI′ A Irilc I´ ic No/1)atc:0510405344

:01/8l/050/00166/AM I 9/ :0512410401004521AMt81 I 5.01 '201 8

I)ccision : Committcc considcrcd thc agcn<Ja lor thc abovc authorization and decidccl to

lorward the applicatiorr to MoS {or commcnts and dcfcr thc casc.

.r 
1 9 Oase No.: I 05/3/8 l- Al'(:2/2018 Approved
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RIンA Filc

:01/81/050/00182/AM19/       :02/24/040/00161/ノ ヽヽ418/       1501.2018

1)ccision :(〕 olllinittcc considcrcd thc agcnda for thc abOvc advancc authorization and

dccidcd to ratitt thC nOrms forthc abovc as pcr SIOヽ (〕 1647.
ItA conccrncd may takc suitabic conscqucntial action accOrdil181y.

(lase No.:55/3181-Al,C2l20l8 Par1v Narnc:JtJPI't'ttR Mcct No/1)atc:3/81-

INTI〕 RNAT10NAIン Iッ IMI′ I｀ Iう I) AI′C2/2018
14082018

229 IIQ I:ilc RIッ A Ililc 1′ic No/1)atc:o210208134
:01/81/050/00132/AM19/       :o2/24/040/00158//ヽ M18/       1601 2018

1)ccision : COIninittec cOnsidcred the agcnda ibr thc abovc authorization and dccidcd t0

forward thc application to ⅣINRI〕 ibr conlincnts and dcibr thc casc.

Casc No.:87/3/81-AI」 C2/2018  Party Namc:PRI]STRItSS     4ヽcct No/1)atc:3/81-
STEEIン 1ッ I′P              Al′ C2/2018

14.08.2018

Approvcd

HQ IlilC RIン AI↑ ilc 1′ ic NO/1)atc:0310818528
:O1/81/050/00164//ヽ M19/       :o3/95/040/00717/ノ

|ヽヽ418/       1601 2018

Dccision:COmmittcc cOnsidcrcd thc agcnda and dccidcd to ratitt thC n()rms ibr thc ab()vc

advancc authorizatiOn aHO、 ving thc、vastagc of 10/。 i.c.qLlantity oi｀ import itcl■ l as 252.5 1ν l´ I｀ .
RA lllay take neccssary conscquential actiOn accordil181y.

(lasc No.: I 0l 13/81-Al,C2/2018 Parly Narnc:S'l'lrRLl'l'll N71cct No/1)atci3/81-

HQ「 ilC

221

222 llQ File

223 1HQ Filc
:01/81/050/00177/AM19/

224

‐HQ「 ilC

POWI〕 R′ I｀RΛNSMISS10N    AI′ C2/2018
1´ IMI′ I｀I,I)

RI′AI'ilc

1408.2018

1′ ic.No/1)atci02 102081 27

14082018

1,ic No/1)atc:0310818549

Status:
I)efcrred

Status:
Dcfcrrccl

dcciclccl to

Stat us:
I)efcrrcd

:01/81/050/00178/AM19/       :o3/95/040/00657//ヽ 4ヽ18/       1601 2018

Dccision : COrlllnittcc cOnsidcrcd the agenda ibr thc abOvc authOrization and

ibrward the application tO I)IPP fOr colllrnents and dcibr thc casc.

Casc No.:100/3/81-AIン C2/2018 Party NamciSTIう RLITIC      Mcct No/1)atc:3/8ト
POヽVI]R′ I｀RANSMISsloN    AI′ C2/2018
1ン I M ITI〕 I)                  14082018

RIンA Irilc               Iフ ic No/1)atc:0310818561
:03/95/040/00227//ヽ 4ヽ18/       17.01_2018

Dccision : Committee considcred thc agcnda Ibr thc abovc authorizatir)n and <jccicJccl to
lorward thc application to I)lPP lor commcnts and dcl-cr thc casc.

Casc No.:116/3/81-ALC2/2018 Party Namc:ヽ vAGO PRIVA′ 1｀ 11

1ン Iヽ 41′「 I〕 I)

Mcct No/1)atc:3/81-        Appl・ Ovcd
AIンC2/2018
14082018

1´ ic No/1)atc:o510405380RI´ A Irilc
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:01/81/050/00193/nMl9/ 1051241040/00513/AMl8/ 17.01.2018

I)ccision : Commillcc considcrcd rhc agcnda and dccidcd to ratify thc norms I'or thc abovc
advancc authorization as undcr :

i. lrxpor-t itcm dcscription shall bc suffixcd with "containing 2200 Kgs of Polyamide"
ii. Quantity o[ irnport itcrn I &2 may bc allowcd on nct to basis with accountability olausc.
iii. Quantity ol'import itcm 3 rnay bc allowcd as applicd. containing 2200Kg of polymidc

irr thc cxport product.

I{A rnay takc ncccssary conscqucntial action accordingly.

Casc No.:2/3/81¨ AI,C2/2018  Party Namc:CHAND
I〕NGINIう 1〕RING

N4cct No/1)atc:3/81-

AI´C2/2018
14082018

1ッic.No/1)atc:1210009629

Mcct No/1)atc:3/81-

AIフC2/2018

14082018

1ッ ic.No/1)atc:0510405429

Status:
I)cfe rrcd

dccidcd to

Status:
Deferrcd

Status:
I)eferrcd

decidcd to

Approvcd

225 HQ IrilC
:O1/81/050/00079//ヽ M19/

RI′ A llilc

:12/21/040/00045//ヽ M18/       18.01 2018

1)ccision : COinillittcc considcrcd thc agcnda for thc abovc authorization and

ibr、vard thc appHcation toヽ 4Sヽ/11〕 ibr colllrncnts and dcfcr thc casc.

Casc No.:98/3/81-A LC2/2018  Party Nainc:SHIVAM IRON   Mcct No/1)ate:3/8ト

AN D STItlll´ COMPANY    AI´ C2/2018
14.08.2018

1ンiC NO/1)atc:0210208162rr6 IIQ Filc

1ン IMI・ 1｀ 1〕D

RI′ A Ifilc

:01/8!/050/00175/ノ |`｀419/       :02/24/040/00169/ノ M`18/       23.O1 2018

1)ccision :(〕 ollllllittcc considcrcd thc agcnda and dccidcd to %rward the application for thc

abovc advancc authorization to I)IPP%r conllncnt and dcfcr thc case.

Casc No.:110/3/81‐ Alノ C2/2018 Party NamciVI〕 DANTA
I′ IMI′ FItI)

rZZ IIQ I'ilc RI′ Al'ilc

:01/81/050/00187/ノ |ヽヽ419/       :05/24/040/00433/ノ M`18/       2301.2018

1)ccision : Colγ llnittcc considcrcd thc agenda for thc abovc authorization and

ibrward thc application to Ⅳlinistry of》νlincs for colnlncnts and dcfer thc casc.

(〕 asc No.:6/3/81-Al′ C2/2018   Party Namc:AItSTHI〕TIC     Mcct No/1)atci3/81-

STAMPINGS&        Alン (32/2018

1´AMINATIONSIン IMI・ I｀1]I)  14.082018

HQ IrilC RI′ A Ililc 1´ ic No/1)atc:0310818703

:01/81/050/00083//ヽ 4ヽ!9/      :03/94/040/00843/Aヽ 418/      2501 2018

1)ccision :(〕 olllinittcc considcrcd thc agcnda for thc abovc advancc authorization and

dccidcd to ratifb7thc nOrms forthc abovc AA as undcr:

I)cscription <lf cxporl I)cscription of Import Quantity
Itcm Item

SoNo.
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CRNGO Elcctrical StccI
Slit Coil

'l'hc width of import coils should bc morc than thc rcr

RA conccrncd may takc suitablc conscqucntial action accOrdin31y.

Casc No.:10/3/81-AI′ C2/2018 Party Namc:APAR
INDUSTRHう SIフ I M ITIう D

Mcct No/1)atc:3/81-           status:

Λl′C2/2018              Dcfcrrcd
14.08.2018

1ッ ic No/Datc:0310818724229 HQ IrilC              RIッ AI'ilc
101/81/050/00087/AM19/      :03/94/040/00759/AM18/      2501.2018

1)ccision : Comlnittce considercd the agcnda for thc abovc authOrization and dccidcd tO

forward the applicatiOn to I)IPP for comrncnts and dcfc・ rthc casc.

Party Namc:AHURA MAZDA McctNo/1)atc:3/8卜 AI′C2/2018 App:・ovcd
M「G.CO.PVT.Iン TD.     14.08.2018

HQ「 ilC RI′ A Irilc l′ic No/1)atc:0310818764

230 :01/81/050/00084/AMi9/      :03/94/040/00866//ヽ M18/      30.01.2018

I)ecision : Committec considcred thc agcnda lor thc abovc advancc authorization and
dccided to ratify the norms fbr thc abovc as pcr GN-4 ot'thc l:nginccring Product.
RA concerned may takc suitable conscqucntial action accordingly.

(」asc No.:9/3/81-AIフ (〕2/2018

Casc No.:7/3/81-Alフ C2/2018

Party Namc:APΛ R
INDUS 「́ RH]SI′ IMI・ 1｀ 1〕D

231 HQ Irile               RIン A「 ilc
:01/81/050/00086/AM19/       :34/24/040/00180//ヽ M18/

Mcct No/1)atc:3/81-          status:

AIンC2/2018           Dofcrrcd
14.08.2018

1ッ ic.No/1)atc:3410043839

30.01.2018

Decision : Committee considered the agenda for thc abovc aulhorizati<ln and dccidc<j to
lorward the application to I)lPP for comments and delbr thc casc.

Casc No.:44/3/8卜 A12C2/2018

HQl'1lC
232 :O1/81/050/00121//ヽ 4ヽ19/

Party Namc:GRAVI′ I｀A INDIA
IンTD

RI′A「 ilc
:13/24/040/00053/ノ M`18/

Mcct No/1)atc:3/81-

AIンC2/2018
14.08.2018

1′ ic.No/1)atc:1310048848

30.01.2018

Slatus:
l)cfcrred

dccidcd to and thc lllrn
lor cxamination ol'thc

Decision : committee considered thc agcnda lor thc abovc casc and
to lurnish the percentagc of lead contcnt in both (import & cxporl)
case. 'l'he case stands deferrcd.

Casc No.:48/3/81-ALC2/2018  Party Namc:」 ΛY BHAWANI
MI]′ I｀ AI′ IN DUS′ I｀ RH〕S

Mcct No/1)atc:3/81-

Al′C2/2018
1408.2018

Approvcd

HQ IrilC

:01/81/050/00125/AM19/
RIン A Irilc

:03/94/040/00852//ヽ M18/
l´ ic No/1)atclo3 1 081 8774

30012018

Decision : NC considcrcd agenda and dccidcd
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authorization as undcr :

i. Quantity of import itcm may bc allowed as 25.5M'l' i.c. l.02Kg/Kg content in the export
product.

[{A conccrncd may takc suitablc consequential action accordingly.

Casc No.:5/3 l8l-Ll,C2l20l8 Party Namc: A-l FtiNCE Mect No/Date:3/81- Approved
PROI)TJC'TSCO.PV'|.L]'D. AI,C2I2O18

14.08.20 r 8

IIQ I'ilc Rl.A l:ilc l-ic.No/Date:0310818806
:01/8 l/050/00082/AMlgl :031941040/00872lAMt&l 3l .01 .201 8

Decision :NC considcred agenda and dccidcd to ratify thc norms for the above advance

authoriz.ation on rcpcat basis with Advancc Authorization No. 0310800027 dated 04.11.2015

as undcr :
234

I. Word "l{clcvant" may bc prcfixcd with the descriptions of import items at Sl. No.l &2.
2. Quantity ol' irnporl itcm at Sl. No. I may bc allowcd as 1.252 Kgs./Kg. content in the

cxpoft itcm allcr taking l/3'd rccovcry from scrap as claimcd by thc firm.
3. Quantity ol'imporl itcm at Sl. No. 2 may bc allowcd as I .01 Kgs/Kg contcnt in thc cxport

itcm as claimcd by thc firrn.

I{A conccrncd may takc suitablc corlscquential action accordingly.

Casc No.:4913/81-Al,C2l2018 Parry Namc:JlNDAl. SAW Mcct NoiDate :3/8 l- Status:
l.lMl't'ltl) AL.C2l20l8 Deferred

14.08.201 8

2j5 IIQ Irile RLA l:ilc Lic.No/Date:0 510405473

:01/81/050/00 t26l LMlgl :0512310401004241AM181 3 I .01 .201 8

Decision : Commillec considcrcd thc agcnda for the abovc authorization and dccidcd to
Ibrward thc application to t)lPP ior commcnts and dcler thc casc.

Case No.:94/3/81-ALC2/2018 Party Name:SIIIVA U'l'llNSll.S Mect No/Date:3/81- Approved
INI)TJS'I'RIIiS PV]" I,TD. AI.C2IZOI\

14.08.2018

IIQ Filc Rl,A Irilc l,ic.No/Date:0 5lO4O547l
236.617s17650/00r7r/AMr9/ :05t24t040100537/AMl8/ 31.01.2018

Decision : Committcc considcrcd thc agenda and dccidcd to ratify thc norms for thc abovc

advancc authorization as applicd I'or allowing thc wastagc of l0%.
I{A rnay takc trcccssary conscqucntial action accordingly.

Casc No.:60/3/81-ALC2/2018 Party Namc:KRYI:S POWIIR Meet No/Date:3/81- Approvcd
COI\4PONIiNTS I,IMII'I]D AI,C2I2OI\

14082018

Lic.No/1)atci031 081 8925

237

1lQ「 ilC RI′ A Irilc
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0602.2018

Decision : Committce considcrcd thc agenda for thc abovc advancc aulhorizalion and dccidcd― ― ――― ―― ―― ‐  ― ― … … …・ ‐‐― ― シ V`・ υ ●― ν ●v― ●■,‐
“ 6ν
llut4■ υ l L‖ し utノ ノヽVし

ratify7thc nonns brthc abovc advancc authons江 1。n as undcri

Description of Itcm of DcscriJrtion of itcm ol'

Cold RoHcd Grain

(CRGO)StcCI Slit
TransfOrmcr cOrcs

to 6001111n

()ricnted

Coils for

、vidth up

Cold ltOHcd(〕 rain()ricntcd 306ルlT
(CI{GO) Stccl Slit Coils
form (Prirnc Quality) of
rclcvant gradc having rvidth
morc tltan 600mm

RA concerned may take suitable conscquential action accordingly.

(〕asc No.:66/3/81-AI′ C2/2018 Party Namc:MIt´FAlン PORl｀

RIン A Irilc

:03/95/040/00888/AM18/

‐Mcct No/1)atc:3/81-

AI′C2/2018
14.08.2018

1´ ic NO/1)atc:0310818893

06.02.2018

HQ「 ilC
238 :01/81/050/00143/AM19/

Approvcd

Status:
I)cl'errcd

Casc No.:76/3/81-AI」 C2/2018  Party Namc:PIンANSICIC INDIA  Mcct No/1)atc:3/81‐
IIIGH PI〕 R「ORMANC13     AI′ C2/2018
MATERIAl′ S PVTIン TD     14.082018

239 HQ Filc                RLA F‖ c I′ ic No/1)atc:0710112779
:01/81/050/00153/AM19/       :o7/24/040/00221//ヽ N418/       o6.022018

Decision : Norms Committcc considercd thc agcnda and
abovc advance as per SION C-888.

dccidcd to ratify thc norms lbr rhc

RA concerned may take subscquent conscclucntiar acti<lrr accordingly.

I)ecision : committcc considcrcd thc agenda for thc abovc authorization
lbrward thc application to I)lpp lor commcnts and dcl-cr thc casc.

and dccidcd to

(〕asc No.:35/3/81-AI′ C2/2018  Party Namc:EKANGA「 OH′

HQ「 ilC
:01/81/050/00112//ヽ M19/

RI′ A Filc

:08/24/040/00316/ノ Mヽ18/

4ヽcct lヽo/1)atc:3/81-

AI´C2/2018

14.082018

1.ic.No/1)atc:0810141940

07.022018

Approvcd

Dccision:NC cOnsidcrcd thc agcnda and dccidcd tO ratify thc norms ibr thc abovc advancc

240 as allowi,g the waStage Oflo%i.c.quantity ofimport may bc allowcd as under i

SIoNo. Importltcm Namc ‐Quantiけ aHOWCd
l    AI′ UMINIUM「 OHン RI〕 I]Iン 7590K8
つ

3

Alン UMINIt」 M「OHン RItl〕 I′ 8800 Kg

AIン UMINIUM IrOHン RlttI〕 Iン
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HQ「 ilC
241 :01/81/050/00148//ヽ 4ヽ19/

HQI'ilC
242 :O1/81/050/00149/Aヽ419/

RI′ Al'ilc

:03/95/040/00937/ノ ヽヽ 418/       08.022018

Mcct No/Datc:3/8ト

AlンC2/2018

14.082018

Lic.No/1)ate:0310819005

Mcct No/1)atc:3/81-

AlンC2/2018
1408.2018

1′ ic No/1)atc:0310819002

Mcct No/1)atc:3/81‐

Al´C2/2018
1408.2018

Lic.No/1)atc:0310819000

08.02.2018

Casc No.:71/3/81-AI′ C2/2018  Party Nanlc:PARAM
INDUS・ I｀ RIItS

Approved

Approved

Approved

Status:
[)cfe rred

decidcd to

Stat us:
I)eferrcd

I)ccision : Committcc considcrcd thc agenda and dccided to ratify the norms lor thc abovc
advancc authorization allowing thc wastagc of 23yo i.e. import itcm quantity as 38.13M'l'.
I{A may takc ncccssary conscqucntial action accordingly.

(〕asc No.:72/3/81-AI′ C2/2018  Party Nanlc:PARΛ Iヽ4

1NI)USFRH〕 S

Itl′ A Ililc

103/95/040/00936/ノ M`18/       08.022018

I)ccision : Cornrrrittcc considcrcd thc agcnda and dccidcd to ratify thc norms lor thc above
advancc authorizatiorr allowing thc wastagc ol23Yo i.c. import itcm quantity as 38.1 3M'l'.
ItA may takc ncccssary corlscqucrrtial action accordingly.

Casc No.:73/3/81-AI′ C2/2018  Pal■ y Namc:PARANl
lN I)US´ FRH〕S

HQl'ilC RI´ A「 ilc
243 .917917950i00rso/AMr9i :03i95/040/00935/AMr8i

I)ccision : Comnrittcc considcrcd thc agcnda and dccidcd to ratify thc norms lor thc abovc
advancc authoriz.ation allowing thc wastagc ol23Yo i.c. impoa itcm quantity as 30.135M'l'.
I{A rnav takc ncccssary conscclLrcntial action accordingly.

(〕 asc No.:91/3/81-AI′ (〕2/2018  Pal■ y Namc:SHRISAT(〕 URU   Mcct No/1)ac:3/81‐
MI〕TAl′ lン()YS PVT.1´ TD     AI´ C2/2018

14082018

244 I IQ lrile RIン A FHc I′ ic No/1)atci051 0405593

:01/81/050/00168/ノ |`｀419/       :05/24/040/00453/AM18/       09.022018

1)ccision : Corninittcc considcrcd thc agcnda for thc abovc authorization and

forward thc application toン loS%r corrlrncnts and defer thc casc.

Casc No.:29/3/81-AI′ C2/2018  Party Namc:DYNAMIC「 LOヽV .Mcct No/Datc:3/8ト
PRODUCTS PVTl′TD.     Alン C2/2018

‐1408.2018

r45 llQ Irilc RIン Al'ilc Iン iC No/1)江 c:0310819096

:01/81/050/00106//ヽ M19/       :03/94/040/00873/AM18/       12022018

1)ccision :(〕 oHllllittcc considcrcd thc agcnda for thc abovc authorization and dccidcd to

R)rward thc application to I)IPP for col■ llncnts and dcfcr thc casc.

2.16 (lase No.:86/3/81-Al,C2l20l8 Parly :vame:PRIiCISION Mcct NoiDatc:3i8 l-
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VヽIRI〕 SINDIΛ  L′ 1｀D AI,C2/2018

14082018

HQ「ile               RI′ A Irilc              I′ ic.No/1)atc:0310819090
:01/81/050/00163/AM19/       :03/95/040/00906/ノ M`18/       1202.2018

Decision:NC dccided tO ratify the norms forthc abOvc AA taking cluc from SION C_1422,

as under:

l. Quantities of import itcms at Sl. No. 1,2 &.3 may be allowcd as appliccl Ibr i.c.
400000Kgs, 2800 Kgs. & 1600 Kgs. rcspcctivcly.

ItA may take suitable conscqucntial action accordingly.

(〕asc No.:115/3/81-Al′(〕2/2018 4ヽcct〕 oヽ/1)atci3/81-

AI′ (12/2018

14082018

Approved

HQ IlilC

Party NamciVINAYAK
INTItRNAT10NAIン
HOUSItWARES PRIVATI〕
I´ IMI′「 Iう I)

247 :o1/81/050/00192//ヽ
～
119/

RI′A Filc

:05/24/040/00571/ノ N`418/

1ンic No/1)atc:o510405626

13.02.2018

Decision : Committee considercd thc agcnda and dcciclcd to ratify thc norms tbr thc abovc
advancc authorization as applicd Ibr allowing thc wastagc ol- l0o/o i.c. cluantity ol' import
item as 252.5M'I'.
I{A may lake ncccssary coltscqucntial action accordingly.

(〕asc No.:99/3/81-AIノ C2/2018

248 HQl'ilC
:O1/81/050/00176//ヽ M19/

Party NameiSIEMIうNS       Mcct No/1)atc:3/8ト
GAMESA RENIEWABIン Iう    ΛI′c2/2018
POWiCR PRIVA′ I｀ 1,1ン IMITI〕 D  14082018

RIンA IIHc                 I´ ic No/1)atc:0410163989
:04/24/040/00232//ヽ Mi8/ 16.022018

considered the agenda I'or thc abovc authorization and dccidccl to
to'l'cch-l lor commcnts and dcl'cr thc casc.

Status:
I)cfcrred

I)ecision : Committee
lbrward thc application

Casc No.:113/3/81-Al“ C2/2018 1)arty Namc:VIKARSH
STAMPINGSINDIA PV′ I｀ .

1′

´

H)

RI´A「 ilc

Mcct No/1)atci3/81-

AI´C2/2018
14.08.2018

Approvcd

Iン iC No/1)atc:3110066990
:01/81/050/00190/AM19/ :31/83/040/00155//ヽ 4ヽ18/:ur/or/u)u/uutvut/\vrtv/ :3r/Eiro4rJ/tJol 55/nMlg/ 20.02.2019

z+g Decision : NC considercd thc agcnda and dccidcd to ratifv lhc nornrs fbr thc ahovragcnda and dccidcd to ratify lhc nonns tbr thc abovc advancc

HQ Filc
・01/R1/0ヽ 0/f

authorization on rcpcat、 vith/ヽA No.3110066897 datcd 31.10.2017 aHo、 vin3 thc ilη pOl・ t Ol｀
203M・ I｀ CRGO Elcctrical Stccl in COils of rclcvant 8radc of Primc Quality against cxport Of

200MT CRGO slit cOils suttcCt tO Condition that width Of import coils is morc than thc

rcspectivc width of expOrt products.

ItA conccrned may take suitable conscquential action accordingly.

250(〕
asC No.:28/3/81-AニッC2/2018 Party Namc:SI)cI〕 XP()RTS Mcct No/1)atc:3/81-

/ヽ I′C2/2018
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HQ Filc RI´ Al'‖ c

1408.2018

L′ic No/1)atc:0310819338

:01/81/050/00105/Aヽ 419/       :03/95/040/00803/AM18/       22.022018

Dccision:Committcc considcrcd thc agcnda and dccidcd to ratify thc norms for thc abovc

advancc authorization as applicd for.

ItA may takc neccssary conscqucntial action accordingly.

Casc No.:14/3/81-AI′ C2/2018  Party Namc:ARJAN IMP13X   Mcct No/Datc:3/81¨
PVTl′TD              AIン C2/2018

1408.2018

Approvcd

HQ「 ilC RI′ Al'‖ c 1ッ ic No/1)atc:0510405710

251 :01/81/050/00091//ヽ
NI1 9/       :05/23/040/00458/AM18/       26.022018

1)ccision:Committcc considcrcd thc agcnda and decidcd to ratify thc norms for thc abovc

advancc authorization aHo、ving thc wastagc of 10% i.c. quantity of iFnpOrt itcrn as

143000K3.

Itノヽmay takc ncccssary conscqLICntial action accordingly.

Casc No。 :8/3/81-Al′ C2/2018   Pally Namc:AJAY AGARWAlン  MCCt No/Datc:3/81‐
&SONS                Alン C2/2018

14.08.2018

Approvcd

IIQ「 ilC RIン A Irilc Iッ ic No/1)atc:0510405721

?5r :01/81/050/00085/n M I 9/ :051231010100468/AM I 8/ 27 .02.2018

I)ccision : Comrnittcc considcrcd the agcnda and dccidcd to ratify the norms for thc abovc

advancc authorizati<tn allowing thc wastage of l0o/o i.e. quantity of import itcm 1 & 2 as

I l0000Kg and 82500kg rcspcctivcly.
I{A may takc ncccssary conscqLrcntial action accordingly.

Casc No.:57/3/81-Al」 (〕2/2018  Party Namc:KI〕 1lNl)US・ I｀RHtS  Mcct No/1)atc:3/81-        Status:

I′ IMI′ 1｀ 1うD                AIン C2/2018             Dcfcrrcd
14082018

253 HQl'ilC                RI′ A lrilc               Lic.No/1)atc1051 0405722   ‐
:01/81/050/00134//ヽ M19/       :05/23/040/00433/AM18/       27.02.2018

1)ccision :Conllllittcc considcrcd thc agcnda and decided to for、 vard the application for thc

abovc advancc authorization to I)IPP for colnincnt and dcfer thc case.

Casc No.:122/3/81-AI′ C2/2018  Party Namc:PHOENIX 110Hッ S  Mcct No/Date13/81-      Status:
PVT IンTD.               AIン C2/2018           Defcrrcd

14.08.2018

HQ rilc

254 :01/81/050/00199//ヽ
M19/

RI´ rヽ ドilc

:03/95/040/01032/ノ M`18/       2702.2018
I´ icヽ o/1)atc:0310819434

Decision :NC considcrcd the agcnda and dccidcd to ask the firm to I'urnish thc following
inlormation as rcqucstcd by MoS rcprcscntativc prcscnt in thc mccting:

(i) 'l'hickncss wisc and gradc wisc width of cold rollcd stainlcss steel coils, strips
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(Primc) to bc importcd.
(ii) 1'hickness wisc and gradc wise width ol'cold rollcd stainlcss stccl strips to bc

cxporled.
'['hc casc stands delerred to ncxt NC mecting.

Casc No.:67/3/81-ALC2/2018 Party Namc:MItTAIン PORT   Mcct No/1)atc:3/81 Approved
AIンC2/2018

14082018
|

HQ「 ilC
255 :01/81/050/00144/ノ Mヽ19/

RLA「 ilc
:03/95/040/01039//ヽ lνl 1 8/

I′ic.No/1)atc:0310819456

28022018

Dccision : Norms Committcc considered the agenda and dccidcd to ratify thc norms lor thc
abovc advance as per SION C-888.
I{A conccrncd may takc subscqucnt conscqucntial action acoordingly.

Casc No.:26/3/81-AI」 C2/2018  Party Namc:CONSOIン H)ATIうD
COIN COMPANY PRIVATI:
Iン IMH｀ L〕D

4ヽcct No/1)atc:3/81-

AIフ C2/2018
14.082018

Approved

HQ Filc

:01/81/050/00103/AM19/

HQ IrilC
257 :01/81/050/00174//ヽ

1ヽ419/

RIッ A Ililc

:05/23/040/00457//ヽ 4ヽ18/

1ッic.No/1)atc:0510405810

07032018

dccidcd to ratify thc norms lbr thc abovc
03.0t1.2016 ratillcd in NC rnccting datcd

Approved

Iン iC●No/1)atc:0510405797

0703.2018

AA on rcpcat with AA No.0510399348 datcd
21.2.2017 as undcr:

2s6 Export Product: Coin Ulanks (Consisting of Coppcr-65Yo, Nickct- 10oh anrJ /.ir-tc-25Yo)
Import item :

(i) Import itcms at Sl. No. I & 3 may be allowcd as 1.09 Kgs./Kg. oonrcnt in thc gxporr
product after taking l/3'd rccovcry.

(ii) Import item at Sl. No. 2 mav bc allowcd as 1.05 Kgs./Kg. contcnt in thc cxport product
aftcr taking 213'd rccovcry.

(iii)Net content of abovc inputs in thc cxport product will bc as ccrtil'icd by jurisdictional
GS'f Authorities.

I{A may takc neccssary conscquential action accordingly.

casc No.:97l3/81-Al,c2l20l8 Parry Namc:SI IIVAI,IK N,lccr No/t)atc:ji g l-
131MItTAI´ C()N′ I｀ R()I′SI′ TI)  AIッ(12/2018

14082018

RIン A Irilc

:05/24/040/00606/ノ Mヽ18/

Decision : Committee consiclcrcd thc agcnda and taking cuc {iom SIO\ C-3gT,cluarrtitics ol-
import itcm I &2 may bc allowcd as I .lOKg/Kg contcnl in thc exporl products.
I{A conccrncd may takc suitablc conscqucntial accordingly.

258 Casc No.:39/3/81-AI′ C2/2018  Pany Namc:I'ORMING INDIA
PRIVA′ I｀ 1〕 Lン IMITIEI)

Mcct No/1)atc:3/81-

/ヽ 1ン (32/2018
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HQ IrilC RI´A「 ilc

14082018

1ンic No/1)atc:3110066999

:01/81/050/001 I 6/AM I 9/ :3 l/83/040/001 59/AM l8/ 09.03.201 8

l)ecision : Cornrnittcc considcrccl thc agcnda and dccidcd to ratify thc norms lor the abovc
advance authorization as undcr :

i. Import itcm may bc allowcd as 98799.24 Kg i.c. 1.02Kg/Kg contcnt in thc export itcm.
I{A conccmcd may takc suitablc conscqucntial accordingly.

Case No.:41l3/81-ALC2/2018 Parly Narnc:l'L.,IJIKURn
AUTOMOTIVI〕 INDIΛ
PRIVATIう I′ IM ITI〕 D

RIッ Al'ilc

HQl'ilC RI′ A「 Hc

(〕asc No.:30/3/81-AIフ (〕2/2018  Pally Nanlc:I)I〕 SIIヽ4t」 KII

I′ I〕AD PVTl´ TD

Mcct No/1)atc:3/81‐          Approvcd
Al´C2/2018

1408.2018

1′ ic.No/1)atc:0510405818

Mcct No/Datc:3/81-      Status:
AlッC2/2018            Defcrrcd
14082018

I′ic No/1)atc:0310819722

12.03.2018

Mcct No/Datc:3/8ト

AIッC2/2018

14082018

1ン iC●No/1)atc:3110067000

Approved

HQ「 ilC
259 :01/81/050/00118/ノ

|ヽヽ419/       :31/83/040/00161/ノ M`18/       09032018

Dccision:Norms Colnmittcc considcrcd thc agcnda and dccidcd to ratify the norms ibr thc

abovc advancc as pcr(〕 N-4 ofthc l〕 nginccring Product on]ヽ il、vastagc basis.

ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Casc No.:96/3/81-ALC2/2018  1)alty Namc:SHIVALIK     Mcct No/Datc:3/81-
131MItTAl´ CONTR01´ SIンTD  Al´C2/2018

14.082018

Approved

HQl'ilC RI′ Al'‖ c Iン ic.No/1)atc:0510405819

:01/81/050/00l73lLMlgl :051241040100608/AM I 8/ 09.03.201 8

Dccision : NC considcrcd agcnda and dccidcd to ratify the norms for thc abovc advance

authorization may bc allowcd on rcpeat with AA No.0510402399 dated 01.05.2017 ratified

in M.i'r-o. I l/8 l/n LC2l20l7 datcd 22.08 .2017 as under :

i. Words "llclcvant" may bc prcfixcd with the description of import items at Sl.No.l &2.

ii. Quanliticsof importitcmsatsl.No. l&2 may bcallowcd as177760Kgand24240Kg
rcspcctivcly i.c. as l.0l Kg contcnt in thc export product.

[{A conccrncd may takc suitablc conscqucntial action accordingly

261 :01/81/050/00179//ヽ M19/       :05/24/040/00609//ヽ M18/       09.032018

Dccision:Norms Committcc considcred thc agcnda and dccidcd to ratify the norms for thc

abovc advancc as applicd for a‖ o、ving、vastage of 10°/0.

ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

HQ「 ilC
:01/81/050/00107//ヽ M19/

RI´ Al'Hc
:03/94/040/01032//ヽ 4ヽ18/

262
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Casc No。 :102/3/81‐ AI′C2/2018 Pany Namc:SUNDitR
IMPl〕 X、 PVT.IンTD.



Decision : Committee considcrcd the agcnda lor thc abovc casc and dccidcd to and thc llrm
lor cxamination ol'thcto furnish the details of pcrcentagc lead contcnt in thc import itcm

casc. l'he case stands delcrrcd.

Party Name:SHIVA UTItNSHン S MCCtNo/1)atc:3/8ト Approvcd
INDUSTRH〕 S PVT.I´TD AI′ C2/2018

263 :01/81/050/00080/AM19/

1408.2018

HQ IrilC              RI´A Irilc             I´ ic No/1)atRI´ A Irilc

:05/24/040/00621//ヽ |ヽ418/

I´ ic No/1)atc:0510405859

13032018

Decision : Norms Committcc considercd the agenda anrJ dccidcd to ratify thc norms Ibr thc
abovc advance as applied for allowing wastagc of l0%.
I{A concerned may take subsequent conscquentiar action accordingly.

Case No.:31/3/81-Ll,C2l20l8 Party Name:l)ln CI IParty Namc:DIACH        Mcct NO/1)atc:3/8ト
CHEMICAI′ S&PIGMIう NTS  AI´ C2/2018

Status:
l)cfcrrctl

PRIVA′ I｀ 1う I′ IMH｀13D

HQ Irilc              RIン A Ililc

14.08.2018

1ン ic.No/1)atc:0210208269
264 :01/81/050/00108/AM19/ :02/24/040/00192/AM18/ 13.032018

Decision : committee considcred the agenda ror thc abovc casc and
to furnish the details of percentagc lead contcnt in thc import itcm
casc. 'l'he case stands deferred.

dccidcd to and the firm
lor cxamination of thc

Approvcd

Approved

Casc No.:`2/3/81-ALC2/2018  Party Namc:MANAKSIA     Mcct No/1)atc:3/81-ralty lNaIIIc:lv1/ヽ lN/ヽ bヽ1/ヽ        1ヽlcct No/1,atc:3/81-          status:
COATF〕 Dヽ41〕 TAl′S AND    AIンC2/2018           Dcfcr:・ cd
INDUS´FRIES LIMITED     14.08.2018INDUS′ I｀RIES LIMITED     14.08.2018

265 HQ「 ile                RLA FHc
Iッic.No/1)atc:o210208268    ‐

:01/81/050/00139/AM19/       :o2/24/040/0019o/AM18/       13.032018

燎」::∴杷II∬ぷぶ1『需譜ξttanddCCdcdЮ brwardttcapplた面On%rぬ ctrncnt and dcfcr thc casc

Patty Namc:SHIvA UTICNSH′ s McctNO/1)atc:3/8ト
INI)US´ I｀ ItII〕 S PV′ I｀ .I′TD      AI′ C2/2018

14.0tt.20 t 8

^ - - llQ lrile Rl.A l:ilc Lic.No/l)atc:0510405g5g266 'g11gl/050/00r72rAMrry :051241040100620/AMrBr ri.03.20rn
I)ecision : Norms Committec considercd thc agenda arrd dccidcd 1o ratify thc norms lor thc
abovc advance as applied lor allowing wastagc oI- l0%o.
ItA concerncd may takc subscqucnt cOnscqucntial actiOn accOrdin31y.

Casc No.:95/3/81-AIン C2/2018

Case No.:103/3/81-Al,C2lZ}l8 party Namc:SVAM Mccr No/l)atc:ji8 l-
PNCKA(]IN(JINDTJS'I'RII'S AI,('2120I8

267 PRIV^'r'D LIMn'rjD I 4.08.201 8

IIQ I'ilc Rl-A Irilc Lic.No/l)atc:05 10.10-5g79
:01/8 l/050/001 80/n M r 9i :o5t24t040t00624tLMrBt r _5.0i.20 r 8
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Dccision : ^\C considcrcd agcnda and dccidcd to ratify thc norms for the above advancc
authorization as pcr I)lPP commcnts for AA No.0510402139 dated 03.04.2017 as undcr:

Sl.No. l:xport ltcm \amc. Qty in Kg Sl.No. Import Itern Namc. Qty allowed

AI′ t」 /AI′ tJ「 OH′ OPA

:ιV誂 給 ど
」47Mに /150000.0001 

鈷 ど

MNIUM「 α L-47
0.540Kg

2 W[RЮ IDl'II′ M-60  0.3285Kg

1301)A IrH′ M(BI
3  01tll〕NTItD l)Ol´YAMH)  0.H73K8

「
HンM)~25 MIC

4    1tllIッ liVI〕卜ざI｀ ItltSIN

It/ヽ conccI・1lcd lllay takc sLlitablc consccluChtial action accordil181y.

Mcct No/1)atc:3/8ト

AI´C2/2018

14.082018

HQ Filc               RI´ A llilc              Iン ic.No/1)ate:0510405908
268 :O1/81/050/00151//ヽ Nl1 9/       :05/24/040/00607/Aヽ 418/       19032018

1)ccision:Corlinittcc considcrcd thc agcnda for thc abovc casc and decidcd to and thc rlrm

to nurnish thc dctails ol｀ pcrccntagc lcad contcnt in thc import 8ι  cxport itern for exanlination

ofthc casc.′ l｀ 1lc casc stands dcfcrrcd.

Casc No.:74/3/81-Al′ C2/2018  1)arty Namc:PILO′ I｀

lNDtJS´FRHう SL′ 1｀ D.

Status:
Defcrred

Casc No.:119/3/81-Al′ C2/2018

HQ「 ilC
:01/81/050/00196//ヽ M19/

1)alty NamcIPOl′ YCAB WIRES IMcct No/Datci3/81-
PVTI′TI)              Al´ C2/2018

14.082018

Approvetl

Itl´ ノ` 1'ilC

:03/95/040/01107//ヽ M18/
I´ ic.No/1)atci031 081 9934

20032018

Decision : Cornrnittcc corrsidcrcd thc agenda and decidcd 1o ratify the norms for thc abovc

AA as per I)lPI, writtcn commcnts in AA NO.0310815746 datcd 13.09.2017 ratificd in NC

Mccting No. 23l{tl datcd 06.03.201t1 as undcr :

l. I)cscription, sizcs, quantitics
thc Advancc Authorization n-

weight ol'cxport itcms at Sl. No. I to 5 under

cciflcd as undcr.11lay oc spccHlc

AUl｀ II()RISATI ON NO.0310819934 DT.

Qty
(M´ I｀RS)

(lable wt (M'l's)

th Sclali Cond.Comp.Xlン PI〕 Insulatcd CU Tapc

Virc Armourcd Cablcs 30 KV(1う )

11000 32241

10000 32350

52000 195.780

Ｃ

　

Ｓ

ｎ

　

ｃ

ｄ

ｂ

ｎ

　

ｙ

ａ

　

ａ

EXl》OR′ 1・ ITEM I′IST(ADVANCE

Sizc & type Of (lablcs

Aluminium Cond. Clovcrcd with
Scrccncd PV(l Shcathcd Al. Wi

I Corc X 400 Sq.MM
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Copper Condrcto, PVC Iffiourcd CiUtcs llclow 1000

つ
４ 3 Corc X 1 5 Sq.N4M 100000 11 600

つ
４

つ
ι 3 C-'ore X 2.5 Sq.MM 100000 17500
つ

´ 3 Corc X 4 Sq.MM 10000 2430
2.04 3CoreX6Sq.MM 5000 2.175
う
ι 3 Core X l0 Sq.MM 1 200

2.06 3 Core X l6 Sq.MM 500 0415

0750207 4 Corc X l0 Sq.MM
う
‘ 4 Corc X 16 Sq.MM 1 050

209 5CoreX4Sq.MM 000 0455
5 Corc X 6 SG MM 0580

う
ん 4 Corc X 50 Sq MM 500 1.275
つ
４

つ
ん 5 Corc X 10 Sq NIM 500 0405

if堅さ二6sq MM ０

　

０

０

　

０

０

　

０

1 140

1.9202.14 5 Corc X 25 Sq.MM

5 Corc X 35 Sq.Mレ〔 500 1 265

216 -l ('orc X 25 Sq.MM
-1 ('orc X 35 Sq.MV

('oppcr C onductor l)V(' lrrsulatcd I narnrourcd ('
I ('orc x 1.5 Sq.\lV
I ('orc x 2.5 Sq.MM

1        500

1  
Ю00

ablcs 13c10w l

「 説Ⅲ:

1          0720

1           1 870

00V
1         6510

11 880

217

3

302
303 C'orc x l6 Sq.MM ０

　

０

0 170

0133304 Corc x 25 Sq.MM
305 l(lorc x 6 Sq.Mヽ4 006R
306 I Clorex l0

I Core x 35

ＭＭ
一
ＭＭ

０

　

０

0110
0 RSS

L 500

500

0340
0580309 Corc x 120 Sq.MM

Copper Conductor XLPII Insulated pVC Sheathrcd Arrnourcd (labics 13clo、 v lo00

4.01 4 Core x l0
3Corex4S
3 Core x 1.5
理
・ＭＭ一枷

500

2000

3000

2000

0470
0830 1

0795 1

0 6RO I

402
4.03

404 3 Corc x 2.5Sq Mル I
405 f9919挙 工o9.MM ０

　

０

　

０

０

　

０

　

０

0820
1.175

1 485

406 5 (--ore x 25 Sq.MM
407 5 Core x 35 Sq.MM ______
408

4 1500 1.350
409 生」艶壁登1,Sq.MM 500

1000

500

0645

2210
1400

2020

3330
2418

3048

4 Core x 35 Sq.MM
4 | 4 CorttX 50 Sq.MM

4 IM ０〇

一
〇０

一
５０

4 4 COrc x 120 Sq.MM

4 4 COreぅ 185 Sq.MM
4 4 Core x 240 Sq.MM ，

４

４

０

３

４

０
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5

5.Ol

1000V
35(1()rc、 210 Sqlヽ4ヽ1

as

つ
乙

つ
Ｄ

Quantity of import itcm at Sl.No.l i.c. Copper Wirc Rod may be allowed
l.0l Kgs./Kg. contcnt in thc cxport itcms at Sl. No. 2to 5.

Quantity o1- impo( ilcm at Sl.No.2 i.c. Aluminium Ingot may be allowcd
1.01 Kgs./Kg. contcnt in thc cxport itcms at Sl. No. l.

4. Quantity of import item at Sl. No. 3 i.c. LDPII Compound may be allowcd as 1.05

Kgs./kg contcnt in thc cxport itcms at Sl. No. 1, 4 &. 5.

5. Quantity of irnport itcm at SI. No. 4 i.e. Semi Conducting Compound may be allowed
as I .05 kgs/kg contcnt in thc cxport itcms at Sl. No.l.

6. Quantity of import itcm at Sl. No.5 i.e. PVC I{esin may bc allowcd as 1.05 Kgs./Kg.

content in thc cxport itcm at S[. No. I to 5.

7. Quantity ol-import itcm at Sl. No.6 i.c. PVC Plasticizcr may be allowed asl.05 Kgs/

Kg. contcnt in thc cxport itcrn at Sl. No. I to 5.

tt. Quantity ol'import itcm at Sl. No. 7 i.c. Galvanised Stcel Wire may be allowcd as

1.02 kgs/kg contcnt in thc cxport itcms at Sl. No.4.
9. Quantity o1 import itcm at Sl. No. 8 i.c. Coppcr'l'ape may bc allowed as 1.01 Kgs./Kg.

contcnt in the cxpo( itcms at Sl. No. l.
10. Quantity ol'irnporl itcm at Sl. No.9 i.c. Antioxidant may bc allowed as 1.05 Kgs./Kg.

contcnt in thc cxpo( itcms at Sl. No. 1,4,&.5.

ll.lmport itcm at St. No. 10 i.c. Wooden Cable Drum may be allowed as per packing

policy.
IIA conccrrrcd may takc subscqucnt conscqucntial action accordingly.

Casc No':7el3/8r-ALC2/20r8 
f;t;i?il,;13li'],?ilififl [Ti)3i?"e:3/8r-ALC2"o'* '*,11.'..0

HQl'ilC

270 :01/81/050/00156/AN419/

RI´Al'ilc               I′iC.No/1)atc:0410164125
:04/24/040/00204/AM18/       22.032018

1)ccision :(〕 onlinittcc considcrcd thc agcnda for thc abovc casc and decided to and thc flrm

to furnish thc dctails of pcrccntagc lcad contcnt in thc import itcrn for cxanlination of thc

casc.′ I｀ hc casc stands dcた rrcd.

Casc No.:12/3/81-Al,C2/2018 Palty Nalllc:APAR         MCCt No/1)ate:3/81-ALC2/2018 Status:
INDUS′ I｀ RH〕 SI´ IMITED     14.08 2018              Dcfcrrcd

2引 19鰤掲5υ0008ツAMl%  筋ゝ::OЮ0957AMlν  野ど嘱lα 0310820050
1)ccision :(3ollllnittcc conSidCrcd thc agcnda and dccidcd to %rward thc application for thc

abovc advancc authorization to I)IPP for cornlncnt and dctr thc casc

500

Xlン PIう Insulatcd PVC Shctthcd Unarnlourcd

272 Casc No.:58/3/81-Al′
(32/2018  Party Namc:Klう IINDUSTRIItS Mcct No/Datc:3/81‐ ALC2/2018

1´ IMI・ FItI)                  14.082018

| I
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HQ Filc
I′ ic.No/1)atc:0510405980

:01/81/050/00135//ヽ M19/       :o5/23/040/00502/AM18/       26.032018

Dccision :Corninittcc considcrcd thc agcnda and dccidcd tO fOr、 vard thc application fOr thc
abovc advance authorizatiOn to I)IPP for cOlnrllcnt and dcfcr thc casc

Approved

HQ「 ilc
:O1/81/050/00115/AM19/UllD//ヽ lVl lソ /       :51/85′:31/83/040/00173/ノ ヽヽ 418/

273 Dccision : Committcc considcrcd thc agcnda and dccidcd to ratify thc norms lor thc abovc
advance authorization as undcr :

i. Import item may be allowed as 91313.46 Kg i.c. l.O2Kg/Kg conrcnl in thc cxport ircm.

RA concerned may take suitable consequential accordingly.

Casc No.:38/3/81-AIフ C2/2018 Party Namc:FORMING INDIA
PRIVATE l′ IMITED

RIン A Filc

Mcct No/Datc:3/81-

Al´C2/2018

14.082018

1′ic.No/Datc:3110067014

27.03.2018

(〕asc No.:118/3/81-AI,C2/2018 Party Namc:P()1′ YCA13 WHtI〕 s McctNO/1)atc:3/8ト
PVTJ′ TD              AI′ (「2/2018

14082018

Approvcd

HQ Filc

:O1/81/050/00195//ヽ M19/
RI′ A Irilc

:03/95/040/01148/ノ M`18/
I′ ic.No/1)atc:o310820141

27032018

Dccision:COmmittee considcrcd the agenda and dccidcd tO ratitt thC nOrms fOr thc abOvc

AA as pcr DIPP writtcn cOmmcnts in AA NO.0310815746 datcd 13.09.2017 ratincd in Nc

ⅣIccting No.23/81 datcd 06.03.2018 as undcr:

1. Description, sizes, quantities and net wcight ol'cxport itcms at Sl. No. I to 5 uncicr

-!]944yg[c-e-&!]or i zat ion qray bc spec i fi cd as pcr c n c r o scd A n n cx u rc.
ICXPOR・ 1｀ I・ I｀ EM Iノ IsT(AD VANCE AUTHORISAT10N NO.o310820141 1)T.
27.03.2018

Sizc & type Of Cablcs Cablc wt
ル1・ 1｀

('oppcr conductor xl,l'li lnsulatcd I'vC Shclthrtl Arnrourcrr (〕 ablcs Bclow
1000V.

ｔｙ
Ｒ
Ｑ
Ⅶ

4 Core x 4 Sq.MM , 4PX 1.5 S 728.400
2Corcx4Sq.MM

0.830
4 Corc x 4 Sq.ヽ 4ヽ4

2 COrc x 25 Sq.Mヽ 4 2.520
3 Corc x 25 Sq.Mヽ 4 3.080
4 Core x 25 Sq.MM 46.250

Coppcr Conduclor XLPFI Insulatcd ZII「 R Shcathcd Armourcd Cables
I〕c10w looo V.

2 COrc X lo sq.Mνl

600000

2000

4 Corc X lo sq.MM
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RI′ A Filc

_L2500Q i

2000

Sr.

15000



2.03

204

205

3

3.01

4

4.01

402

I roooo i 18 q_oo

I 2000 1 -z.ooo

Coppcr Conductor IIDPI.I Insulatcd I'win Twisted Unarmoured Cablcs
Below 1000 V.

３́

2(lol‐ c X 0 8 11111〕                              1 2016000 1       34675

C'oppcr (lontluclor XLI'h lnsulated 7,III.'R Shcathctl Al. Wire Armoured
|(〕 ablcs Bclow 1000 V.

l(:o「c X 150 Stl.MM                 6000 1

.l Co「cX 15()Sq.vM

|(〕 oppcr(,ollductor PIC Insulatcd PE Shcathcd Unarmourcd Cablcs I〕 clow
1000ヽ /.

1 300661~ うう意o2(lorc、 1 5 Sq.ν lヽ15.01

2. Quantity ol- irnport itcm at Sl.No.l i.c. Copper Wirc l{od may bc allowed as

1.01 Kgs./Kg. contcnt in thc cxport items at Sl. No. 1 to 5.

3. Quantity ol' import itcm at Sl. No. 2 i.e. LDPIi Compound may bc allowed as 1.05

Kgs./kg contcnt in thc cxport itcms at Sl. No. 1,2,4 &.5.
4. Quantity of irnporl ilcm at Sl. No.3 i.c. PVC l{csin may bc allowed as 1.05 Kgs./Kg.

contcnt in thc cxport itcm at Sl. No. l.
5. Quantity ol'irnport itcm at Sl. No.4 i.c. PVC Plasticiz.cr

Kg. conterrt in thc cxpurt itcm at Sl. No. l.
6. QLrantity ol-import ilcrn a1 St. No.5 i.c. Galvaniscd Stecl

kgs/kg contcnt in thc cxport itcms at Sl. No.l&2.
1. Quantitics of import itcms at Sl. No. 6 Aluminium 'l'rihydratc may bc allowcd as 1.05

Kgs./Kg. conlcnt in thc cxporl itcms a1 Sl. No. 2 & 4.

tt. QLrantitics of imporl itcms at Sl. No. 7 Antioxidant may be allowcd as 1.05 Kgs./Kg.
contcrlt in thc cxport itcms at Sl. No. 1,2,4 &.5.

9. QuantiticsofirnportitcmsatSl.No.8Magncsiumllydroxidcmaybeallowedas 1.05

Kgs./Kg. conlcrrt in thc cxport itcms at Sl. No.2&4 .

10. Quantity ol'import itcm at Sl. No. 9 i.c. IIDPti compound may be allowed as 1.05

Kgs./Kg. contcrlt in thc cxporl ilcms at Sl. No. 03.

ll. Quantity of import itcm at Sl.No.l0 i.c. Aluminiurn Ingot may bc allowcd as

l.0i Kgs./Kg. conlcnt irr thc cxport itcms at Sl. No.4.
12. Irnport itcm at Sl. No. l1 i.c. Woodcn Cable I)rum may bc allowed as per packing

policy.

I{A may lakc ncccssary conscquortial action accordingly.

Casc No.:24/3/81¨ AIン (〕2/2018 Pany Namc:C()NS()1ッ H)ATI〕 D McctNo/1)atc:3/81‐

275                   COIN COMPANY PRIVA´ I｀ It Al′ C2/2018

1′ IMI′ FICI)                 14.08.2018

Approved

may bc allowed asl.05 Kgs/

Wirc may be allowcd as 1.02
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HQl'ilC RI´ A Irilc 1′ ic.No/1)atc:0510406018

:01/81/050/0010I/AM l9l t05123/0401005121AM18/ 28.03.201 8

Decision : Committee considcred the agcnda and deciclcd to ratify thc norms lor thc abovc
AA on repeat with AA No. 0510399348 dated 03.08.2016 ratified in NC Mccting No. 24181

dated 21.02.2017) as undcr :

Export Product: Coin Blanks (Consisting of Coppcr-92Yo, Nickcl-2% and Aluminium-6%)
Import item :

1. Quantity of import itcm at Sl. No. I may be allowcd as applicd lor i.c. 184364.550Kgs
inclusive of 13.7 o% wastage.

2. Quantity of import itcrn at Sl. No. 2 may be allowcd as applicd lor i.c. 401 8.500 Kgs inclusivc
of 14 % wastage.

3. Quantity of import itcm at Sl. No. 3 may bc allowed as applicd lor i.c. 12013.200 Kgs
inclusive of 13.6 oZ wastage

RA may take neccssary consequcntial action accordingly.

Casc No.:25/3/81-AI′ C2/2018 Party NamciCONSOIッ IDATI〕 I)Mcct No/1)atc:3/8ト
COIN COMPANY PRIVΛ TI:  Al′ C2/2018

Approvcd

HQ「 ilC

1´ IMll｀ 1〕D

RIッ Al'ilc

Casc No.:53/3/81¨ Alフ C2/2018  Party Namc:」 UPI′ I｀ 1うR
INTItRNAT10NAIン 1ッ IM ITI〕 D

4ヽcct No/1)atc:3/81-           status:

AI′C2/2018              Dcfcl・
1・cd

1408.2018

14.082018

1ン ic.No/1)atc:0510406019
:01/81/050/001021AM19/ :051231040/0051 l/AMl8/ 28.03.2018

Decision : Committee considered thc agcnda and dccidcd to ratify thc norms for thc abovc
AA on rcpcat with AA No.0510399348 datcd 03.08.2016ratificd in NC MccringNo.24ltfl
dated 2l .02.2017) as undcr :

276 Export Product: Coin Blanks (Consisting of Coppe r-9|oh.Nickcl-2% and Aluminium-6%)
Import item :

l. Quantity of import itcm at Sl. No. I may bc allowcd as applicd for i.c. 184364.550Kgs
inclusive of 13.7 oZ wastage.

2. Quantity of import itcm at Sl. No. 2may bc allowcrl as applicd lor i.c.4018.500 Kgs inclusivc
ol 14 %o wastage.

3. Quantity of import itcm at Sl. No. 3 may bc allowc<l as appliccl lbr i.c. 12013.200 Kgs
inclusive of 13.6 o/o wastage

RA may take necessary conscqucntial action accordingly.

CaSc No.:50/3/81-AI′ C2/2018  Party Namc:」 INDAI′ SAW    Mcct NO/1)atc:3/81-
1′ Iヽ41TItD              AIフ C2/2018

14082018

277 I IQ Irilc RI′ A Ililc I′ ic No/1)atc:0510406017
:01/81/050/00127/ノ Mヽ19/       :o5/23/040/00503/AM18/       28.032018

1)ccision :COrnlnittec cOnsidcrcd thc agcnda and dccidcd tO %r、 vard thc application ibr thc
abovc advance authOrizatiOn to I〕 IPP fOr cOnlrncnt and dcfbr thc casc

Sta I us:
l)cl'crrcd

278

HQ Irilc RIッ A Irilc
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I′ ic.No/1)atc:o210208309



:01/81/050/00130//ヽ M19/       :02/24/040/00206/AM18/       28032018

1)ccision :(3ollllllittcc considcrcd thc agcnda and dccidcd to ttr、 vard thc application for thc

abovc advancc authorization toン llヽ Itl〕 fbr cornlncnt and defcr thc casc

(lase No.:54/3/til-At,(12120ltl Party Nanre:JLJPI'l'llR lヽ4cct No/1)ate:3/81- Status:
DeferrcdINTIう RNAT10NAIン I′ IM ITI〕D  AlンC2/2018

14.082018

279 HQ「 ilC
:01/81/050/00131//ヽ 4ヽ19/ :02/24/040/00205//ヽ M18/       28.032018

1ン ic No/1)atc:0210208308

Status:
I)efcrred

Mcct No/Datci3/81-Alン C2/2018 RcicctCd
14.08.2018

1′ ic No/1)atc1041 01 641 69

06.042018

It i´ A FHc

I)ecision : Comrniltcc considcrcd thc agcnda and decidcd to lorward thc application for thc
abovc advarrcc ar"rthorization to M\l{ll lor comment and dcfcr thc casc

(laseNo.:lll/3/81-AL(1212018 l)afly ^\arnc:VliNtJS INI)lA Mcct ^\o/l)atc:3/8 l- Approvcd

HQ IlilC RIン A Ililc

AI′C2/2018
1408.2018

1ン ic.No/1)atc:2910025330

28.03.2018

I)ecision : Norms Committcc considcrcd thc agcnda and dccidcd to ratify the norms for thc

abovc advarrcc allowing wastagc of, l0% i.c. quantity of import may bc allowcd as

20.612M',r'.
I{A conccrncd may takc subscqLrcnt conscqucntial action accordingly.

,*O :01/81/050/00188/nMl9/ :291241040100011/AMl8/

(〕 asc No.:47/3/81‐ Alッ (〕2/2018

2831諦試掲50/0012″ AMlシ
Dccision:Col■ m ittcc

rcprcscntativc prcscnt

Casc No.:56/3/81-AL(〕 2/2018  Party Namc:」 UPI′ I｀ 1〕 R SOI′ AR  Mcct No/1)atci3/8ト

POヽVI〕 RI´ IMITIED         AIッ C2/2018
1408.2018

r31 IIQI:ilc RI′AI'Hc 1ンiC NO/1)atc:0210208314

:O1/81/050/00133/ノ ヽヽ 419/       :02/24/040/00208/ノ M`18/       04042018

1)ccision:(〕 ollllllittcc considcrcd thc agcnda and dccidcd to for、 vard thc application for thc

abovc advancc authorization toン 11ヽ Itl〕 fbr conlincnt and dcibr thc casc.

(〕 asc No.:70/3/81-Alノ (32/2018   Pally Nalllc:N′ FIン

rgr IIQ lrilc

Itlッ ItCTRONICS INDIA
Iン IMI′「 I〕 I)

RIン A Irilc

:01/81/050/00147/ノ ヽヽ 419/       :05/24/040/00632/ノ ｀` 418/

1)ccision :(〕 ollllllittcc cOnsidcrcd thc agcnda and dccidcd to for、vard thc application for thc

abovc advancc authorization to I)IPP for collllllCnt and dcfcr thc casc.

Mcct No/1)atc:3/81-          Status:

Al´C2/2018           Dcfcrrcd
14.082018

1.ic.No/1)atc:0510406052

05.042018

Panvヽ alnc:JAIN MIう
′
FAlン

ROI′ I′ ING Mllッ I′ S

RI′A「 ilc

:04/24/040/00268/ノ M`i8/

cor]sidcrcd thc agcnda and dccidcd to rejcct the case tcchnical

in thc mccting intbrmcd that thcrc is no cxport item as "Coppcr

83



Scrap-Cable" as such no norrns can bc fixcd. I"irm is dircctcd to pay thc applicable duty
EODC.
I{A considered may take suitable consequential action accordingly.

%r

284 HQ Filc
:01/81/050/00123/ノ ヽヽ 419/

Iン IMI・「 EI)

RIン A Filc

:05/23/040/00001/AM19/
I′ic.No/Datc:0510406066

09.04.2018

Status:
I)cl'crretl

Decision : Committec considercd thc agcnda and dccidcd to lorward thc application firr thc
abovc advance authorization to I)lPP for comment and dcl'cr thc casc.

(〕asc No.:81/3/81-AI′ C2/2018

HQI'ilC
285 :()1/81/050/00158//ヽ 4ヽ19/

Party Namc:PONDY OXH)ES
AND CHEMICAIン S LIMH｀13D

RI′A Filc

:04/24/040/00004/ノ M`19/

Mcct No/1)atc:3/81-
IAl,C2/2018

14.08.2018

1′ ic No/1)atc:0410164196

12.04.2018

Stalus:
Dcferrcd

Dccision : Committec considcred thc agcnda lbr thc abovc casc and
to I'urnish the details of perccntagc lead content in thc import itcm
case. 'l'he case stands deferrcd.

decidcd to and thc firm
lor cxamination ol'thc

Casc No.:82/3/81-AI′ C2/2018 Party Namc:PON DY OXII)1:S
AND CHI〕 MICΛ lン S LIヽ 41TI〕 1)

RIンA「 ile
:04/24/040/00006//ヽ M19/

Mcct No/1)atc:3/81-

ΛI′C2/2018
14.082018

1ン iC●No/1)atc:0410164197

12.04.2018

Status:
Del'crrcd

HQI↑ ilC
286 :01/81/050/00159/AM19/

Decision : committec considercd thc agcnda l'or thc abovc casc anil
to l'urnish the details ol pcrccntagc lcad contcnt in thc import itcm
casc. 'l'hc casc stands dclcrrcd.

dccidcd to and thc f irrn
lor cxamirration of' thc

(〕asc No.:1/3/81‐ AI′ C2/2018   Pany Nalnc:SHRI:I〕 CAI〕 Iン 1:S  Iヽ4cctヽ 0/1)atc13/81       status:
AND CONDUCT()RS      AI′ (12/2018           Dciti・ rcd
PV′ I｀ J′ I｀ I),                   140820!8

287 HQ IrilC              RIン A「ilc             l′ ic.No/1)atc:l110028333
:01/81/050/00078/AM19/       :11/24/040/00002//ヽ M19/       18.042018

1)ccisiOn:COrnlnittee cOnsidered thc agenda and dccidcd tO %rward thc applicatiOn fOr thc

above advancc authorization to t)lPP lor commcnt and dclcr thc casc.

(lase No.:7713181-Al,C2l20l8 parlv Namc:POCI[.
D^-'i't, r{p R r s I ts t.'r't). "

)ao-"" Ilq) I,ilc Rt.A l:ilc
:01/8 l/050/001541 AVlgl :04t241040t00250/AM I 8/

N/1cct No/1)atc:3/81-

Al´C2/2018
14.08.2018

1ン ic.No/1)atc:0410164237

23.042018

Status:
Dcferred
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to furnish thc dctails of pcrccntagc Zinc content in thc import item for examination of thel

casc.′ I｀ hc casc stands dctrrcd.

Casc No.:104/3/81-AI,C2/2018 Party NamciTA´ 1｀A        IMcct No/Date:3/81-      Status:
INTIうRNAT10NAIン 1ン IM 11｀ 1うD  AI′ C2/2018           Dcferrcd ‐

14.08.2018

289 HQ IrilC                  RIン A「ilc                 Iン ic.No/Datc:0210208361
:01/81/050/00181//ヽ 4ヽ19/       :02/24/040/00002/ノ M`19/       24.04.2018                          ‐

1)ccision:Cornlnittcc considcrcd thc agcnda and dccided to forward thc application for thc

abovc advancc authorization to I)IPP for conlincnt and dcfer thc casc.

Casc No.:121/3/81‐ AL(〕 2/2018 Party Namc:PONDY OXH)ES IMcct No/1)atc:3/8卜       Status:
AND CHItMICAI′ S LIMITED  AI′ C2/2018           Deferrcd

114.08.2018                         ‐

HQ IlilC               RIン A Ililc              Lic.No/1)atc:0410164249
290 :01/81/050/00198/Aヽ419/       :04/24/040/00020//ヽ M19/       125042018                          1

1)ccision:Colninittcc considcrcd thc agcnda for thc abovc casc and decided to and the rlrm

to ftlrnish thc dctails of pcrccntagc lcad content in thc import itcrn for cxanlination of thc

casc.′ I｀hc casc stands dcfcrrcd.

Casc No.:45/3/81-AI′ (〕2/2018  Palty Namc:GRAVI′ 1｀A INDIA IMcct NO/Date:3/81-       Status:
I′TD                 IAl´ C2/2018            Deforrcd

14.08.2018

HQ IrilC               RIッ Al'1lc              ■lC.No/Datc:1310048940
291 :01/81/050/00122//ヽ M19/       :13/24/040/00072//ヽ M19/       126.042018

1)ccision:Conllnittcc considcrcd thc agcnda for thc above casc and dccidcd to and thc rlrm

to furnish thc dctails of pcrccntagc lcad contcnt in the import&Export itcnl for cxarlination

ofthc casc.′ I｀hc casc stands dcrcrrcd.

Casc No.:112/3/81-Al′ C2/2018 Party Namc:VIKARSH NANO IMcct No/1)ate:3/8卜       Status:
′
1｀ltCHN01.OGY AND      IAlン C2/2018           Defcrrcd
Al´ 1′OYS PV′ I｀ .1ン

′
1｀D.      ■4082018

292 HQ IrilC                 RI´ A lrilc                lフ iC.No/Datc:3110067035

:01/81/050/00189/ノ M`19/       :31/83/040/00006/AM19/       .26.042018

1)ccision :Conllnittcc considcrcd thc agcnda and dccidcd to forward thc application for thc

abovc advancc authorization to McitY fbr conlrncnt and dcfcr thc casc.

Casc No.:15/3/81-AI′ C2/2018  Party Namc:ARIJN        MCCt NO/Datc:3/8卜       Approvcd
INTl〕RN ATIONAI′        ‐AlンC2/2018

1408.2018

293 1lQ「 ilC                RIン A Filc              ■ic.No/1)ate:0510406248
:01/81/050/00092/AM19/       :05/23/040/00042/AM19/       27.042018

1)ccision:Norms Commhtcc considcrcd thc agcnda and dccidcd to ratify the norms for thc

above advancc as applied for aHowing、 vastagc of 10°/0.
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I{A conccrncd may lakc subscqucnt conscqucntial action accordingly.

(]asc No.:16/3/81-AI′ (32/2018

HQ「 ilC
294 :01/81/050/00093//ヽ M19/

Party Namc:ARUN
INTERNAT10NAlン

RIン A Irilc

105/23/040/00041/ノ Mヽ19/

Mcct No/1)atc:3/81‐

Al´C2/2018

14.08.2018

1ッic.No/1)atc:0510406249

27.04.2018

A pprovcd

Decision : Norms Committcc considcred thc agcnda and dccidcd to ratify thc norms I'or thc
abovc advance as applicd Ibr allowing wastagc of l0%.
ItA conccrncd may takc subscqucnt conscqucntial action accordingly.

Case No.:83/3/81-ALC2/2018  Party Namc:PONDY OXIDl,S

AND CHEMICAIン S LIMI・ I｀ I〕D
Mcct No/1)atc:3/81‐

AI.C2/2018

14.082018

Sta t us:

I)eferrcd

HQ「 ilC                Rlン A Filc               l´ ic.No/1)atc:0410164295
295 :01/81/050/00160/ノ M`19/       :04/24/040/00025//ヽ Ⅳl1 9/       o4.052018

Dccision:Corninittee considered the agcnda for thc abOvc casc and dccided tO and thc nrm

to furnish the dctails Of pcrccntagc lcad content in thc import itcrYl ibr cxalYlinatiOn Ol｀
thc

casc.′ I｀hc case stands dcferrcd.

Casc NO.:85/3/81-AIノ (〕2/2018  1)al■y Namc:P()NDY()XH)1:s
AND(lHI〕 MICAlン SIン IMI′ I｀ 111)

HQ「 ilC              RI′ A lrilc
296 :01/81/050/00162/AM19/ :04/24/040/00026/Aヽ 419/

Decision : Committce considcrcd thc agcnda lbr thc
to furnish the details ol pcrcentagc lcad content in
case. 'l'hc case stands dcl'errcd.

abovc casc and
thc import itcm

Mcct No/1)atc:3/81-

AI´ C2/2018
14.082018

1ン ic No/Datci041 0164296

0405.2018

Status:
I)eferred

dccidcd to and thc llrrn
lor cxamination ol'thc

Case No.:93/3 /81-Al,C2/2018 Parly Namc:SIjlKOt)tiNKl
INDIA PRIVATI〕 I′ IMH｀ 1〕 I)

"719鰤
憶5剛 η AMW Ъ:ち刷 iυ∞∝ yAM D

|ヽ4cct No/1)atc:3/81-ノ Iヽン(32/2018 Status:

14.082018                    1)cfcrrcd

1′ ic.No/1)atc:0410164293

04.05.2018

Dccision : committee considercd the agcnda and dcciclcd 1o lorrvard
abovc advance authorization to DIpp lor commcnt an<l dclcr thc casc.

(lase No.: I l/3/81-Al,C2/2018 party Namc:ApAR
INDUS′ FRH〕 SIン IM H｀ lED

thc application Ｃ
ヽ
（日〉

ｎＯａＣ１̈１ｐｐａＣｔ
ｌ

Status:
I)efcrrcd
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Casc No.:32/3/81-AIノ C2/2018  Party Namc:DIANA METAI′ S  Mcct No/Datc:3/8卜        Status:
AI′C2/2018            Defcrrcd
14.08.2018

299 HQ「 HC                RIン A Filc               L´ ic No/1)atc:0410164310
:01/81/050/00109/ノ Mヽ19/       :04/24/040/00028/AM19/       09052018

Dccision :CorllrFlittcc considcrcd thc agcnda and decided to forward the application for the

above advancc authorization toヽ 4Sヽ /11〕 fbr colllrncnt and dcfcr the case.

Casc No.:128/3/81-AI,C2/2018 Palty Namc:MANASH KUMAR McctNo/Datc:3/8卜        Status:
PAUI′                  AI′ (12/2018             Dcfcrrcd

14.082018

HQ「 ilc                RI´ A Filc               Lic.No/1)atc:0210208395
300 :01/81/050/00205//ヽ M19/       :02/24/040/00015/ノ M`19/       10.052018

1)ccision::Colninittcc considcrcd thc agcnda ibr thc abovc casc and dccided to and the flrm

to furnish thc dctails ofpcrccntagc lcad contcnt in thc import itcm lor cxaFnination ofthc

casc.′ I｀ hc casc stands dcfcrrcd.

Casc No.:114/3/81-Alノ C2/2018 Pany NamcivIKARSH      Mcct No/1)atc:3/8卜       Status:
S′ 1｀AMPINGSINDIA PVT.  ALC2/2018          Doferrcd
Iッ
・
1｀I)                       14.08.2018

301 HQ lrilC                 RI´ Al'ilc                Lic.No/1)atc:3110067051
:01/81/050/00191/ノ N`419/      :31/83/040/00018//ヽ 4ヽ19/       15.05.2018

1)ccision:Corlrnittcc considcrcd thc agcnda and dccided to for、 vard thc application for thc

abovc advancc authorization to ⅣIcitY fbr conlrrlcnt and defcr thc casc.

Casc No.:80/3/81-A LC2/2018  1)arty Namc:PONDY OXIDItS  Mcct No/Datc:3/81-       Status:
AND CIHう MICAlン S LIMITl]D  Alン C2/2018            Dcfcrrcd

14.08.2018

HQ「ilc               RIン Al'ilc              IJC.No/1)atc:0410164331
302 :01/81/050/00157//ヽ M19/       104/24/040/00039/ノ M`19/      .16.05.2018

1)ccision:Conllllittcc considcrcd thc agcnda for thc abovc casc and decided to and thc flrm

to lbrnish thc dctails oficad contcnt in thc import itcnl for cxarnination ofthe case.′ I｀he case

stands dcfcrrcd.

Casc No.:84/3/81-Al,C2/2018  Party Namc:PONDY OXIDES  IMcct No/1)atci3/81‐        Status:
AND(EI H〕 MICAl′ S LIMITED IAlン C2/2018            Dcfcrred

:1408.2018

HQ「ilc               RI′ A Filc              Iン iC.No/1)atc:0410164330
303 :01/81/050/00161/ノ Mヽ19/       :04/24/040/00038/AM19/       16.052018

1)ccision:Colη lllittcc considcrcd thc agcnda lor thc abovc casc and dccidcd to and thc ttrm

to furllish thc dctails of pcrccntagc lcad contcnt in thc impo■ itenl for exanlination of the

casc.´ I｀hc casc stands dcた rrcd.

… …
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…
酬
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AND CHI〕 MICAIンS Iン I M ITIじ 1) Al′C2/2018
1408.2018

1)cibrrc(1

HQ Filc

:01/81/050/00197/AM19/
RI′ A Filc

:04/24/040/00034/AM19/
I´ ic No/1)atc:0410164328

1605.2018

Decision : Committee considcrcd thc agcnda for thc abovc casc and
to furnish the details of perccntagc lead contcnt in 1hc irnport itcrn
case. 'l'he casc stands dclcrrcd.

dccidcd to and thc firm
lbr cxamination ol'thc

Case No.:127/3/81-ALC2/2018 Party Namc:MANASH KUMAR McctNo/1)atci3/81
PAt」 1ン                  AI′ C2/2018

:02/24/040/00019/ノ Mヽ19/ 1705.2018

Stat us:

Deferred

Stat us:
I)efcrred

14.08.2018

HQ「 ilC
305 :01/81/050/00204/AM19/

RI´ ノヽ 1'ilc                    I′ ic N。 /1)atc:0210208420

Decision : Committee considercd thc agcnda for thc abovc casc and dccidcd to ancl thc llrm
to furnish the details of pcrccntage lcad contcnt in thc import itcm lbr cxamination ol-thc
casc. 'l'he casc stands defcrrcd.

Casc No.:126/3/81-A LC2/2018 Pany Nallnc:MANASH KLjMAIt Mcct NO/1)atc:3/81

PAUl′                AIン (「2/2018

14082018
HQ IrilC              IRI´ A Irilc l′ icヽ0/1)atc:0210208442

306 :01/81/050/00203//ヽ N419/       :o2/24/040/00025//ヽ N419/       22052018

1)ccisiOn:COlllinittec cOnsidcrcd thc agcnda lk)r thc abovc casc and dccidcd tO and thc iirlll

to ibrnish thc dctails Of pcrccntagc icad cOntcnt in thc i11lpol・
t itc111 lk)r cxaininati011 01｀ thc

casc.´ I｀hc casc stands dcた rrcd.

(〕asc No.:34/3/81-AIソ C2/2018  Pally Nalllc:I〕 IfI)INI)U(「 II()ヽ   1ヽ4cctヽ 0/1)atc:3/81-         /、 pprovcd
PRIVATI〕 1ン I M ITI〕 D       Al′ C2/2018

14082018

Iン iC.No/1)atc:0710113348
:07/24/040/00045//ヽ M19/       28.05.2018

Decision : NC considered the agenda and decidcd to ratify thc norms lbr thc above advancc
authorization as per GN-4 of the lJngineering product.
RA concerned may take suitablc cOnscqucntial actiOn accOrdil181y.

Casc No.:21/3/81-A LC2/2018  1)arty Namc:13Hッ cARIう       Mcct NO/1)atc:3/8卜        Appl・ o、′cd
I′ IMI′ I｀ 1う D AI′ C2/2018

14082018
HQ Ililc              RI′ A Ililc

l′ ic No/1)atc13 11 0067062

308 :01/81/050/00098/ノ
|ヽヽ419/       :31/83/040/00026//ヽ M i9/       29052018

DccisiOn:N(〕 cOnsidcrcd thc agcnda and dccidcd t()ratitt thC nOrms ibr thc abOvc advancc
atlthorizatiOn as pcr、 vrittcn cOlmmcnts Ol｀ I)IPP lk)1・ /ヽ /ヽ 0ヽ 3110066596 datcd 17.02.2017
ratillcd in dated 03.04.2017 as LlndCl・

:

:O1/81/050/00111//ヽ lN11 9/
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ItA conccrncd may takc suitablc conscqucntial action accOrdingly.

Casc No.:130/3/81-AI′ C2/2018 Party Nainc:110RMING INDIA Mcct NO/1)atc:3/8ト

l    AIノ U― AI′ l」 ド()IIン (CIrB)600000.000 1 1
ドOHン (VI〕NUS)             |

HQl'ilc

PRIVATItiン IM ITI〕 D

RIンΛ
「
ilC

:O1/81/050/00207//ヽ 4ヽ19/       :31/83/040/00o31/ノ M`19/

HQl'ilc
ItI′ A「 Hc

:01/81/050/00206//ヽ 4ヽ19/ :05/24/040/Oo153//ヽ M19/

per Kg/Kg
OPA Irilm (Orientcd 0. l209Kg
Polyamidc Irilm) BOPA
Irilm (Biaxially Oriented
Polyamidc Irilrn)

PVC Iligid Irilm- 60 0.3285Kg
MIC

Alurninium Iroil- 45-60 0.5398Kg
MIC

Polyurcthanc Adhesivc 0.05957Kg
with 60% solid

Polyurcthanc I Iardncr 0.001 I 7kg
with 60% solid

109 Dccision : Commil"tcc considered thc agcnda and decided to ratify the norms for the abovc
advancc authorization as undcr :

i' Importitemrnaybcallowcclas 1583040 Kgi.c. l.O2Kg/Kgcontentintheexportitcm.

Ii.A conccrncd may takc suitablc conscqucntial accordingly.

AI′C2/2018
14.08.2018

Lic No/1)atc:3110067080

13.06.2018

14082018

1´ ic.No/1)atc:o510406879

15.06.2018

Approvcd

,\pprovcd

Stat us:
I)eferred

Casc No.:129/3/81-AI′ (〕2/2018 1)ally Namc:SHIVAl′ IK      Mcct No/1)atc:3/8ト
I〕 IMIうTAIッ CONTR01ン SIンTD  Al´ C2/2018

〕07駅籍犠Ⅲ′:ら出ッ1屁:雰:徹尭|)就淋:引
0402399d江

“
創Ю■2創 7面衛
“i.  ヽヽ/Ords tiltclcvant''1■ ay bc prcllxcd with thc dcscriptiOn of｀ impOrt itcms at SI.No.l t0 4.

||.:i]||IIr:|:|||!||[I::|・ :||II薔.:■

・
il乱::段 :首rlir:::群llaS 266640K8 and

RA鳥鷺『嵩I忠胤Tcふ圭:ぷlwilllClp∬協
認ツ
山 %%6K8帥 d

lal actiOn accOrdingly

311(〕
aSC No.:125/3/81-AI′ C2/2018 Pany Namc:Kl〕 IINDUS′ I｀RII〕 S Mcct No/1)atc:3/81-

1ン IMI′ I｀ 1,D Al´C2/2018
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HQl'ilC

:O1/81/050/00202/ノ Mヽ19/
RlンA「 ilc

:05/23/040/00134//ヽ M19/
1ン ic No/1)atc:0510407029

02.07.2018

Dccision : Committee considcrcd thc agcnda and dccidcd to (brward thc application lbr thc
abovc advance authorization to DIPP lor commcnt and dclcr thc casc.

Case No.:l23l3l8l-Ll,C2/2018 Partv Namc:Klrl INDTJS'I'RIliS Mcct No/i)atc:i/81-
Iン IMITll〕 D Al´ C2/2018

14.082018

ｄ

●
●　
℃鰤
ｍ

312 HQl'ilC              RIン AI'ilc
:01/81/050/00200/AM19/ :05/23/040/00067//ヽ Nl1 9/

I′ ic No/1)atc:0510407042

03.07.2018

Decision : Committee considcrcd thc agcnda and dccidcd to lorward thc application fbr thc

abovc advance authorization to DIPP l'or comment and dcl-cr thc casc.

313 HQ「 ilC              RI´ A Filc
:01/81/050/00201/ノ Mヽ19/       :05/23/040/00096/ノ N`419/

I′ IMI・ 1｀ I〕D Al′C2/2018
14.08.2018

1′ic.No/1)atc1051 0407040

.03.07.2018

Stat us:
l)cl'c rred

Dccision : Committcc considcrcd thc agenda and dccided to lorward thc application lor thc

,abovc advance authorization to DIPP lor commcnt and dcl.cr thc casc.
1
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嘱
F. No.7(416)12017_TSW

Ministry of Commerce & lndustry
Department of lndustrial policy & promotion

(TSW Section)

subject : Advance Authorisation No. 0510371064 dated. 14.11.2013 for export of moldedcomponents- M/s Motherson Sumi system Ltd. New Derhi

DGrr uo No. 0t/8r/s0/188/AM-r7/DES-II/499 dated 2.r.z0rl.

M/s' Motherson Sumi System Ltd. has proposed manufacture & export of polyamide &plastics / molded parts. The firm *u. requested to provide certain details & clarificationregarding the wastage generated in the manufacturing process. while the firm has providedclarification regarding the process involved in the iranufacture of the very high wastagegenerated in the manufacturing process, ranging from 355 ,r r;\ ;, ;;;to using number ofca'rity in the mould and runner. Accordingtyjne"rotr"*i"g i, rer:ommended.

Item Oi両□扇薫藁孫百F覇両面葛「 百雨雨雇百可扇F面悪T Item of Import
l.Articles@
conlpOnents fOr Encrgy Mctcrs: Betatigcr

(Siider Li■er RH)(740-BTGR-Ool_A)
Net colltcnt Of impO■ ed illputs in the
expOrted item:POIIa■ide 66:stanyl
TPう でハ Po Aハ

^●
、マ   ・

63000o.o

Nunlbcrs
1.Polyanlide 66

:Stanyl

TE250F8 00ol
Natural

976.5 kgs.

江ur駈 -390.60

urd‐485,10

i拙ド等品器蹴」∬

鱗締:}蜻離誕臓

Quantitv
Recommended

630ooo.o

Numbers
2.P01yamide 66

:StanyI

TE250F8 00ol
Natural

躙器l:黒:n繹蹴I灘l認穂
thc cxported item:P。 lyamidc 66:StanyI
T口 う(ハ

「

o^^A● 、,

3.A面dcs made Of Pdy如週e66
:?ド21望1___fOr  Energy  Meters:

ニユ2型壁二£堅≧坐Ftur駈_957.6~V・

12600oo

Numbers
3. PolyamidE 66
:Stanyl

TE250F8 0ool
Natural

1800.28 kgs.

Natural-1310.g00 K

4. ardcte
components for Energy Meters Betatiser

臨濡減:哺lЪ‖Ⅷぷ
u零

the exported itern :
Polyalnide 66 : stanyl TE250F8 oool

1160ooo

Numbers
4. PolyamideG
:StanyI

TE250F8 00ol
Natural

1907.85 kgs.

l欄
蹴1需趙

5。 POlyamidc
66:LATILUB
66-20T G/20
NAT:oo79

1727.36 kgs.

″ql″ り

1261.26 kgs.



? ..

- 
A1 '

item:POlyamide 66:LA
-1064.700 Kgs.

6. Articles made of polyamide 66
components for Energy Meters : BOBBIN
(740 (-SPKR-003-A). (Net content of
imported inputs in the export item :

Polyamide 66:LATAMID 66 H2 Gl35-
V0KBI Black 3324 Q646.00Kes.)

630000.00

Numbcrs
6.Polyanlidc 66

:LATAⅣIID 66
H2G/35‐

VOK81
BLACK 3324

3383.42 kgs.

7.A■icles madc
components fOr Energy Ⅳfetcrs: Grund

場隅雛爵澪誓∬
.Oo

630000,00

Numbers 7.Polyanlide 66

:LATAⅣ IID 66
H2G/35-
VOK81
BLACK 3324

30812.670 kgs.

0.  ArLICieS  made  ol  POlyanlide  66

components   fOr   Energy   Mcters:
ABDECKKAPPE(COveO(Net cOntent of
impOrted  inputs  in  export  item  :

Polyamide 66:LATAルIID 66 H2 G/35‐
VOK81 BLACK 3324-12915_00Koqヽ

630000.o

Numbcrs 8.POlyanlidc 66

:LATANIIID 66
H2G/35‐

VOK81
BLACK 3324

13990.8 kgs.

01  Polyamide  66
Energy   Meters:

1740‐  ABKP-002-A)
)rted inputs in expOrt

;:LATAMID 66 H2
G/35‐VOK81    BLACK    3324‐

components fOr Energy NIleters: Grund

platte(HOusing)(740-GRPL-002A)(Net
contcnt of iFnpOrted inputs in cxport itcm:

Polyarnide 66:LATAMID 66 H2 G/35-

器.ゴ稀T3♂
Polyamide 66:LATAI

…

ck 3324‐ 1`

1160000.Oo

Numbers

lil柵鴬
61

鱒 :321陥
馳地&

l160000.00

Numbers 10。 P01yanlide

66:LATAMID
66H2G/35-
VOK81
BLACK 3324

14393.28 kgs.

116000o

Numbers 11.P01yamidc

66:LATAMID
661‐12G/35-
VOK81
BLACK 3324

1844.70 kgs.

This has the approval of TA (B).

DGFT(NC‐ :1)

″92- レ

28.03.2018

(Nand
Consuttant,ilpp
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Item of Export Quantitv Item of Import Quantifvr. Arucles made oI Polyamide
56 components for Energy
Ileters: Molded Component
Slider Lifter (743-BTGR-001-
A)

960000.o

Nuinbers.
1. Polyamide
66:Stanyl TE 250
F8 00001 Natural

2374.98 Kgs.

2. Articies maae of Tofyamiae

96 components for Energy
Meters: Molded Component
Slider Lifter (743-BTGR-002-
A)

96000o.o

Numbers
2.P01yanlide

66:StanyI TE 250

F800001 Natural

1936.18 Kgs.

3. Articles maae of foiyamiae
66 components for Energy
Meters: BETATIGER llit'_
BTGR-002_A)

5400oo
Numbers

3.P01yamidc

66:StanyI TE 250

F8000ol Natural

805.21 Kgs.

18000o
Numbers

4. Polyamide
66:Stanyl TE 250
F8 00001 Narural

352.8 Kgs.

れ[鱗難駄I::装ξ
pp3-A)

96000o
Numbers

5。 POlyanlidc 66~
:LATAヽ41D66H2
G/35‐VOK81
RT Ar7・ 22っ′

5004.50 Kgs.

6.Articles maai of fotyamiae
66 components for bn"rgy
Meters: Molded Component
Housing (743-GRPL-001 A)

960000.o

Numbers
6.Polyanlide 66

:LATAⅣIID 66 H2
G/35‐VOK81
BLACK:3324

37195.20 Kgs.

/. Arusles maoe ol polyamide
66 components for 

'Er.rgy 96000o.o
Numbers

7.P01yarnide 66

:LATAMID 66 H2 19832.0 Kgs.

F. No. Z(416)12017-TSW

_ Ministry of Commerce & lndustry
Department of lndustrial policy & promotion

(TSW Section)
2. Subject : Advance Authorisation No. 0510399684 dated. l2.g.20l6for export of molded
components - l\{/s Motherson sumi system Ltd.- New Delhi

DGFT UO No,01/81/50/00336/AM-17 dated 10.10.2017.
M/s.MOtherson Sunli Systelll Ltd.has propOsed inanufacture《

%expOrt of polyanlide t%
plastics / m01ded palts. The flrm was rcquested to provide ccrtain details & clariflcation

regarding the wastage generated in the manufacturing proccss. while the flrm has prOvided

clariflcatiOn regarding the process invOlved in the manufacturc Of the vcry high wastage

雷器 風 謂 鳳 ∬盤 誡 F選 濡 L∬ 需 』胤 暦 iれ踊 灘 肥 .b ttng mmber」

-93´ 一り



（

一
・
（

Meters: Molded Component
Covers(743-ABKP-O0 I - A)

G/35-VOK81
BLACK:3324

8。 Alticles made of P01yamide

66  components  for  Energy

Metcrs:ABDECKKAPPE(721-
ABKP‐001-A)

540000.0

Numbers
8.Polyamide 66

:LATAMID 66 H2
G/35¨VOK81
BLACK:3324

4041.14 Kgs.

9。 Articles made Of P01yarnide

66  components  for  Energy
Metcrs:GRLINDPLATE(721-

wL:002-A)

540000.0

Numbers
9。 Polyanlide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

6467.34Kgs.

10。 Articles rllade of Polyalnidc

66  cOmponents  fOr  Energy
Meters: BoBBIN(700-SPKR―

908-A)

540000.0

Numbers
10.Polyanlidc 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

859.07 Kgs.

11.Alticles made of POlyalnidc

66  cOmponents  fOr  Encrgy
Meters:  M01ded  COmponent

(COVeO(742-ABKP‐ 002-A)

180000.0

Numbers
11.P01yanlide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

2070.3 Kgs.

12.Articles made Of POlyamide

66  cOmponents  fOr  Energy
Meters:  M01ded  cOmponent

(HOuSing)(742-GRPL‐002-A)

180000.0

Numbers

180000.o

Nulllbers

12.Polyamide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

2691.36 Kgs.

13. Articles made of polyamidi
66 components for Energy
Meters: Sliders Lifter (742-
rsoT-002-A)

13.Polyanlide 66

:LATAMID 66 H2
G/35-VOK81
BLACK:3324

348.55 Kgs.

This has the approvat of TA (B).

DGFT(NC‐ !l)

(Nand La!)
Consu!tant,D:PP
28.03.2018

け
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of input-output norm in terms of Para 4.7 of HBP (Vol) of
Advance Authorizations No 3410042580 dated 06.10.2016 of M/s China Steel
Corporation lndia Pvt Limited, Vadodra.

DGFT may refer to their UO No 01/81/50i196/AM-'17/DES-2/60 dated
21 .11.2017 whereby the applications of AA of M/s China Steel Corporation lndia
Pvt Limited, Vadodra has been forwarded to Ministry of Steel for comments/views.

ln the above connection, it may be noted that the applicant has applied for
import of 7000 MT Silicon Electrical Steel of Cold Rolled Full Hard Un-Annealed Wide
Coils Width of 600 MM or More Grade 50C1000 ( 3000 MT), 50C800-2 (3500 MT),
and 50C 400 ( 500 MT) Thickness 0.3 MM to 0.75 MM against export of 6666 MT
Flat Rolled Product of Silicon Electrical Steel Non Grain Oriented width of 600 MM or
more Grade Grade 50C1000 ( 2857 MT), 50C800 ( 3333 MT) and 50C 400
Thickness 0.3 MM to 0.75 MM.

ln view of the above, Ministry of Steel recommends the wastage @ 3% on
import of prime quality Non Grain Oriented Silicon Electrical Steel of Cold Rolled Full
Hard Un-Annealed Wide Coils, Width of 600 MM or More, Grade 50C1000, 50C800-
2 and 50c 400, Thickness 0.3 MM to 0.75 MM against export of Flat Rolled product
of Non Grain oriented Silicon Electrical steel, fully processed width of 600 MM or
more Grade 50C1000, 50C800 and 50C 400, Thickness 0.3 MM to 0.75 MM.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

ズ面Ⅵmd FTDO,DGFT, Bhawan,New Delhi
Ministry of Steel U O No 2(3)/2016-TD dated 04 12 2017

,

_1,L
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No:7/31/2018/rsw / 2l
Ministry of Commerce & Industry

Department of Industrial Policy & Promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated, the 3 ApriI 2018

OFFICE MEMORANDUM

Subiect: Ratification of norms in respect of AA No. 0310816636 dt. 30.10.2017
issued to M/s Man Industries (lndia) Ltd.

Ref: DGFT. U.O. No.01/81/50 / 459 / AM-78 /DES-Z /579 dated 5.1.2018

Export Products [EP): Carbon Steel Submerged Arc Welded Pipes with 3layer
Polyethylene Coating of 3mm thickness.

The above M may be ratified as under:

Import Items:
(D Item 1, 2, 3,4, 5 and 6 may be allowed as per SION C1291.
(iii) 0/o wastage on net content for the items 7 and B may be allowed as repeat

of AA No. 031,08087 62 dated 26.70.2016 ratified in NC meeting dated
27.t2.2076.

(iD o/o wastage on net content for the items 9 and 11 may be allowed as
1.02kgs./kg. and 1.01kgs./kg. respecrively.

(iiD ltem 10 may be allowed on net to net basis with accountability clause as
per GN4.

(ivJ These import items may be allowed as per the above_referred
SIONs/o/owastages or as applied for, whichever is less.

(v) Import items should be of relevant grade, size and specifications as
contained in the Ep. Net content ofabove inputs in the export product will
be as certified by jurisdictional GST Authorities.

2. This issues with the approval ofTechnical Adviser fBoiler). t\' tl
AJ

(Sundeeir Chauhanl
Development Officer

Tet: 3200

To
Directorate General of Foreign Trade
(Sh. Vinod Kashyap, FTDO)
Udyog Bhawan, New Dethi レ

.og-zett

-16-
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No:7/257/77/rsw I l1

Ministry of Commerce & Inhustry
Department oflndustrial Policy & Promotion

[Technical Support)
Udyog Bhawan, New Delhi

Dated, the lSApril, 2018

OFFICE MEMORANDUM

Subject: Ratification of norms in respect of AA No. 0310816650 dt. 31.10.2017
issued to M/s Sterlite Power Transmission Limited.

Ref: DGFT. U.O. No.01/81/50/480 / AM-78 IDES-ZI538 dated 10.1.2018

Export Products (EP): Aluminium Conductor Steel Reinforced

The above AA may be ratified as under:

Import ltems:
(D ltem 1,2 and 3 maybe allowed as per SION C7.
(iD ltem 4 may be allowed as 2%o of FOB value of EPs at Sl No. 1 and 2.
(iiD These import items may be allowed as per the above-referred SIONs or as

applied for, whichever is less.

[iv) Import items should be of relevant grade, size, thickness, diameter as

contained in the EP. Net content of above inputs in the export product will
be as certified by iurisdictional GST Authorities.

2. This issues with the approval ofTechnical Adviser (Boiler). h, 
II

,,{l-,
[Sundeep Chauhan)

Development Officer
Tel:3200

To
Directorate General of Foreign Trade

ISh. Vinod Kashyap, FTDOJ

Udyog Bhawan, New Delhi

-9'1-
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No:7 /48/2078/TSw
Ministry of Commerce & Industry

Department of Industrial policy & promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated, the \lMay,20LB

OFFICE MEMORANDUM

Subiect: Ratification of norms in respect of AA No. 0A1.OL4].3ZO dt. 15.11.2017
issued to M/s Ratnamani Metals & Tubes Ltd.

Ref: DGFT. U.O. No.01/81/50 /528 / AM-78 IDES-Z / 605 dated 12.03.2018

The instant AA No. 081014132 0 dt 75.77.20t7 may be ratified as under:

(D The import items may be allowed as per SION C7297 or as applied for,
whichever is less.

(iD The lmport items should be of relevant grade, size and specifications as
contained in the respective EPs. Net content of above input in the EP will
be as certified by jurisdictional GST Authorities.

Development 0fficer

To
Directorate General of Foreign Trade
(Sh. Vinod Kashyap, FTDOJ
Udyog Bhawan, New Delhi

(a>
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